
LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, July 22, 1968/Asadha 31, 1890 (Saka) 

No. 172 
1. Oatb or Affirmation 

Shrimati Ila Pal Choudhuri and Shri Dharnidhar Basumatary made and 
~ubscribed the oath in English and took their seats in the House. 
2. Obituary References 

The Speaker; Shrimati Indira Gandhi; Sarvashri N. G. Ranga. Atal 
Bihari Vajpayee, Krishnan Manoharan, H. N. Mukerjee, Ram Sewak Yadav, 
P. Ramamurti, Surendranath Dwivedy and Prakash Vir Sha'itri made 
references to the passing away of Shri Mali Mariyappa and 3hri A. 
Nesamony, who were sitting Members of Lok Sabha and Shri Harish 
Chandra Mathur, who was a Member of the Constituent Assembly of lndia, 
Second and Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark: of 
rc~,pect. 

3. Starred Questions 
Starred Questions Nos. 1--4 were orally answered. Replies to remain-

ing questions were laid on the Table. 
4. Unstarred Questions 

Replies to Unstarred Questions Nos. 1-82, 84-87, 89-113, 116-
l2J, 125-157. 159-173 and 175-295 were laid on the Table. 

5. Calling Attention 
Shri D. N. Patodia called the attention of the Minister of External 

Affairs totbe reported massive supply of arms including lethal ~eapons by 
the USSR to Pakistan and the resulting danger to India's security. 

The Prime Mini~ter made a stat~ment in regarding therelo. 

6. Adjournment Motion 
The Speaker gave his consent to the moving of an adjournment Illnlion 

given notice of by SbriPiloo Mody and others regarding the failure of t~e 
Government of India's Foreign Policy as evidenced from t~e SovIet 
Unio.n'sagreeing to supply arms including lethal weapons to Pakl'.itan. 
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Shri PiJoo Mody then asked for leave of the House to th~ moving of 
the motion and on objection being taken, the Speaker asked those mem-
bers who were in favour of leave being granted to rise in their places 
As nGt less than fifty members- rose, the Speaker informed the House that 
the leave was granted and directed that the motion h~ taken up at 3 P.M. 

7. Papers Laid on the Table 
The following papers. were laid on the Table:--

rO) (i) A copy of the Proclamation dated the 29th.! une, 1968 
\. issued bv the President under article 356 of the Constitution 

in relation to the State of 8ihar published in Notification 
No. G .S.R. 122& in Gazette of India dated the 29th June. 

., .. 

1968, under article 356(3) Of the Constitution. 
(ii) A copy oLthe Order dated the 29th June. 196:8, made by 

the Presideat in pursuance of sub-clause (i) of dause (c) of 
the above Ptodamation. 

(2) A copy of the Report of the Governor' of Bihar dated the 26th 
June. 1968 to the President. 

(3) A copy each of the following Ordinances, under provisions of 
article 123(2)<a) of the Constitution:-

(i) The Advocates (Amendment) Ordinance, 1968 (No. 3 of 
1968) promulgated by the President on the 5th June, 

1968. 
1968. 

(ii) The Requisitioning and Acquisition of Immovahle Property 
(Amendment) Ordinance, 1968 (No.4 of 1968) promu! 
gated by the President on the 17th June, 1968. 

(iii) The Public Premises (Eviction of Unauthorised Occupants) 
Amendment Ordinance, 1968 (No.5· of 1 %8) promul-
gated by the President on the. 17th June, 196~. 

(iv) The Gold (Contro)) Ordinance, 1968 (No. 6 of 1968) pro-
mulgated by the President on the 29th June, 1968. 

(Ii) The Enemy Property Ordinance. 1968 (No.7 of 1968) pro-
mulgated by the President on the 6th July, 19(1). 

(vi) The Indian Patents and Designs (Amendment) Ordinance, 
1968 (No. 8 of 1968) promulgated by the President on 
the 6th July. 1968. 

(4) A copy of the explanatory statement giving reasons for imme-
diate legislation by the Indian Patents and Designs (Amend-
ment) Ordinance, 1968, under rule 71(2) of the Ru1es of 
Procedure and Conduct of Business in·;Lok Sabha. 

(5) A copy of tile Uttar Pradesh GaoD Panchayats and Kshettra 
Samitis JEftension of Term) Act, 1968 (President's Act 
No . .14" of 1968) puplished in Gazette of India dated the 
2nd May, 196.8, under s.ub-section (3) of secti(~n 3 of the 
Uttar Pradesh State Legislature (Delegation of Powers) Act, 
1968. 
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(6) A oo1'y of t~e e.xplanatory statement giving reasons for imme-
I diate legislatIon by the Requisitioning and Acquisit.ion of 

Immovable Property (Amendment) Ordinance, J 968. under 
rule 71 (2) of the Rules of Procedure and Conduct of Busi-
ness In Lok Sabba. 

(7) A cOPy of ~he ~xpJanatory statement giving reasons for imme-
dlate legtslauon by the Public Premise<; (Eviction of Unautho-
rised Occupants) Amendment Ordinance. 1968. 

(8) A copy af the Delhi Sales Tax (Second Amendment) Rules 1968 
published in Notification No. F.4(83)167-Fin. (E)(I) i~ Delhi 
Gazette dated the 30th April. 1968. under sub-section (4) 
of section 26 of the Bengal Finance (Sales Tax) Act, 1941. 
as in force in the Union. territory of Delhi. 

(9) A copy of the Income-tax (Third Amendment) Rules, 1968, 
published in Notification No. S.O. 1856 in Gal.ette of India 
dated the 23rd May, 1968, under section 296 of the Income-
tax Act. 1961. 

(10) A cQPY of the Notification No. G.S.R. 1042 publi!>hed in 
Gazette of India dated the 31st May, 1968, issued under 
section 280ZE of the Income-tax Act, 1961. 

(1 1) A copy each of the followin.g Notifications issued under section 
10 of the Income-tax Act, 1961:-

.(i) S.O. 2063 published in Gazette of India duted the 5th June. 
1968. 

(ii) S.O. 2430 published in Gazette of India dated the 2nd July. 
1968. 

(12) A copy of NOtification No. S.O. 2431 published !11 Gazette of 
India dated tIre 2nd -July, 1968. issued under section 80C 
of the Income-tax Act. 1961. 

(13) A copy each of the following Notifications issued under !>ection 
5 of't,he Wealth-tax Act. 1957:-

(i) S.O. 2064 pubHsbed in Gazette of India dated the 5th June. 
1968. 

(jj) S;O, 2432 published in Gazette of India dated the 2nd JIIly. 
'1968. 

(14) A copy of the Medicinal and Toilet Prepar~tjons ~E~cise. Duti.e~) 
Third Amendment Rules, 1968. publJsbed 10 NotIficatIon 
No. G:S.R. 1158 in Gazette of India dated the 22nd June. 
1968~ under sub-section (4) of section 19 of the Medicinal 
and Toilet Preparations (Excise Duties) Act. J 955. 

(15) A copy each of the following Notifications under section 159 
of the Customs Act. 1962 and section 38 of th~ Central 
Excises and Salt Act~ 1944:- . . 

(i) The Customs 4lnd C~t~lExciSc Dutiec; Export Dr~wback 
(General) Forty-seventh Amendment Rules; 1':968, pu~-
1isbed in Notitka!ion No. G.S:R. 861 in Gazette of IndIa 
dated the 11th May. 1968. 
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(ii) 

( iii) 

( iv) 

(v) 

(vi) 

(vii) 

fhe CustOlllS and Central Excise Duties Export Dra\\ back 
(Genera\) Forty-eighth Amendment ~ules, 1965, Pu?-
Iished in Notification No. G.S.R. 862 In Gazette of India 
dated the 11th May, 1968. 

The Customs and Central Excise Duties Export Drawback 
(General) Forty-ninth Amendment ~ules, 1968, Pu?-
lished in Notification No. G.S.R. 863 10 Gazette of India 
dated the 1 j th May, 1968. 

The Customs and Central Excise Duties Export Dra\,l.'back 
(General) Fiftieth Amendment Rules, 1968, publi~hed 
in Notification N\.). G.S.R. 864 in Gazette of India 
dated the 11~h May. 1968. 

The Customs and Central Excise Duties Export Drawback 
(General) Fifty-first Amendment Rules, 1968, published 
in Notification No. G.S.R. 865 in Gazette of India 
dated the 11th May, 1968. 

The Customs and CentIal Excise Duties Export Drawback 
(General) Fifty-second Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 866 in Gazette of rndia 
dated the ] Ith May, 1968. 

The, CustOD'lS and Cent! al Excise Duties Export Drawback 
(General) Fifty-third Amendment Rules, 1968, pllb-
li~hed in Notification No. G,S.R. 900 in Gazette of India 
dated the 18th May, 1968. 

(viii) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-fourth Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 90] in Gazett~ of India 
dated the 18th May, 1968. 

(ix) Thct'ustoms and Central Excise Duties Export Dt?wback 
(Genera!) fifty-fifth Amendment Rules, 1968, publish-

ed in Notification No. G.S.R. 902 in Gazette of India 
dated the 18th May, 1968. 

(x) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-sixth Amendment Rules, 1968, publish-
ed in Notification No. G.S.R. 978 in Gazette of India 
dated the 25th May, 1968. 

(xi) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-seventh Amendment Rules. 1968. pub-
lished in Notification No. G.S.R. 979 in Gazette of 
India dated the 25th May. ] 968. 

(xii) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-eighth Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 980 in Gazette of 
India cjated the 25th May, 1968. 

(xiii) The dstoms and Central Excise Duties Export Drawback 
(General) Fifty-ninth Amendment· Rules, 1968, pub-
lished in Notification No. G.S.R. 981 in Gazette of 
India dated the 25th May. 1968, 
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(xiv) The Customs and Centra] Excise Duties Export Drawback 
(G,:nera~) Sixtieth Amendment Rules. 1968. published in 
NotificatIOn No. G.S.R. 982 in Gazette of India dated 
the 25th May, 1968. 

(xv) The Customs and Central Excise Duties Export 
Drawback (General) Sixty-first Amendment Rules 1968 
published in Notification No. G.S.R. 983 in Ga;ette oi 
Inc.lia dated the 25th May, 1968. 

(xvi) G.S.R. 986 publish1d in Gazette of India dated the 25th 
May, 1968 containing corrigendum to G.S.R. 795 dated 
the 4th May. 1968. 

(xvii) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-second Amendment Rules, 196R. 
published in Notification No. G.S.R. 1122 in Gazette 
of India dated the 18th June, J 968. 

(xviii) The Customs and C~ntral Excise Duties Export 
Drawback (General) Sixty-third Amendment Rules, 1968, 
published in Notification No. G.S.R. 1123 in Gazette 
of India dated the 15th June, 1968. 

(xix) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-fourth Amendment Rules, 1968. 
published in Notification No. G.S.R. t 124 in Gazette of 
India dated the 15th June, 1968. 

(xx) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-fifth Amendment RuJe.'i, 1968. 
published in Notification No. G.S.R. 1125 in Gazette of 
India dated the 15th June, 1968. 

(xxi) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-sixth Amendment Rules. 1968, 
published in Notification No. G.S.R. 1126 in Gazette of 
India dated the 15th June, J 968. 

(xxii) The Customs and Central Excise Duties Export Draw-
hack (General) Sixty-seventh Amendment Rules. J 968, 
published in Notification No. G.S.R. ] 127 in Gazettc 
of India datcd the J 5th June, t 968. 

(xxiii) The Customs and Central Excise Duties Export Or:.lw-
back (General) Sixty-eighth Amendment Rules, J 968. 
published in Notification No. G.S.R. J 128 in Gazette (If 

India dated the 15th June, J 968. 
(xxiv) The Customs and Central Excise Dutics Export Draw-

back (General) Sixty-ninth Amendment Rules,] 968. 
published in Notification No. G.S.R: 12 JOin Gazette of 
Jndi.~ dated the 29th June. 196~. 

(xxv) The Customs and Central Excise Duties Export Draw-
back (Gene~.11) Seventieth Amendment Rules. 1968, pub-
lished in Notification No. G.S.R. 121 ) in Gazette of India 
dated the 29th June, I96R. 
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(xxvi) The Customs and Central Excise Duties 'Export Draw-
back (General) Seventy..:first Amendment Rules, 1968, 
published in Notification No. G.S.R. 1212 in Gazette of 
India dated the 29th June. 1968. ' 

(xxvii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-second Amendment Rules, 1968, 
pUblished in Notificatioo No. G.S.R. 1213 in G:uette of 
India dated the 29th June, 1968. 

(xxviii) The Customs and Central Excise Duties Export Draw- .:) 
back (General) Seventy-third Amendment Rules, 1968, 
publisbed in Notification No. G.S.R. 1214 in Gazette of 
India dated the 29th June, ) 968. ~ 

( xxix) The Customs and Central Excise Duties Export Draw-
mck (General) Seventy-fourth Amendment Rules. 1968, 
published in Notification No. G.S.R. 12) 5 in Gazette of 
India dated the 29th June, ] 968. 

(xxx) The Customs and Central Excise Duties Export Draw-
baCk (General) Seventy-fifth Amendment Rules. 1968, 
published in Notification No. G.5.R. 1216 in Gazette of 
India dated the 29th June, ) 968. 

(xxxi) The Cusloms and Central Excise Duties Export Dr::lw-
back (General) Seventy-sixth Amendment Rules,] 968, 
published in Notification No. G.S.R. 1217 in Gazette of 
Ind:~t dated the 29th June. 1968. 

(xxxii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-seventh Amendment Rules. ) 968~ 
published in Notification No. G.S.R. 121 g in Gazette of 
Indi.:l dated the 29th June, 1968. 

(xxxiii) The Customs and Central Excise DUties Export Draw-, 
back (General) Seventy..oeighth Antendment Rules, 1968. 
publishcd in Notification No. G.S.R. 1219 in Gazette of 
India dated the 29th June. ) 968. ' 

(-xxxiv) The Customs and Central Ex.cise Duties Export Draw-
back (General) SeventY-Ninth Amendment Rules, 1968. \") 
published in Notificatien No. G.S.R. 1220 in G::lZette of '1 
India dated the 29th June. 1968. 

(xxxv) The Customs and Central Excise Duties Export Draw-
back (General) Eightieth Amendment Rules, 1968, 
published in Notific;ation No. 'G .S.R. 1221 in Gautte of 
India dated the 29th June. ] 968. 

(xxxvi) The Customs and Central Excise Duties Export Draw-
l).'lck (General) Eighty-first Amendment Rules. 1968. 
published in Notification No. G.S:R. 1222 in Gazette of 
India dated the 29th June 1968. 

(16) A copyeacb dt the following Notifications under section ] 59 
of. the disloms Act, 1962:- , 

(j) G.S.R. 867 published in Gazette of India dated the 11 th 
May, 1968. 
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(ii) G.S.R. '871 published in Gazette of India dated the 11 th 
May, 1968. . 

(iii) G.S.R. 907 published· in Gazette of India· dated the 18th 
May, 1968. 

(iv) G.S.R. 908 published in Gazette of India dated the 18th 
May, 1968. 

(v) G.5.R. 984 published in Gazette of India dated the 25th 
May, 1968. 

(vi) G.S.R. 985 published in Gazette of India dated (be 25th 
May, 1968. 

(vii) ·G.S.R. 987 published in Gazette of India dated the 25th 
May, 1968. 

(viii) G$.R. 988 published in Gazette of India dated the 25th 
May, 1968. 

(ix) G.S.R. 989 published in Gazette of India dated th: 25th 
May, 1968. 

(x) G.S.R. 992 published in Gazette of India dated the 21st 
May, 1968. 

(xi) G.S.R. 1037 published in Gazelle of India dated the 28th 
May, 1968. 

(xij) G.S.R. 1071 published in Gazette of India dated the 8th 
June, 1968. 

(xiii) G.S.R. 1072 pubJished in Gazette of India dated the 8th 
June, 1968. 

(xiv) G.S.R. 1073 published in Gazette of India dated the 8th 
June, 1968. 

(xv) G.S.R. 1084 published in Gaz~tte of India dated the 5th 
June, 1968. 

(xvi) G.S.R. 1121 published in Gazette of India dated the 15th 
June, 1968. 

(xvii) G.S.R. 1129 published in Gazette of India dated lht' 15th 
June, 1968. 

(xviii) G.S.R. 1130 published in Gazette of India dated the 15th 
June, 1968. . 

(xix) G.S.R. 1131 published in Gazette of India dated the 15th 
June, 1968. _ 

(xx) G .S.R. 1173 published in Gazette of India dated the 19th 
June. 1968. , 

(xxi) G.S.R. 1266 published· in Gazette of India dated the 1st 
July, 1968. 

(xxii) G.S.R.. 1267 published. in Gazette of India dated the 1 st 
JUly, 1968. 

(xxiii) O.s.R. 1272 published in Gazette of India dated the 8th 
July, 1968.' . 

(,uiv) S.O. 1876 published in Gazette of India dated the 1st 
June, 1968. 

(xxv) G.S.R. 1275 published in Gazette of India dated the 9th 
July, 1968. 

(xxvi) G.S.R. t 276 published in Gazette of India dated the 9th 
July, 1%8. . 
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(xxvii) G.S.R. 131.3 published in Gazette of India dated the 13th 
July, 1968. 

(xxviii) G.S.R. 1314 published in Gazette of India dated the 13th 
July, 1968. 

(17) A copy each of the following Notifications under section 38 
of the Central Excises and Salt Act, 1944:-

(i) The Central Excise (Third Amendment) Rules, 196~, pub- II 
lished in Notiiic3tion No. G.S.R. 872 in Gazette of 
India dated the I lth May, 1968. 

(ii) The Central Excise (Fifth Amendment) Rules, 19M), pub-
lished in Notification No. G.S.R. 977 in Gazette of 
India dated the 25th May, 1968. 

(iii) The Central Excise (Sixth Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1038 in Gazette 
of India dated the 29th May, 1968. 

(iv) The Central Exd .. e (Seventh Amendment) Rules 1968, 
published in Notification No. O.S.R. 1040 in Gazette 
of India dated the 31st May, 1968. 

(v) The Central Excise (Eighth Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1041 in Gazette of 
India dated the 31 st May, 1968. 

(vi) The Central Excise (Ninth Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1161 in Gazette of 
India dated the 22nd June, 1968. 

(vii) The Central Excise (Ten$ Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1209 in Gazette of 
India dated the 29th June, 1968. 

(viii) The Central Excise (Eleventh Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1260 in Gazettei of 
India dated the 6th July, 1968. . U) 

~ 

(18)A copy of theAnn~al.Report ofthe Permanent Indus Commis-
s'jon for t.he year ended the 31st March, 1968. 

~) A copy of the Proclamation issued by the President on the 
21 st May, 1968, revoking the Proclamation issued by him 
on the 21st November, 1967, in relation to tht State of 
Haryana, published in Notification No. G.S.R. 949 in 
Gazette of India dated the 21st May, 1968, under clause 
(3) of article 356 of the Cbnstitution. 

(20) A copy of/tic Insurance (Amendment) Rules, 1968, published 
in Notification No. G.S.R. 1070 in Gazette of India dated 
the 8th June, 1968, under sub-section (3) of section 114 
of the Insurance Act, 1938. 
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8. RESIGNATION BY MEMBER 

The Speaker informed the House that Shrimati Vijaya Lakshmi Pandit 
had resigned her seat in Lok Sabha with e,ffect from the 8th July. 1968. 
94 REPORT OF COMMITTEE OF PRIVILEGES • 

Shri R. K. Khadilkar presented the fifth Report of the Committee of 
Privileges. 

10. REPORT OF EST1MATES COMMITTEE 

Shri P. Venkatasubbaiah presented the fifty-seventh Report of the 
Estimates Committee regarding action taken by Government on the recom-
mendations contained in the Third Report of the Estimates Committee on 
the Ministry of Works, Housing and Supply-Rural Housing. 
11. REPORT OF JOINT COMMI1TEE 

Shri R. K. Khadilkar presented the Report of the Joint Cummittee on 
the Bill further to amend the Constitution of India. 

12. EVIDENCE BEFORE JOINT COMMITTEE-LAID ON THE 
TABLE . 

Shri R. K. Khadilkar laid on the Table a copy of the Evidence given 
before the Joint Committee on the Bill further to amend the Constitution 
of India along with a copy of the statement containing a gist of main point<; 
made by witnesses in their Evidence before the Joint Committee. 

13. MOTIONS REGARDING SELECT COMMITTEE 

(i) Shri Tenneti Viswanatham moved the following motion:-
"That this House do extend the time appointed for the nresenta-

tion of Report of the Select Committee on the Bill further 
to amend the Indian Penal Code and to provide for matters 
inCidental thereto. as passed by Rajya Sabha, upto the 
last day of the next session." 

The motion was adopted. 
(ii) Shri Tenneti Viswanatharn moved the following motiun:-

"That this House to appoint Shri Z. M. Kahandole to the SeJeet 
Committee on the Bill further to amend the Indian Penal 
Code and to provide for matters incidental thereto. as passed 
by Rajya Sabha. in the vacancy caused by the death of 
Shri Mali Mariyappa." 

The motion was adopted. 
14. MOTIONS REGARDING JOINT COMMllTEES 

(i) Shri Anil K. Chanda moved the following motion:-
"That this House do extend the time appointed for the presentation 

of the Report of the Joint Committee on the Bill to provide 
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for the inclusion in, and the exclusion from, the lists of 
Scheduled Castes and Scheduled Tribes, of certain castes 
and tribes, for the readjustment of representation, and re-
delimitation of parliamentary and assembly constituencies 
necessitated bv such inclusion or exclusion and for matters 
in so far as such readjustment and redelimitation are 
connected therewith, uptQ the first day of the second week 
of the Budget Session (1969)." 

The motion was adopted. 
(ii) Shri Kashi N.ath Pandey moved the following motion:-

"That this House do extend the time appointed for the presen-
tation of the Report of the Joint Committee on the Bill to 
regulate the employment of contract labour in certain estab-
lishments and to provide for its abolition in certain circum-
stanCes and for matters connected therewith, upto the first 
day of the next session." 

The motion was adopted. 
(iii) Shri Narayan Swaroop Sharma moved the following motion:-

"That this House do extend the time appointed for the presen-
tation of the Report of the Joint Committee on the Bill to 
define and amend the law with respect to the lhbility of the 
Government in tort and to provide for certain matters 
connected therewith, upto the last day of the next session." 

The motion was. adopted,' 
(iv) Shri M. B. Rana moved the following motion:-

"That this House do extend the time appointed for the presen-
tation of the Report of the loint Committee on the Bill to 
make provision for the appointment and functions of certain 
authorities for the investigation of administrative action 
taken by or on behalf of the Government or certain public 
authorities in certain cases and for matters connected there-
with, upto the first day of the next session.:', 

The mo(io!,!. was: adopted. , 
,(v) .Shri M~ B. Rana moved the followjng motioJ;l:- . 

"That this Housl( do recommend to R1jya Sabha that Rajya Sabha 
do appoint a member of Rajya Sabha to the Joint Commit-
tee on the Bill to make provision for the appointment and 
functions of certain authorities for the investigation of 
administr.ative action taken by or on behalf of the Govern~ 
ment or cert~in public authorities in certain cases and for 
matters c~ted. therewith, in the vacancy caused'by. the 
death of 'Shri Hansh Chandra Mathur and do COl1Ul1umcate 
to this House the name of the member so appointed by 
Rajya Sabha to the Ioint Committee." 

The motion was adopted 
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15. INTIMATION RE: ARREST, CONVICTION AND RELEASE of 
MEMBERS . 

The Speaker infonned the House of a communic.ation, dated the 21st 
July, 1968 from the Magistrate, First Clas..<;, Delhi, intimating that Saivashri 
Yajna Datt Sharma, Kanwar Lal Gupta, Ram Swarup Vidyarthi and 
Hardayal Devgun, Members, Lok Sabha, who had been arrested on the 
21st July, 1968 for staging a demonstration in the ConMught Circus area 

• in ~ontravention of a prohibitory order under Section 144 of the Code of 
Criminal Procedure were produced before him on the 21st July, 1968, for 
trial. In the trial they pleaded guilty and on conviction the Members were 
sentenced to imprisonment till the rising of the Court on that day aud were 
released after rising of the Court. 
16. GOVERNMENT~LL-INTRODUCED 

V The Gold (Control) Bill, 1968 
The motion for leave to 'introduce the Bill was moved by Shri 

Morarji R. Desai. 
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2-0S p.m~) 

The motion was opposed. On the motion the House divided,. Ayes 
103; Noes 61. The motion was accordingly adopted and the Bt1J W8$ 
introduced. 
17. STATEMENT RE: ORDINANCE-LAID ON THE TABLE 

A copy of the explanatory statement giving reasons for immediate 
legislation by the Gold (Control) Ordinance. 1968, was laid on the Table 
under rule 7l(l) of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 
18. GOVERNMENT BILL-INTRODUCED / 

The Judges (Inquiry) Bill, 1968. 
19. GOVERNMENT BILL--UNDER CONSIDERATION 
The Requisitioning and Acquisition of Immovable Property (Amendment) 

. Bill, 1968 
The motion for consideration of the Bill was moved by Shri J aganath 

Rao. 
Shri C. C. Desai took part in the debate. His speech was not conclud-

ed. 
The discussion was int~rrupted by Adjournment Motion. 

20. ADJOURNMENT MOTION 
At 3 P.M. Shri Piloo Mody moved the following motinn:-

"That the House do now adjourn." 
The following members took part in the debate:-

(1) Shri K. Hanumanthaiya 
(2) Shri AtaI Bihari Vajpayee 
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(3) Shrimati Sucheta Kripalani 
( 4) Shri Krishnan Manoharan 

. (5) Shrimati Tarkeshwari Sinha 
( 6 ) Shri S. A. Dange 
(7) Shri Morarji R. lDesai 
( 8 ) Shri J. B. Kripalani 
(9) Shri Madhu Limaye 

( 10) Shri Sant Bux Singh 
(11) Shri P. Ramamurti 
(12) Shri Tridib Chaudhuri 
( 13) Shri Shoo N arain 
(14) Shri Surendranath Dwivedy 
( 15) Shri Tenneti Viswanath'Ull 
( 16) Shrimati Indira Gandhi 

Shri Piloo Mody replied to the debate. 
On the motion the House divided, Ayes 61; Noes 20(r The motion 

was accordingly negatived. 
21. GOVERNMENT BILL-UNDER CONSIDERATION 
The Requisitioning and Acquisition of Immovable Property (Amendment> 

Bill, 1968 
Discussion on the motion for consideration of the Bill was resumed. 
Shri Kanwar Lal Gupta took part in the debate. His speech was not 

concluded. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. 011 Tuesday, the 23rd July, 1968.) 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, JuLy 23, 1968/Sravana 1, 1890 (Saka) 

No. 173 

1, Oath or Affinnation 

Shri Bindheshwari Prasad MandaI made and subscribed the 
affirmation in English and took his seat in the House, 

2. Starred Questions 
Starred Questions Nos. 31-34 were orally answered. Repliel to 

remaining questions were laid on the Table. 

3. Unstarrecl Questions 
Replies to Unstarred Questions Nos. 296-305, 307-323, 325-331, 

333-365, 367, 36~398, 400-448, 450-484, 487-562, 564-567 and 
569--577 were laid on the Table. 

4. ,caDing Attention 
Shri Atal Bihari Vajpayee called the attention of the Minister 

of Home Affairs to the series of unseemly incidents that took place 
on the 21st July, 1968 in front of the Soviet Information Centre in 
Delhi including tear-gassing and lathi charge on peaceful demons-
trators, manhandling of women and misbehaviour with Press 
correspondents by the police. 

The Minister of Home Affairs made a statement in regard there-
to. 

5. Papers Laid on the Table 
The following papers were laid on the Table:~ 

(1) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:"':-

(i) Review by the Government on the working of the 
National Small Industries Corporation Limited, New 
Delhi for the year 1966-67. 

{P.T.O. 
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(ti) Annual Report of the National Small Industries Corpo-
ration Limited, New Delhi for the year 1966-67 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(2) A copy of the Annual Report of the Indian Standards 
Institution for the year 1966-67. 

(3) A copy of the Annual Report of the Development Council 
for HeaVy Electrical Industries - for the year 1966-67, 
under sub-section (4) of section 7 of the Industries 
(Development and Regulation) Act, 1951. 

(4) A copy of the Notification No. S.O. 2070 published in 
Gazette of India dated the 10th June, 1968, regarding 
management of the India Electric Works Limited, Cal-
cutta, under SUb-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act, 1951. 

(5) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Con-
trol and Inspection) Act, 1963:-

(i) The Export of Human Hair (Inspection) Rules, 1968, 
published in Notification No. S.O. 1609 in Gazette of 
India dated the 3rd May, 1968. 

(ii) The Export of Vacuum Flasks (Inspection) Rules, 1968, 
published in Notification No. S.O. 1617 in Gazette of 
India dated the 7th May, 1968. (Hindi and English 
versions). 

(iii) The Export of Steel Trunks (Inspection) Amendment 
Rules, 1968, published in Notification No. 8.0. 2062 
in Gazette of. India dated the 5th June, 1968 (Hindi 
and English versions). 

(6) A copy of the Order made by the President under arti-
cle 357 (1) (c) of the Constitution authorising expen-
diture out of the Consolidated Fund of the State of 
Bihar for the months of July and Au-gust, 1968, pub-
lished in Notification No. S.O. 2318 in Gazette of India 
dated the 29th June, 1968. 

(1) A copy of t:Pe Public P.r(}vident Fund Scheme, 1968, pub-.' blisheWm Notifi<:ation No. G.S.R. 1136 in Gazette of 
India dated the 15th June, 1968. under section 12 of the 
Public Provident Fund Act, 1968 (Hindi and English 
versions). 
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. (8) k copy of Ni>tification No. S.O. 1517 published in Gazette 
of India dated the 24th April, 1968, regarding manage-
ment of Messrs. Jessop and Co. Limited, Calcutta, under 
sub-section (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951. 

(9) A copy each of the following Notifications under sub-
section (1) of section 28 of the Mines and Minerals 
(Regulation and De,relopment) Act, 1957:-

(i) 8.0. 1527 published in Gazette of India dated the 4th 
May, 1968 making certain amendment to G.S.R. 288 
dated the 29th February, 19ft4. 

(ii) The Mineral Concession (Fifth Amendment) Rules, 
1968, published in Notification No. G.8.R. 1177 in 
Gazette of India dated the 29th June, 1968. 

(iii) G.8.R. 1263 published. in Gazette of India dated the Ist 
July, 1968, making certain amendment to the Second 
Schedule to the said Act. 

(10) A copy of the Audit Report on the Accounts of the Rub-
ber Board for the year 1966-67 along with the statement 
of Accounts. 

(11) (i) A copy each of the following Notifications under sub-
section (5) of se~ion 39 of the West Bengal Weights 
and Measures (Enforcement) Act, 1958, read With 
clause (c) (iv) of the Proclamation dated the 20th Feb-
ruary, 1968, issued by the President in relation to the 
State of West Bengal:-· 

(a) Notification No. 798-WM published in Calcutta Gazette 
dated the 30th March, 1968, making certain amend-
ments to the West Bengal Standards of Weights and 
Measures (Enforcement) Rules, 1959. 

(b) Notification No. 817-W.M. published in Calcutta Gazette 
dated the 5th April. 1968, containing corrigendum to 
the 'above Notification. 

(ii) A statement showing reasons for delay in laying the 
above NotificatiOl1S. 

(1~) A copy of the Cardamom Board Service Recnlltment 
(Amendment) Rules, 1968, published in Notlftcation 
No. G.S.R. 1107 in Gazette of India dated the H5th June, 
1968 (English version) and No. G.S.R. 1150 in Gazett~ 
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of India' dated the 22nd June, 1968 (Hindi version), 
under sub-section (3) of section 33 of the Cardamom 
Act, 1965. 

(13) (i) A copy each of the following Notifications issued 
under section 17 of the Forward Contracts (Regulation) 
Act, 1952:-

(a) 5.0. 1947 published in Gazette of India dated the 29th 
May, 1968. 

(b) 5.0. 1948 published in Gazette of India dated the 29th 
May, 1968. 

(ii) A copy of Notification No. S.O. 2234 published in Gazette 
of India dated the 22nd June, 1968 issued under section 
5 of the Forward Contracts (Regulation) Act. 1952. 

6. Parliamentary Committees-Summary of Work":""Laid on the 
Table 

Secretary laid on the Table a copy of the 'Parliamentary Com-
mittees-Summary of Work' pertaining to the period 16th March, 
1967 to 31st May, 1968. 

7. Bill Passed by Rajya Sabha-Laid on the Table 

LSecretary laid on the Table the Central Industrial Security Force 
Bill, 1968, as passed by Rajya Sabha. 

8. President's Assent to Bills 

(i) Secretary laid on the Table following five Bills passed by the 
Houses of Parliament during the last session and assented to by the 
President:- .'. 

(1) The Appropriation (No.2) Bill, 1968. 
(2) The Finance Bill, 1968. 
(3) The Uttar Pradesh Appropriation (No.2) Bill, 1968. 
(4) The West Bengal Appropriation (No.2) Bill, 1968. 
(5) The Estate Duty (AmendI'l).ent)· Bill, 1968 . 

. (ti) Sec~etary also laid on the Table copies, duly authenticated 
by the Secretary qj; Rajya Sabha, of the following eight Bills passed 
by the Houses tit ~arliament during the last session and assented to 
by the President:-

(1) The Delhi Municipal Corporation 
1968. 
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(2) The Jammu and Kashmir Representation of the People 
(Supplementary) Bill. 1968. 

(3) The Displaced Persons (Compensation and Rehabilitation) 
Amendment Bill, 1968. 

(4) The Public Provident Fund Bill, 1968. 

(5) The Bihar and .Uttar Pradesh (Alteration of Boundaries) 
Bill, 1968. 

(t5) The' Central Laws (Extension to Jammu and Kashmir) 
Bill, 1968., 

(7) 'The Pondicherry (Extension of Laws) Bill, 1968. 

(8) The Civil Defence Bill, 1968. 

9. Government Bill-Passed 

The Requisitioning and Acquisition of Immovable Property 
(Amendment) Bill, 1968 

Discussion on the motion for consideration of the Bill moved on 
the 22nd July, 1968, continued. 

The following members took part in the debate:-

(It Shri Kanwar Lal Gupta. " 

(2) Shri S. Supakar. ' 

(3) Shri D. K. Kunte .. 

(4) Chaudhari Randhir Singh .... 

(Lok Sabha adjourned at 1 P.M. and re-ass!mbled at 2-05 P.M.) 
(5) Shri S. M. Joshi. 

(6) Shri Diwan Chand Sharma. 

(7) Shri Prakash Vir Shastri. 

(8) Shrimati Sharda Mukerjee. 

(9) Shri Tenneti Viswanatham. 

(10) Shri Sheo Narain. 

(11) Shri Ramavatar Shastri. 

(12) Shri C. K. Bhattacharyya. 

Shri Jaganath Rao replied'to the debate. 
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The motion for consideration was adopted and clause-by--clause 
C'onsideration was taken up. 

Clause 2 was adopted. 

Clause, 3 .. was adopted, as amended. 

An amendment for insertion of a New Clause 4 was adopted. 

New Clause 4 was also adopted. 

ClaUse I, the Eilacting Formula and the Long Title were adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri"Jaganath Rao. 

The following members took part in the debate:-
(1) Shri S. M. Joshi. 

(2) Shri J. M. Lobo Prabhu. 

(3) Shri Kanwar Lal Gupta. 

(4) Shri Sarjoo Pandey. 

(5) Shri George Fernandes. 

(6) Shri Jaganath Rao. 

On the motion that the Bill, as amended, be passed, the House 
divided, Ayes 111; Noes 67. ThemotioD. Wa$ accordmgly adopted 
and the Bill, as amended, was passed. 

10. Govemment BiU-Under ConsideratioB 

The Border Security Force Bill, 1968 . 

The motion for c~ration of the Bill was moved by Sh.ri 
Y. B. Chavan. 

Two amendments for reference of the Bill to. Select Committee 
were moved by Sarvashri George Fernandes and Kanwar La! 
Gupta. 

The following members took part in the debate:-

(1) Shri Jyotirmoy Bosu. 

(2) Shri Prabhu Dayal Himatsingka. 

(3) Shri N. K,. ~mani. 
,~ 

(4) 8hri Bal Raj Madhok. 
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(5) Shri Indtajit Gupta. 

(6) Chaudhari Randhir Singh. 

(7) Shri GeOI:ge Fernandes. 

The discussion was not concluded. 

11. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the Nineteenth Report of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th July. 
1968) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proc.?edings] 

VVednesday, July 24, 1968/STavana 2, 1890 (Saka) 

No. 174 

1. Starred Qu~tions 

Starred Questions Nos. 61-65 were orally answered. Replies to 
remaining questions were laid all the Table. 

2. Unstarred Questio1ls 

RepJie3 to Unstarl'ed Question!'; Nos. 578-501, 583-640, 642-650, 652, 
, 653, 655-724, 726-734. 736-745. 747-750 and 752.756 were laid on the 

'Table. 

3. Calling Attention 

Shri Rajendranath Barua called the attention of the Minister 
of Home Affairs to the ou~orne of the negotiations held recently 
with the Ex-Rulers of Princely States on the question of abolition 
of their privy purses and other privileges. 

The Minister of Home Affairs made a statement in regard thereto. 

4. Question of Privilege 

Shri Madhu Limaye sought to raise a· que . ..tion of privilege 
against the Deputy Prime Minister and Minister of Finance for 
allegedly making certain misleading statement in the House on 
the 30th April, 1968, while replying to the debate on the general 
discussion on the Finance Bill. 

The Deputy Prime Minister made a statement on the subject. 

The Speaker, thereupon, withheld his consent to the raising of 
the question of privilege. 
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5. Papers laid ~n the Table 

The followtng papers were laid on the Table:- . 

(1) A copy of the Annual Report of the Indian Statistical Ins-
titute, Calcutta, for the year 1966-67. 

~) A copy of Government ~lution No. F. 30-60/67. IU 
dated the 24th July, 1968 on National Policy on Educa-
tion. 

(3) A copy each of the following Notifications under section 
185 of the Navy Act, 1951:-

*(i) The Navy (Discipline and Miscellaneous Provisions) 
(Amendment) Regulations, 1968, published in Notifi-
cation No. S. R. O. 3-E in Gazette of India dated the 
30th March, 1968. 

*(ii) The· Naval Ceremonial, Conditions of Service and 
Miscellaneous (Second Amendment) Regulations 
1968 published in Notification No. S. R. O. 4.E in 
Gaze~te of India dated the 30th March, 1968. 

""'(iii) The Naval Ceremonial, Conditions of Service and 
Miscellaneous (Third Amendment) Regulations, 1968, 
published in Notification No. S. R. O. 5-E in Gazette of 
India dated the 19th April, 1968. 

(4) 4 copy of the Navy (Discipline and Miscellaneous Provi-
,sjons) (Second :\mendroent) Regulations, 1968, publi-
shed in Notification No. S. R. O. 8-E in Gazette of India 
dated the 8th July, 1968, under section 185 of the Navy 

/ Ad,. 1957 (Hind; and Engiish versions). 

V (5) A copy of the White Paper No~ XIV containing Notes, 
Memoranda and Letters exchanged between the Govern-
ments of India and China between February, 1967 to 
April, 1968. 

*The notifications were previously laid on the Table on the 16th 
April, 1968 and were re;laid under Rule 234(2) of the Rules of Pro-
cedure. -.;ti i • 

"'*The notific~tion was previoUily laid. on the Table on the 1st 
May, 1968 and was re-laid under Rule 234(2) of the ij.u1es of Pro~ 
dure. . 
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6. Bepor:t of Committee on Priv.ate Members' Bills and Resolutions 

Shri R K. Khadilkar presented the Thirty-second Report of 
the Committee on Private Members' Bills and Resolutions. 

7. Presentation m Petition 

Shri Jyotirmoy Bosu presented a petition from Shri Mahabir 
Pershad Gupta, Delhi and others regarding the introduction ()f 
First Point Sales Tax in Delhd. 

8. Motion re: Nineteenth RePOrt of Bu.~iness Advisory Com mitt" 

Dr. Ram Subhag Singh moved the f~~lowing motion:-

"That this House agrees with the Nineteenth Report of the 
BUsiness Advisory Committee presented to the House 
on the 23rd July, 1968." 

An amend~ent to the motion was rnY.Jved by Dr. Ram Subhag 
Singh. 

The motion was adopte.d subject to the modification that item 
(6) and (7) of the Report be referred back to the Committe~ for 
reconsideration; 

(Lok Sabha adjourned at 1 P.M. and re-assem'bled at 2--05 P.M.) 

9. Governme;nt Bill-Passed 
The Border Security Force Bill, 1968. 

Discussion on the motion for consideration of the Bill and the 
amendments thereto moved on the 23rd July, 1968, continued. 

The following members took part in the debate:-
(1) Shri Kanwar Lal Gupta 
(2) Shrimati Ila Pal Choudhuri / 
(3) Shri Samar Guha 
(4) Shri Krishna Kumar Chatterji 
(5) Shri Abdul Ghani Dar 
(6) Shri Bakar, Ni Mirza 
(7) Shri Tenneti Viswanatham 
(8) Shri Hem Raj 
(9) Shri Jharkhande Rai 

(10) Shri Onkar Lal Bohra 

Shri Y. B. Chavan replied to the debate. 
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The amendments for reference of the Bill to Select Committee 
moved by Sarvashri George Fernandes and Kanwar Lal Gupta 
on the 23rd July, 1968, were negatived. 

The motion for consideration was adopted and c1ause.by-clause 
consideration was taken up. 

Clauses 3 to 141 were adopted. 

Clauses 2 and 142 were adopted,as amended. 

Clause 1, the Enacting Formula and the Long Title were 
adopted. 

The motion that the Bill, as amended, be passed was moved 
by Shri Y. B. Chavan. 

The following me~bers took part in the debate:-
(1) Shri J. M. Lobo Prabhu 
(2) Shri Chandrika Prasad 
(3) Shri Atal Bihari Vajpayee 
(4) Shri George Fernandes 
(5) Shri Nath Pai 
(6) Shri Y. B. Chavan 

The motion was adopted and the Bill, as amende.d, was passed. 

10. Half-an·hour discussion 0:1 Matters arising out of. Answer to 
Question 

Shri Jyotirmoy Bosu raised a half-an-hour discussion on points 
arising out of the answet given on the 26th March, 1968 to Starred 
Question No. 856 regarding .Price of Indian tea in International 
markets. 

Shri Mohd. Shaft Qureshi replied to the discussion." 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 25th July, 
1968). 

S. L. SHAKDHER, 
Secretary. 

820 
GMGIPND-L.8.l-1026 (D) LS-24-7-68-810. 



BULLETIN--PART I 

[Brief Record of ProceedinSS] 

Thutsday, July 25, 1968/Sravana 3, 1890 (Saka) 

No. 175 
}" 8turetI QaestioDs 

Starred Questions Nos. 91, 92 and 94-96 were orally ansWered, 
~eplies tq remaining quescious we", laid 00. the Table. 
2. U.tarred Questions 

~ 'to Unstarred Questions Nos. 75'7-855, 857-866 and 
868-1004 were laid on the Table. 

3. CaHfag AUemin 

Shri Ramavatar Shastri called the attention of the Minister of Home 
A1fa4's to the death of a woman employee of Patna Medical CQUege Hospital 
and' injuries to several persons in Patna and Ranchi due to lathi charge by 
the police in connection with the str.ike by the non.-gazetted Government 
e.o;I:P.k>Y.,ees. 

The Minister of Stilte for Home Affairs made a statement in regard 
thereto. . 

4. Paver laid on the Table 

The following papers were laid on the Table:-
t.,;-

(1) A copy of the Thirtieth Report of the 4w CQ.mmission on sec-
tion 5 af the Central Sales Tax Act, 1956-:-Taxation by til;: 
States of Sales in the course of import. . _ .. t.-

(2) A copy of the Thirty-second Repor~ 0.( the Law Commission on 
section 9 of the Code of Cnmmal Procedure, 1898-
Appointment of Sessions Judges, Additmnal Sessions Judges 
and Assistant Sessions Judges. 

(3) A copy of the Indian Telegraph (Thifd Amendment) Rules. 
. 1~ published in Notifi~atioo No. G.S.R. 919 in Gazette 

of IndIa dated the 18th May, 1968, under sub-section (5) 
of sectiOll 7 of the Indian Telegraph Apt., 1885. 
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(4) A copy each of the 'following Notifications under sub-section 
(5) of section 7 of the Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Second Amendment) Rules, 1968, 
published in Notification No. G.s.R. 882 (English version) 
and G.S.R. 883 (Hindi version) in Gazette of ·India dated 
the 13th May, 1968. 

(ii) The Indian Telegraph (Fourth Amendment) Rules, 1968, 
published in Notification No. G.S.R. 940 (English version) 
and G.8.R. 941 (Hindi version) in Gazette of India dated 
the 15th May, 1968. 

(iii) The Indian Telegraph (Fifth Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R. 1140 in Gazette of India 
dated the 7th June, 1968. 

(iv) The Indian Telegraph (Sixth Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R. 1141 in Gazette of India 
dated the 13th June, 1968. 

(5) A copy each of the following Notifications under !'ub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) G .S.R. 802 publ~hed in Gazette of India dated the 4th May, 
1968 making certain amendment to G.S.R. 1845 dated 
the 8th December, 1967. 

(ii) G.S.R. 944 published in Gazette of India dated the 18th 
May, 196!oi. . 

(iii) The Sugarcane (Control) Amendment Order, 1968, pub-
lished in Notification No. G.S.R. 945 in Gazette of India 
dated the' 18th May, 1968. 

(iv) The Inttt-Zonal Wheat and Wheat Produots (Movement 
Control) Fourth Amendment Order, 1968, published 
in Notification N9. G.S.R. 948 in Gazette of India 
dated the 20th May, 1968. 

(v) The Gur (Regulation of Use) Amendment Order, 1968, pub-
lished in Notification No. G.S.R. 994 in Gazette of India 

. dated the 23rd May, 1968. 
(vi) The Foodgrains' Movement R~trictions (Exemption of 

Certified Seeds) Second Amendment Order, 1968, publi-
shed in Notification No. G.S.R. 1056 in Gazette of India 
dated the 8th lune, 1968. 

(vii) The Imported Foodgrains (Prohibition of Unauthorised Sale) 
AmenQptent Order, 1968, published in Notification No. 
G.s,IR. 1105 in Gazette of India dated the 15th June, 
1968. 

(viii) The Fooc;lgrains Movement Restrictions (Exemption to 
Food Corporation of India) Amendment Order, 1968, 
published in Notification No. G.S.R. 1106 in Gazette of 
India dated the 15th lune, 1968. 
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(ix) The Roller Mills Wheat Products (Price Control) Second 
Amendment Order, 1968, published in Notification No. 
O.S.R. 1132 in Gazette of India dated the 11th June, 
1968. 

(x) The Delhi Roller Mills Wheat Products (Ex-Mill and Retail) 
Price Control (Second Amendment) Order, 1968, pub-
lished in Notification No. G's.R. 113'3 in Gazette of India 
dated the 11 th June, 1968. 

(xi) The Andhra Pradesh Coarse Grains (Export Control) 
Amendment Order, 1968, published in Notification No. 
O.S.R. 1155 in Gazette of India dated the 22nd June, 
1968. 

(xii) The Manipur Foodgrains (MovCJrnent) Control Amendment 
Order, 1968, published in Notification No. G.S.R. 1156 
in Gazette of India dated the 22nd June, 1968. 

(xiii) The Gur (Regulation of Use) Second Amendment Order. 
1968, published in Notification No. G.S.R. 1 t 14 in 
Gazette of India dated 'the 24th June, 1968. 

(xiv) The Indian Maize (Temporary Use in Starch Manufa<.1ure 
in Gujarat) Order, 1968, published in Notification No. 
G.S.R. 1224 in Gazette of India dated the 24th June. 
1968. 

(xv) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Fifth Amendment Order, 1968, published in 
Notification No. G.S.R. 1269 in Gazette of India dated 
the 3rd July, 1968. 

(xvi) The Delhi, Meerut and Bullandshahr Milk and Milk 
Product~ Control Order, 1968, published in Notification 
No. S.O. 1151 in Gazette of India dated the 14th May, 
]968. 

(xvii) The Fruit Products (Amendment) Order, 1968, published 
in Notification No. S.O. 1890 in Gazette of India dated 
the I st June, 1968. 

(xviii) The Cold Storage (Amendment) Order, 1968, pubJished 
in Notification No. S.O. 1891. in Gazette of India dated 
the 1 st June, 1968. 

(6) A copy each of the following Notifications under section 12A of 
the Essential Commodities Act, 1955 :.-

(i) G.S.R. 1055 published in Gazette of India dated the 8th. 
, June, 1968, making certain amendments to G.S.R. 184:! 

dated the 24th December, 1964. 
(ii) G.S.R. 1327 published in Gazette of India dated the 13th 

July, 1968, making certain amendmentc; to G.S.R. 1842 
dated the 24th December. 1964. 
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(7) '(l) A 06.PY each of the fuUow.ing President's Acts under sub-
sectiOn. (3) .0{ section 3 of the West Bengal State Legisla-
ture {Delegatiol'l of Powers) Act. 1968:-

(a) The West Bengal Land Reforms (Amendment) Act, 1968 
(President's Act No.1 of l%lJ) published in Gazette of 
India dated the 26th Mar~h. 1968. 

(b) The Calcutta Thika Tenancy (Amend~ent) Act, 1968 
(President's Act No.2 of 1968) published in Gazette of 
India dated the 26th March. 1'968. 

{c) The Calcutta Thika Tenaacy Stay of Proceedings (Tempo-
rary Provisions) Act, 1968 (President's Act No. 3 of 
1968) published in Gazette of India dated the 26th 
MarCh, 1968. 

'(d) The West Bengal PremiBes Tenancy (Amendment) Act. 
1968 (President's Act No. 4 of 1968) published in 
Gazette of India dated the 26th March, 1968. 

(ii) A statement showing rea8O!lS for delay in laying the above 
Acts. 

'(3;) A -copy of the Audited Accounts of .we Animal Welfare Board 
f-or the year 1966~67, under sub-role (4) of Rule 24 of 
the Animal Welfare Board (Administration) Rules, 1962. 

(9) A OOipyeach of the Audited Aooovnts of the Committee for the 
purpose afControning and Supervising Experiment3 on Ani-
mals, "ombay for ·the year 1964-65, i965-66 and 1966-67 
under sub-rule (4) of Rule 24 ·of the {::ommittee for Control-
ling and Supervising Experiments on Animals. 

"(to) A .copy each of the fonowing. Notifications under sub-section 
(3)0£ section 44 (if the Food Corporations Act, 19M:- .. 

{i) The Food COlporatiom. (Fourteenth Amendment) Rule..;, 1968, 
published in Nolification No. G.S.R. 819 in Gazette of 
India dated the 29t11 April. 1968.' 

(~ The Food Corporat.ions (Third Amendment) Rules, 1968, 
published in Kotification No. G.S.R. 870 in Gall!tte of 
India dated il,e 10th May, 1968. 

(11) A copy of the Central Warehousing Corporation (Second' 
Amendment) Rujes, 1968, published in Notification No. 
O.S.R. 1252 in Gazette of India dated the 6th July, 1968, 
under sub-section (3) of section 41 of the W9rehousing 
Corporations Act, 1962. 

(12) A copy of the Central Apprenticeship Council {Amendment) 
Rules, J9158,published in Notification No. G.S.R 1250 
in 'Gazette of India dated the 6th July, 1968, under snb-
section (3) of section 37 of the Apprentices Act. 1961 
(Hindi and Eng]jsh versions). 
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(113) A ,copy ~f ,the Dock Worl!i.ers (Regulation -of Employment) 
Amendmellt Rules, 1968. published in Notification No. 
S.O. 2384 in GdJ:t!tle of India dared the 6th July, 1968 
under sub-section (3) of section 8 of 'the Dock Workers 
(ltegui8tien 01 Erupioymcnt) Act, 1948. 

(14) A copy of tlJ.e Industrial Dis.pUles (Central) Amendment Rules. 
1968, publisbed in Notification No. G.S.R. 1059 in 
Gazette of lndia dated tbe8fu hme, 1968, uMler sub-
seotimn (5) {)fsectioll 3g of the Industrial Dispute~ Act. 
1947. 

(as) A .copy of the IroJl Ore Mines Laoour Welfare G;ss (Second 
Amellment) Rules, 1968, publW.Jed in Notification 
No. G.S.R. 1251 in 'GueUe of Iadia .. ted the 6th July, 
1968, under wb·section (4) of section 8 of the Ircll Ore 
Mines Labour Welfare (JeSs Act, 1961. 

(16) A copy of the Revised Estimates for the year 1967-68 and 
Budget Est:lnates for the year 1968-69 of the Emplyoees' 
State Insurance Corporation under section 36 of the Emp" 
loyees' State Insurance Act, 1948. 

(17) A copy of the Employees' State Insurance (Central) Third 
Amendment RUles, 1968, published ·in Notification No. 
O:S.R. 1006 is Gazette of IRdia dated the 1st June. J 968. 
'lHlder s.ub-section (4) .of section 95 of the Employee,,' 
State Insurance Act, 1948. 

0'8) A copy of -Govertttnent ResolutiohNo. WB-15(24)i67 
dated the 20th June, 1968 regarding Govenunent deci-
sions. on recommendations made by tbe Central Wage 
Board for Electricity Undert:akings. 

(19) (i) A copy each of the following Notifications uDder sub-
section (3) of section 34 of the West Bengal Mining 
Settlements (Health and Welfare) Act, 1964. read wjth 
clause (c) (iv) of the Proclamation dated .rbe 20th 
February, 1968. issued by the President in relation to the 
State of West Benga1:-

(a) The West Bengal Mining Settlements (Realm and We.JCare) 
(Election of Members) Rules, t967. published in Noti~ 
fication No. PH1556512R-1166 Pt. 1 in CalcUtta Gazette 
dated the 22nd September, 1967. 

(b) The Mines Board of Health (Conduct of Business) Rules, 
1968, published in Notification No. PHI71112R·1166 Pt. 
IV in Calcutta Gazette dated the 25th March. 1968. 

(li) A statement showing reasons for delay in laying the above 
Notifications. 

(20) A COPy of the Registration of Electors (Second Amendme~t) 
. Rules, 1968. published in Notification No. S.O. 1519 In 
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Gazette of India dated the 25th April, 1968, under sub-
section (3) of section 28 of the Representation of the 
People Act, 1950. 

(21) A copy of Notification No. S.O. 1524 published in Gazette of 
India dated the 30th Agril, 1968, under sub-section (2) of 
section 9 of the Representation of the People Act, 1950. 1 

(22) A copy each of the following Notifications under sub-sectiod J 1 
(3) of section 169 of the Representation of the People Act, 
1951:-

(i) The Conduct of Elections (Amendment) Rules, 1968, pub-. 
lished in Notification No. S.O. 1433 in Gazette of India 
dated the 19th April, 1968. 

(li) The Conduct of Elections (Second Amendment) Rules, 1968, 
published in Notification No. S.O. 1520 in Gazette of 
India dated the 25th April, 1968. 

5. Statutory Resolutioa 
Shri Vidya Charan Shukla moved the following Resolution:-

"That this House approves the Proclamation issued by the Presi~ 
dent on the 29th June, 1968, under article 356 of the 
Constitution in relation to the State of Bihar." 

(£ok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

The following members took part in the debate:-
(l) Shri R. K. Amin 

(2) Shri K. N. Tewari 
(3) Shri Era Sezhiyan 
(4) Shri Mrityunjay Prasad 
(5) Shri Beni Shanker Sharma 
(6) Pandit D. N. Tiwary 
(7) Shri Bhogendra Jha 
(8) Shrimati Tarkeshwari Sinha 
(9) Shri S. M. Joshi 

(10) Shri Bhola Raut 
(11) Shri Mohammad Ismail 
(12) Shri~blfuti Mishra 
( 13) Shri J. B. Kripalani 
(14) Shri Lakhan Lal Kapoor 
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(15) Shri Kartik Oraon 

(16) Shri Bindheshwari Prasad Mandai 

Shri Y. B. Chavan replied to the debate. 
The Resolution was adopted. 

~ 6. Report of Business Advisoly Committee 
Dr. Ram Subhag Singh presented the Twentieth Report of the Busi-

ness Advisory Committee. 

• 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th July. 1968). 

S. L. SHAKDHER, 
Secretary . 
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LOK SABRA 

BULLETIN-PART I 
_ [Brief Record of Proceedings) 

Friday, July 26, 19681Sravana 4, 1890 (Saka) 

No. 176 
1 ........ Qvestions 

Starred Questions Nos. 121-124 and 148 were orally answered. Replies 
tu remaining questions were laid on the Table. 

2. UIIlJbIn'ed. Questioml 

Replies to Unstarred. Questions Nos. 1005-1009, 1011-1025, 1027-1091. 
1093-1101, 1103-1133, 1135-1161, 1163-1183, 1185-1248. 
1250,1251,1253-1295,1297-1302 and 1304-1311 were laid on (he Table. 

,Statement by the .Deputy Home Minister, correcting the an.swer given on 
the 10th May, 1968 to Unstarred Question No. 10384 regarding Andaman 
and.f'olioobarJslands was also laid on the Table. 
3. Papers laid on the Table 

t 
The following papers were laid on the TabJe:-

(l) A copy each of the following papers under sub-section (2) of 
section ) 03 of the ~ajor Port Trusts Act, 1963:-

(i) Annual Accounts of the Visakhapatnam Port Trust for the 
year 1 ~67 and the .Audit Report thereon. 

(ii) Annual Accounts of the Bombay Port Trust for the year 
1966 .. 67 and the Audit Report thereon. 

(2) A copy each of the following papers under sub-section (4) 
of section 23 of the Institutes of Technology Act, 1961:-

(i) Certified. Acoounts of the Indian Institute of Technology, 
Madras·for the year 1966-67 aJoDg with the Audit Report 
thereon. 

(ii) Certified. Accounts of the Indian Institute of Technology. 
Kanpur for·the year t966-61 along with the Audit Report 
thereon. 
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(3) A copy of the Annual Report of the Indian Institute of Tech-
nology, Kharagpur for the year 1966-67. 

(4) A copy of the Arms (Amendment) Rules, 1968, published in 
Notification No. G.S.R. 1019 in Gazette of India dated the 
1st June, 1968, under sul?-:~tion (3) of section 44 of the 
Arms Act. 1959. 

(5) A copy each of the following Notifications under section 20 11) 
of the Civil Defence Act, 1968:-

(j) The Civil Defence Rules, 1968, pliblished in Notification 
No. "G.S.R. 1277 in Gazette of India dated the 10th 
July, 1968. 

(ii) The Civil Defence Regulations, 1968, published in Notifica-
tion No. G.S.R. 1278 in Gazette of India dated the 10th 
July, 1968. 

(6) A copy of Notification No. S.O. 2435 published in Gazette of 
India dated the 6th July, 1968 issued um!er section 1 of 
the Civil Defence Act, 1968. 

(7) A copy each of the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951: -- -

(i) G.S.R. 811 published in Gazette of India dated the 4th Ivtay, 
1968, containing corrigendum to G.S.R. 422 dated the 

(ii) 

( iii) 

(iv) 

(v) 

(vi) 

(vii) 

1st April, 1967. • 
G.S.R. 833 published in Gazette of India dated the 11 th 

May, 1968 making certain amendment to the Indian Ad-
ministrative Service (Fixation of cadre strength) Regu-
lations, 1955. 

G.S.R. 834 published. in Gazette of India dated the 11th 
May, 1968 making certain amendment to Schedule III to 
the Indian Administrative Service (Pay) Rule~, 195-1. 

G.S.R. 835 published in Gazette of India "dated the llthf) 
May, 1968 making "certain amendments to Schedule III 
to the Indian Administrative Service (Pay) Rules, 1954. 

The All India Services (Conditions of Service) Residuary 
Matters (Amendment) Rules, 1968, published in ~oti
fication No. G.S.R. 836 in Gazette of India dated the 
nth May, 1968. 

G.S.R. 837 published in Gazette of India dated tbe 11th 
May, 1968 makin,g certain am,endment to the Indian 
Administrative Service (Fixation ()f cadre strength) 
Regulations, 1955. 

-.i' 

TllIJ Ibdian Forest Service (Probation) Rules, 1968, pub-
lished in Notification No. G.S.R. 887 in Gazette of 1ndia 
dated the 18th "May, 1968. 

829 



(viii) G.S.R. 888 published in Gazette· of India dated the 18th 
May, 1968 making certain amendment to Schedule TIl 
to the Indian Police Service (Pay) Rules, 1954. 

(ix) G.S.R 889 published in Gazette of India dated the 18th 
. May, 1968 making certain amendment to the irIdian 
Police Service (Fixation of cadre'strength) Regulatiom. 
19S5. 

(x) G.S.R. 890 published in Gazette of India dated the 18th 
May, 1968 making certain ainendment to Sch~dule III 
to the Indian Police Service (Pay) Rules. 1954. 

(xi) G.S.R. 951 published in Gazette of India dated the 25th 
May, 1968 making certain amendments to Schedule III 
to the Indian Administrative Seyvice (Pay) Rules, 1954. 

(xii) The All India Services (Con,duct) Amendment Rules, 
1968, published in Notification No. G.S.R. 952 in 
Gazette of India dated the 25th May, 1968. 

(xiii) G.S.R. 1017 published in Gazette 'of India dated the Ist 
June, 1968,. making certain amendments to ScheduJe . m to the Indian . Administrative Service (Pay) Rules, 
1954. 

(xiv)' G.S.R. 1077 published in Gazette of India dated the 8th 
June, 1968, making certain amendments to Schedule m 
to the Indian Police Service (pay) Rules, 1954. 

(xv) G.S.R. 1078 published in Gazette of India dated the 8th 
June, 1968, making certain amendment to the Indian 
Police Service (Fixation of cadre strength) Regulations, 
1955. . 

(xvi) G.S.R. 1079 published in Gazette of India dated the 8th 
June, 1968, making certain amendment to the Indian 
Administrative Service (Fixation of cadre strength) Regu-
lations. 1955. -(xvii) The Indian Forest Service (Fixation of cadre strength) 
Amendment Regulations, 1968, published in Notifica~jon 
No. G.S.R. 1083 in Gazette of India dated the 8th June, 
1968. 

(xviii) G.S.R. 1113 published in Gazette of India dated the 15tb 
June, 1968, making~rtain amendments to Schedule· ITI 
to the Indian Administrative Service (pay) Rules, 1954. 

(xix) G.S.R. 1114 published in Gazette of India dated the 15th 
June, J 968 making certain amendment to the Indian 
Administrative Service (Fixation of cadre strength) 
Regulations, 1955. 

(xx) G.S.R. 1115 published in Gazette of India dated tbe 15tb 
June, 1968 making certain amendments to Schedule III 
to the Indian Administrative Service (pay) Rules, 1954. . . 
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(ui) The Indian Forest Service . (Regttlationof SciJii6rity) Amend. 
. ment . R.u1es~ 19'68,. published. in Notification No. G .S.R. ... 

1120 in Gazette of India dated the 15th June, 1968. 
(uii) The Indian Forest SerVice (Released Emergency Commis-

sioned and· Shott service Commissiofted Officers) (Ap-
pointment by Competitive Examination) Regulations,. 
1968, published in Notification NO. G.S.R. 1138 i~l) 
Gazette of India dated the 22nd June, 1968. 

(xxiii) The Indian Forest Service (Recruitment) Amendment 
Rules:, 1968, published in Notification No. G.S.R. 1139 
in Gazette of India dated the 22nd June, 1968. 

(uiv) The All India Services (Death-cum,-Retirement Benefits) 
Fifth Amendment Rules, 1 %8, published in Notification 
No. G.S.R. 1183 in Gazette of India dated the 29th 
June. 1968. 

(xxv) G.S.R. 1246 published in . Gazette of India da~ed the 6th 
July, 1968 making certain amendments to Schedule ill 
to the Indian Administrative Service (Pay) Rules, 1954 . 

. (xxvi) O.S.R. 1247 published in Gazette of Jndia dated the 
6th July, 1968 making certain amendments to the Indian 
Administrative Service (Fixation of cadre strength) Re-
gulations, 1955. . 

. (8) (i) A copy of the Delhi Motor Vehicles (Third Amendment) 
Rules, 1967, published in Notification No. F. 3(10) 167- ~ 
Transport in Delhi Gazette dated the .. 13th March, 1968, 
under sub-section (3) of section 133 of the Motor Vehicles 
Act, 1939. 

(ii) A statement showing reasons for delay in laying the above 
Notification. 

(9) A copy of the Ministe{s' (Allowances, Medical Treatment and 
other privileges) Amendment Rules, 1968, published in No~~. 
fication No. G.S.R. 894 in Gazette of ~ndia dated the 1 ~~j) 
May, 1968" under sub-section (2) of sectIon 1-1 of the Salaries, .' 
and Allowances of Ministers Act, 1952. V 

4. Statement by PriIne Miaister 
The Prime Minister made a statement on her recegt visits to Singapore, 

Australia, New Zealand and. Malaysia. . 
5. statement Re: Government BaSiness 

The Minister of Parliamentary Affairs made a statement regarding Gov-
ernment business for the week commencing the 29th July, 1968. 
6. MotioD Re: Tweatieth Report ofBuiDelS Advisory CommiUee 

Dr. Ram Subbag"Singh moved the fOHowing motion:- ... 
. ~ 

''That thi$ House agrees with the Twentieth Report of the Business 
Advisory Committee presented to the House on the 25th 
July, 196'8." 

The motion was adopted. 
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7. Govemmeat Bm-Introduced 
The Indian Patents and Designs (Amendment) Bill, 1968. ,r/ 

8. Statement Re: Ordm.ce-bIki en· the Tilde 

. A copy of tb~ explanatory stateID:ent giving reasons for immediate legis-
latton by the IndIan Patents and DesIgns (Amendment) Ordinance. 1968, 
was laid on the Table under rule 71(0 Gf the Rules of Procedure and Con-
duct of Business in Lok Sabha. 

9. Government BiD-Introduced. 
The Enemy Property BiU, 1968 

10. 8elteme.ttRe: OntiDtmIre laillon die Table 
A copy of the explanatory statement giving reasons for immediate legis-

lation by the Enemy Property Ordinance, 1968, was laid on the Table under 
rule 71{I) of the Rules of Procedure and Conduct of Busil'lesS in Lok Sabha. 
II. Government Bm-Introduted 

The Inter-State Water Disputes (Amendment) Bill, 1%8 
12: ~._ ~odon for Iti!ferenft to Joiat Committee-Adopted 

Th~nion Territories (Separation of Judicial anti Executive Functions) Bill. 
~ 1968 

The motion for reference of the Bill to a Joint Committee was moved by 
Shri Vidya Charan Shukla. 

The motion was adopted as follows:-
"That the Bill to provide, for the separation of judicial and executive 

functions in Union territories, be referred to a Joint Commit-
tee of the Houses consisting of 33 members, 22 from this 
House, namely: 

( I) Shri lalran Uddin Ahmed 
(2) Sbri M. Deiveekan 
(3) Shri Sanjibhai Rupjibhai Delkar 
(4) Shri K. R. Ganesh 
(5) Shri R. S. Vidyarthi 
(P) Shri K. M. Koushik 
(7) Hazi Lutfal Haque 
(8) Shri Shri Chand Goyal 
(9) Shri Vikram Chand Mahajan 

(10) H. H. Maharaja Manikya Bahadur of Tripura 
(11) Sbri M. Megbachandra 
(12) Shri V. Viswanatha Menon 
(13) Shri P. M. Sayeed 
(14) Shri Dwaipayan Sen 
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(15) Shri N. Sethuramane 
(16) Shri J anardan J agannath Shinkre 
(17) Shri Pravinsinh Natavarsinh Solanki 
(18) ·Dr. A. G. Sonar 
(19) Shri Krishna Dev Tripathi 
(20) Shri Ram Sewak Yadav 
(21) Shri Y. B. Chavan 
(22) Shri Vidya Charan Shukla. and 

11 from Rajya Sabha; 
that in order to constitute·a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members 
of the Joint Committee; 

that the Committee shall make a report to this House by the first 
day of the next session; 

that in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees shall apply with such 
variations and mOdifications as the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this 
House the name.1) of 11 members to be appointed by Rajya 
Sabha to the Joint Committee." 

1 3. Govemmea.t BiJI--Under consideration 
The Rice-Milling Industry (Regulation) Amendment Bill, 1968, as pa../fsed 

by Rajya Sabha 
The motion for consideration of the Bill .. 'is passed by Rajya Sabha, 

was moved by Shri Annasahib P. Shinde. 
The following members took part .in the debate:-

(1) Shri N. G. Ranga 
(2) Shri Anantrao Pati! 
(3) Shri Brij Bhushan Lal 
(4) Shri D. K. Kunte 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2--05 P.M.) 
( 5) Shrimati Ila Pal ChoudhurJ 
(6) Shri S. K. Sambandhan 
( 7) Shri Hem Raj 
(8) Shri Sarjoo Pandey 
(9) Shri Deori<>~. PatH 

·t 
(10) Shri Maharaj Singh Bharti 
(11) Shri Tulshid.'ls Jadhav (Speech unfinished) 

The discussion was not concluded. 



14. Motion re: Thirty-second Report of Committee on Prh'ate Members" 
BiDs and Resolntions 

Shri Ramavatar Shastri moved the following motion:-

"That this House agrees with the Thirty-second Report of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House on the 24th July, 1968." 

The motion was adopted. 

15. Private Members' BiUs--latrocluced 

(l) The Constitution (Amendment) Bill, 1968 (Amendment 0/ 
article 145) by Shri Madhu Limaye. . 

(2) The Supreme Court (Additional Discretionary Powers) Bill, 
1968, by Shri Madhu Limaye. 

(3) The Cantonments (Amendment) Bill, 1968 (Amendment of 
sections 13, 14, etc.) by Shri MadhuLimaye. 

(4) The Delimitation Commission (AmendlJ)ent) Bill, 1968 (/n-
sertion 0/ new section 9A) by Shri Madhu Limaye. 

( 5) The Indian Penal Code (Amendment) Bill, 1968 (Om;ssion 
9/ section 124A) by Shri George Fernandes. 

(6) The Indian Penal Code (Amendment) Bill, 1968 (Om;ssion 
of sections 125, 126 and 127) by Shri George Fernandes. 

16. Private Members' Bill-Widulrawn 
The Constit1-f.lion (Amendment) Bill, 1968 (Amendmem of articles 

74 and 163) by Shr; Madhu Limaye 
Discussion on the motion for consideration of the Bill moved by Shri 

Madhu Limaye on the 10th May, 1968. continued. 

The following members took part in the debate:-

(1) Shri R. D. Bhandare 
(2) Shri J. M. Lobo Prabhu 
(3) Shri S. R. Rane 
( 4) Shri Tenneli Viswanatham 
( 5) Chaudhari Randhir Singh 
( 6) SJui S. M. Krishna . 
(7) Shri K. M. Asghar Husain 
( 8) Shri Om Prakash Tyagi 
(9) Shri Prem Chand Verma 

( 10) Shri K. Rajararn 
( II) Shri Onkar Lal Bohra 
( 12) Shri Sarjoo Pandey 
(13) Shri Tulshidas J adhav 
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( 14) Shri Abdul Ghani iDar 
( 15) Shri Araogil Sreedharan 
(16) Shri.Bra Sezhiyan 

. ( 17) Shri P. 60vinda Menon 
Shri Madhu Limaye replied to the debate. 
The Bill was withdrawn by the Jeave of ,the House. 

17. Private Member's Bill--under cOlllideration 
TheConstitlltion (Amendment) Bill. 1967 (Amendment of .article 120) 

by Shr; Era Sezhiyan. 
The motion for consideration of the Bill was moved by 8hri Era 

Sezhiyan. 
Shri Shoo Narain took part in the debate. His speech was not con-

cluded. 
The discussion was not concluded. 

18. Ra1f·an·bour cIisc1wJion on matters arising out -of Answer ·to Question 
Shri N. P. C. Naidu raised a half-an-bour discussion on .points arising 

out of the aDSwer ,given on the 22nd July, 19.68 to Unstarred Question 
No. 17 regarding visit of Pakistani experts to FarakkaBarrage site. 

Dr. K. L. Rao replied to the discussion. 
(LokSabha adjourned till H A.M. on Mon<iay, the 29th July, 1968) 
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LOR SABRA 

BULLETIN.,...P ART I 

[Brief' Record of· Proceedings] 

MaDdy, July 29y 1968ISravana 7, 1890 (Salta) 

No. 177 

Starred Questions .Nos. 151-154 were orally answered. ReplIes 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies' to Unstarred Q»estions Nos., 1312-131~. 1318-1330, 
1332-1365, 1361-1371, 1373-1300,. 1~1400,.. 1402-1408, 1410-
1455, 1457-1488, 1490-1496, 1498-1505, 1508, 1509, 1511-1541, 
1545-1569, 1571, 1572 and 1574--1578' were laid on the Table. 

3. Ca,fJing Att.-ion 

Shri G. G •. cSwe1l called the attention of the Minister of Parlia-
mentary Affairs and Communications to the reported cutting of 
~ecolllmunication services between Shillong and the rest of the 
~ountry by; saboteurs on the night of the 24th July, 1968. 

The Minister of Parliamentary Affairs and Commu,nicatfons 
nade.a stateJ;ll)ent in regard therdo. 

~; Papers ~i4 on the T~ble . 

The ,fpUowing . papers were. Uiid O:Q the 'l'ab.~ . 

(1) A copy of the Finance Accounts of the Central GoveJ;"l\~ 
. ment f()r the year 1966-67~ 
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(2) A copy of the Uttar Pradesh Nagar Mahapalikas (Alpa-
kalik Vyavastha) (Second Amendment) Act, 1968 
(President's Act No. 21 of 1968) published in Gazette 
of India dated the 28th June, 1968, under sub-section 
(3) of section 3 of the Uttar Pradesh State Legislature 
(Delegation of Powers) Act, 1968 (Hindi and English 
versions). 

(3) The following statements showing the action taken by 
Government on various assurances, promises and 
undertakings given by the Minist~rs during the various 
sessions of Lok Sabha shown against each:-

./ (i) Supplementary Statements 
Nos. In, IV, V, and VI. 

" "" '" .., v (li) Supplementary Statement 
No. VI . 

Fourth Session, 196fl. 
(Fourth Lok Sabha) 

Third Session, 1967. 
(Fourth Lok Sabha) 

./ (iii) Supplementary Statement Second Session, 1967. 
No. !XIV. (Fourth Lok Sabha) 

./ (iv) Supplementary Statement First Session, 1967. 
No. Xl. (Fourth Lok Sabha) 

(v) Suplementary l Statement Fifteenth Session, 1966. 
No. XV. (Third Lok Sabha). 

(4) A copy each of the follOWing Notifications under section 
159 of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act, 1944~-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-second Amendment Rules, 
1968, published in Notification No. G.S.R. 1303 in 
Gazette of India dated the 13th July, 1968. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-third Amendment Rules, 
1968, published in Notification No. G.S.R. 1304 in 
Gazette of India dated the. 13th July, 1968 . 

. (iii) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-fourth Amendment Rules, 
1968, published in Notification No. G.s.a 1305 in 

.. Gazette of India dated the 13th July, 1968. 

(iv) The ~ustoms and Central Excise Duties Export Draw-
lIack (General) Eighty-fifth Amendment Rules, 
1968, published in Notification No. G.S.R. 1306 in 
Gazette of India dated the 13th July, 1968. 
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(v) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-sixth Amendment Rules, 1968, 
published in Notification No. G.S.R. 1307 in Gazette 
of India dated the 13th July, 1968. 

(vi) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-seventh Amendment Rules, 
1968, published in Notification No. G.S.R. 130& in 
Gazette of India dated the 13th July. 1968. 

(vii) G.S.R. 1312 published in Gazette of India dated the 
13th July, 1968 containing corrigendum t.> G.SA 1128 
dated the 15th June, 1968. 

(viii) The Customs and Central Excise Duties bport Draw-
back (General) Eighty-eighth Amendment Rules, 
1968, published in Notification No. G.S.R. 135~ in 
Gazette of India dated the 20th July, 1968. 

(ix) The Customs and Central Excise Duties }.xpol't Draw-
back (General) Eighty-ninth Amendment Rules, 1968, 
published in Notification No. G.S.R. 13M in Gazette 
of India dated the 20th July, 1968. 

(x) The Customs and Central ExcISe Duties Export Draw-
back (General) Ninetieth Amendment Rules, 19ti8, 
published in Notification No. G.S.R. 1357 in Gazette 
of India dated the 20th July, 1968. 

(xi) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-first Amendment Rules, 1968, 
published in Notification No. G.S.R. 13G8 in Gazette 
of India dated the 20th July, 1968. 

(xii) The Customs arid Central Excise Duties Export Draw-
back (General) Ninety-second Amendment Rules, 

·1968, published in Notification No. a.s.H. 1359 in 
Gazette of India dated tbe 20th July, 1968. 

(5) A copy each of the following Notifications under section 
159 of the Customs' Act, 1962:-

(i) G.S.R. 1309 published in Gazette of India daied the 13th 
July. 1968. 

(ii) G.s.R. 1310 published in Gazette of India dclted the 13th 
July. 1968. 
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(iii) G.S.R. 1311 published'in 'Gazette-of·India.'tiated the 13th 
July, 1968. 

(iv) G.S.R. ,1360 published in Gazette of India dated the 20th 
July, 1968. 

,(v),'G.S.R.. 1361publ,ished in Gazette of India dcited the 20th 
J\lly, 1968. 

(vi) U.S:R.1862 ptlblished·-in, Gazette oflndia dated the 20th 
:July, J.9(i8. 

(vii) G.S:R.1363·· (English version) . and ; G.B.R. 1364 (Hindi 
version) published in Gazette· of India dated the 2Gth 
.July, ~968. 

(6) A copy of theNote'regardingrevision~f terms of refer-
ence of Inquiry Commission appointild to enquire into 
the causes of the' pollution 'Of water ·of fiver Ganges 

1Il@rMqJ1.ghyr. 

(7) A copy.each of the following Notifications under sub-
section (6) of section 3 of the Essential Gommodities Act, 
1955:-

(0 '.(he I,.erosene (Fixation of Ceiling Prices) Sixth Amend-
.mentOrder, 1968, published in' Nottfication No. G.S.R. 
942 iJl.Gazette of India dated the 15th May, 1968 . 

. (ii) The K.erosene (Fixation of Ceiling Prices) Seventh 
Amendment Order, 1968, published in 'Notification 

.No .. G.S.R.1172 in Gazette of India dated the 19th 
. June, 1968. 

~) A statement on the flood situation in the country. 

(9LA, ~Ppy , of the .. Bugget Estimates for the year 1968-69 and 
;Revised EstiJ::mltesfor the y~ar 1967-68 of the U.P. State 
.~lectricity Board ,.undersection 61 of ' the Electricity 
(Supply) Act, 1948 read with clause (c) (iv) of the 

;pI'O.clamation dated'.the 15th April, 1968isSJled by the 
President in relation to tbeStateof'Uttar Pradesh. 

~5 ... s.;.~ ~yJ.~ 

The Minister .o~'Labour and Rehabilitation -made a S:2t~ment 
.r9B'arslli;lg Ule strike by the ,Newspaper e~ployees. 

6. Gover.ament Blll-Introdueed 
,'ll1e Army, Air Force and Naval Law (Amendment Bill, 1968. 
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'1. ~Go1(.ei~ent..B~pasaect 
(i) The Rice;.MiUing . lnduatry (Re~) -Ame..ciment MiJ 

1968, as passed by· R4j:ya.Sabba. 

Discussion on the motion for consideration· of: the :Bill, as passed 
by Rajya Sabha, moved on the 26th JUly; J9S8,,~ontiIuaetl. 

The following members took part inthe-debate:-

(1) Shri Tulshidas Jadhav 
(2) Shri S. M. Krishna 
(3) Shri N. P. C. Naidu 
(4) Shri J anardan J agannath Shinkre 
(5) Shri Pattiam Gopalan 

Shri AnnasabibP .. Shinde replied to the debate. 

(,LokSa.bha,a4;OUmed at 1 P.M. a.nd Te'-O.$semhled at 2-10 Po¥.) 

The motion for consideration was adopted ·audcla~ 
considention· was taken up. 

Clauses 2 to 10 were adopted. 

Clause I, the Enacting Formula and the' Long'Title were also 
adopted. 

The motion that the Bill be passed was . moved by SbriAnnasahib 
P. Shinde. 

The following members took part in the debate:-
(1) Shri' Tenneti Viswanatham 
(2) Shri Meetha La} Meena 
(3) Shri A. S. Saigal 
(4) Shri Diwan Chand Sharma 
(5) Challdhari Bandhir' Singh 

·t(6) Shri Abdul Ghani 'Dar 
(7)' Shri K. N: . Tewari 
(8) Shri Annasahib P. Shinde 

'1'he motion was adopted and the Bill was paSsed. . 

(li) The Andhra Pradesh . and Mysor.e(TrtJnSfer of TerritOry) 
Bill, 1967. 

The motion for consideration of the .. Bilbwas n:uwed..by. Shri.Vidy.a 
Char.an. Shukla. . 
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. An amendment for circulation of the Bill for the purpose of eliclt-
'ing opinion thereon, was moved by Shri J. M. Imam. 

The following members took part in the debate:-
. (1) Shri J. M. Imam 

(2) Shri Anantrao PatH 
(3) Shri Jagannathrao Joshi 
(4) Shri Janardan Jagannath Shinkre 
(5) Shri J. H. Patel 
(6) Shri S. M. Krishna 
(7) Shri K. Rajaram 
(8) Shri E. K. Nayanar 

Shri Vidya Charan Shukla replied to the debate. 
The amendment moved by Shri J. M. Imam was negatived. 
The motion for consideration was adopted and clause-by~lause 

consideration was taken up. 
Clauses 3, 5 to 9 and 11 to 19 and the Schedule were adopted. 
Clauses 2, 4 and 10 were adopted, as amended. 
Clause 1 and the Enacting Formula were also adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Vidya Charan Shukla. 
The following members took part in the debate:-

(1) Shri Abdul Ghani Dar 
(2) Shri Vidya Charan Shukla 

The motion was adopted and the Bill, as amended, was passed. 

*8. Statutory Resolution 

Shri Yashpal Singh moved the following Resolution:-
"This House disapproves of the Gold (Control) Ordinance, 

1968 promulgated by the' President on the 29th June, 
1968." 

*9. ~~ BUl-Motion foJ' Refeiencle to Joint Committee-
.,J'AcIopted 

;rWe Gold (Control) Bill. 1968 
oJ .. 

The motion for reference of the Bill to a Joint Committee was 
moved by Shrl Morarji R. Desai. 
·~sed to&ether. 
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An amendment for reference of the Bill to a Select Committee' 
was moved by Shri Kanwar La! Gupta. 

An amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon was moved by Shri Deven Sen. 

The following members took part in the combined d'ebate on the 
Resolution (11ide para 8 above) and the motion for reference of the 
:mu to a Joint Committee:-

(1) Shri Kanwar Lal Gupta 
(2) Shri Deven Sen 
(3) Shri Tenneti Viswanatham 
(4) Shri S. M. Banerjee 
(5) Shri Samar Guha 
(6) Shri Yashpal Singh (by way of reply to the Statutory 

Resolution). 
The Resolution moved by Shri Yasnpal Singh was withdrawn by 

the leave of the House. 
The amendment moved by Shri Kanwar Lal Gupta was with-

drawn by the l-eave of the House. 
-The amendment moved by Shri Deven Sen was negatived. 
The motion for reference of the Bill to a Joint Committee was 

adopted as follows:-
"That the Bill to provide, in the economic and financial inte-

rests of the community. for the control of the produc-
tion, manufacture, supply, distribution. use and posses-
sion of, and business in, gold, ornaments and articles (Jf 
gold and for matters connected therewith or incidental 
theI'eto, be referred to a Joint Committee of the Houses 
consisting of 38 members, 25 from this House, namely:-

(1) Shri K. M. Abraham 
v" __ _ 

(2) Shri S. M. Banerjee 
(3) Shri: Sonubhau Dagadu Baswant 
(4) Shri Onkar Lal Bohra 
(5) Shri N. Dandeker 
(6) Shri George Fernandes 
(7) Shri Sitaram Kesri 
(8) Shri S. M. Kriihna 
(9) Shri Brij Bhushan La! 

(10) Shri K. Anbazhagan 
(l J) Shri Bakar Ali Mirza 
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(l.2) Sird&rni Nidep Ksur 
(13) 8hri Krishna Chandra Pant 
(14) Shri Nanubh'ai N. Patel 
(15) Shri S. B. Patil 
(16) Sbri R Surender Reddy 
(17) Shri A. S. Saigal 
(18) Shri Dwaipayan Sen, 

(19) Shri Sheo Narain 
(20) Shri Digvijaya Narain Singh 

(21) Shri Chandrajeet Yadava 
(22) r 8hri Tridib ·Chaudhuri 
(23) Shri Nuggehalli Shivappa 
(~ . Shri· 0., Prakash, Tyagi: 
(25) Shri Morarji R. Desai, and 
13' from· Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee 

tbequorum' shall be on&-third' of the total number -of 
members.of, the'Joint Committee-; 

that the Committee shall make a report to' this· House by the 
9th. Augl.lSt. 1968; 

that 'in other- -respects the'Rures of Procedure' of this House 
relating to" Parliamentary Committees shall apply 
with-· such, variations and 'modfficatibns:as the Speaker 
may··make. and . 

that·, this Hoose recommentis to Rajya Sabhs that Rajya 
Sabha db join the said Joint Committee and com-
municate to this HOlolSe·the names of 13 members to 
·be appointed by Rajya Sabharto ·the-J oint· Committee." 

10. Half-an-hour Diseu$.siQJ1 .011 Matte1'6 arising.. .. om. of aaswer to 
QuestiAm 

Shrjmati Tarkeshwari Sinha raised a half-an:-hour. discussion on 
points arising out of the answer given on tJie 24th July, 1968 to 
Starred Question No. 65 regarding' over-flying of P"akistaD jets on 
Indian territory. 

Sardar Swaran ~gh replied to theo:ditcuUion.. 
t1 " . 

(!..ok Sabha adjburned till 11 A.M.· on, Tuesciay; tb~ 30th Jnly. 1968). 

s: L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, July 30, 1968lSr4V4n4 8, 1890 (Sa.k4) 

No. 178 

1. Starred QuestiOPS 

Starred Questions No. 181, 182, 184, 185 and 195 were orally 
answered.. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1579-1581, 1583-1594, 1596-
1660, 1662-1695, 1697-1732, 1734-1753, 1755-1760, 1762-1775, 
1777-1789, 1791-1793, 1795-1812, 1814-1817, 1819-1855, 1857, 
1858 and 1860-1866 were laid on the Table. 

3. Calling Attention 

S~ri Hem Barua called the attention of Minister of External 
Affairs to the. reported decision to appoint a Trade Representative of 
Mysore in London. 

The Minister of State for External Affairs made a statement in 
regard' thereto. 

4. "Papers laid OIl the Table 

~e following papers were laid on the Table:-

(1) A copy each of the following papers _under s\lb-section (1) 
, 'Of section 619A of the Companies Act, 1956:-

(i) Review by the Government on -the workirtg of the Heavy 
Ehgineering Corporation .-Limited, Rsnchi for the year 
196f):.67 .. 
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(ii) Annual Report of the Heavy Engineering Corporation 
Limited, Ranchi for the year 1966-67 along with the 
Audit Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(2) A copy of Government Resolution No. C2-8(7) 167-Pt. pub-
lished in Gazette of India dated the 6th July, 1968, ex-
tending the period for submission of the final Report of 
the National Coal Development Corporation Committee 

./ (Hindi and English versions). 

V' (3) A copy of the Review of the Food Situation in India (July, 
1968) (Hindi and English versions). 

(4) A copy of the Audit Report on the Accounts of the Tea 
Board for the year 1935-66. 

(5) A copy of the Tea (Amendment) Rules, 1967, published in 
Notification No. G.SR. 799 in Gazette of India dated the 
4th May, 1968, under sub-section (3) of section 49 of the 
Tea Act, 1953. 

(6) A copy of the Cotton Textiles (Control) Amendment 
Order, 1968, published in Notification No. S.O. 1604 in 
Gazette of India dated the 2nd May, 1968, under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955. 

(7) A copy of the Post Office Savjngs Bank (Second Amend-
ment) Rules, 1968, published in Notification No. G.S.R. 
1035 in Gazette of India dated the 28th May, 1968, under 
sub-section (3) of section 15 of the Government Savings 
Banks ACt, 1873 (Hindi and English versions). 

5. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on th~ 25th July, 1968, 'Rajya Sabha 

agreed to the amendments made by Lok SSbha in the 
Insecticides Bill, 1967. 

(ii) That at its sitting held on the 25th July, 1968, Rajya Sabha 
agreed without any amendment to the IndJan Coinaie 
(Ame~ent) Bill, 1968, passed by Lok Sabba on the 
8th.May, 1968. 

(iii) That at its sitting held on the 25thJu~y, 1968, Rajya 
Sabha passed the Special Marriage (Amendment) Bill, 
1968. 



(iv) That at its sitting held on the 25th July, 1968, Rajya 
Sabha passed the Public Premises (Eviction of Un-
authorised Occupants) Amendment Bill, 1968. 

6. Bills Passed by Rajya Sabha-Laid on the Table 
Secretary laid on the Table a copy each of the following Bills, as 

passed by Rajya Sabha:-

(1) The Special Marriage (Amendment) Bill, 1968. 
(2) The Public Premises (Eviction of Unauthorised Occu-

pants) Amendment Bill, 1968. 

7. Motions Re: Joint Committee 
(i) Shri A. K. Sen moved the following motion:-

"That this House do appoint Shri Baij Nath Kureel to the 
Joint Committee on the Bill to define and amend the 
Law with respect to the liability of the Government in 
tort and to provide for certain matters connected there-
with, in the vacancy caused by the death of Shri Mali 
Mariyappa". 

The motion was adopted. 
(ii) Shri A. K. Sen moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do appoint a member of Hajya Sabha to the Joint 
Committee on the Bill to define and amend the law w!th 
respect to the liability of the Government in tort and 
to provide for certain matters connected therewith, in 
the vacany caused by the resignation of Sardar Raghbir 
Singh Panjhazari and "do communicate to this House the 
name of the member so appointed by Rajya Sabha to the 
Joint Committee." . 

The motion was adopted. 
8. Government BiU-uDder eoJISideratioa 

The Enemy Property Bill, 1968. 
The motion for consideration of the Bill was moved by c)hri 

Dinesh Singh. 
The following members took part in the debate: -

(1) Shri:R. R: Singh DeG ' 
(2) Shri Vikram Chand Mahajan 

(Lok SaliM adjourned at 1 p.M.cmd re~embled at 2-05 P.M.) 

(3) ShriTridib Chaudhuri 
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(4) Shri Diwan Chand Sharma 
(5) Shri Yajna Datt Sharma 
(6) Chaudhari Randhir Singh 
(7) Maulana Ishaq Sambhali 
(8) 8hri C. K. Bhattacharyya 
(9) Shri George Fernandes 

(10) Shri Samar Guha 
(11) Shri Tulshidas Jadhav 
(12) Shri Janardan Jagannath Shinkre 
(13) Shrimati IIa Pal Choudhuri/ 

Shri Dinesh Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
On an amendment to Clause 2 moved by Shri Srinibas Misra, the 

House divided, Ayes 54; Noes 103. The amendment was accordingly 
negatived. 

Clauses 2 to 6 were adopted. 
The discussion on the Bill was not concluded. 

9. DiscusSion under Rule 193 
Shri S. M. Joshi raised a discussion on the strike by the News-

paper employees since the 23rd July, 1968. 
The following members took part in the debate:-

(1) Shri, N. Dandeker 
(2) Shri Shantilal- Shah 
(3) Shri Bal Raj Madhok 
(4) Shri K. R. Ganesh 
(5) Shri Thandavan Kiruttinan 
(6) Shri Anantrao Patil 
(7) Shri H. N. Mukerjee 
(8) Shri Diwan Chand Sharma 
(9) Shri P. Ramamurti 

(10) Shri Prem Chand Verma 
(11) Shri Surendranath Dwivedy 
(12) Shri P. Ve:Wtatasubbaiah 
(13) Shri J. B. Kr~palani 
(14) Shri D. K. Kunte. 

Shri J ai Sukh Lal Hathi replied to the discussiQJ1. 
(Lok Sabha ad'Jp1Jtned till 11 A.M-. on Wednesday, the 31st July, 

1/- 1968) 

~7 
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S. L. SaA,KDHER. 
Secretary. 



LOK SABRA 

BUlJ..ETlN-PART I 

(Brief Record of Proceedings) . 

Wednesday, Juh; 31, 1968/Srat!fJna 9, 1890 (Saka) 

No. 179 

1. Obituary. Reference 

The Speaker made a reference t.o the passing away of Shri K. M. 
,of allathara, who was a member of the First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 

Starred Questions Nos: 211-214 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. Unstarred· QuestioDS 

Replies to Unstarred Questions Nos. 1867-1912, 1914-1946, 1948-
1955, 1957, 1958, 1961, 1963-1971, 1973-1975, 1977-1980, 1982-1987, 
1989-1992, 1994-2000 and 2002-2019 were laid on the Table. 

4. Calling Attention 

Shri Yas,hpal Singh, called the attention of the Minister of Exter· 
nal Affairs to recent talks held with the U.S. officials in Delhi. . 

The Minister- of State for· External Affairs made a statement in 
regard therl.!to. The Minister abo laid on the Table a copy of the 
joint statement issued in New Delhi on 28th July, 1968 at the conclu· 
sion of the talks between representatives of the Government of India 
and the U.S.A. 

(P.T.O. 
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5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Plan, 1968-69. 

(2) A copy of the R. G. Karl\4.edical College and Hospital 
(Amendment) Act, 1968 (President's Act No. 16 of 1968) 
published in Gazette of India dated . the 9th May, 1968 
under sub-section (3) of· section 3 of the West Bengal 
State Legislature (Delegation of Powers) Act, 1968. 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sit-
1ing held on the 29th July, 1968, Rajya Babha agreed Without any 
amendment to the Requisitioning and Acquisition of Immovable 
Property (Amendment) Bill, 1968, passed by Lok Sabha on the 23rd 
Julv. 1968. 

7. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Thirty-third Report of the 
Committee on Priwte Members' Bills and Resolutions. 
{LDk Sabha adjourned at 12-25 P.M. ancl1'e-utemb1ed tJ.t 2...;05 P.M.) 

8. Government Bill-Passed 

The Enemy Property Bill, 1968 

·Clause-by-clause consideration of the Bill continued. 

Clause 7 was adopt~d. 

On amendment No. 3 to Clause 8 moved by ·Slsri 13eni Shanker 
Sharma, the House divided, Ayes 20; Noes 62. The antendment was 
aecordirtgly negatived.· 

Clauses·8 to 25 vlere adopted. 

Clause 1, the Enacting Fo:mula and the Long Title were also 
adopted . 

. The motion that the Bill be passed was moved by Shri Dinesh 
Singh .. 

The. following members took ~t ·.in . thedebate:-

(i) Shri Gt l. Bhattacharyya 
.(2) Shri Sheo Narain 
(3) Shri Yashpal Singh 
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(4) Shri E. K. Nayanar 
(5) Shri Dinesh Singh. 

The motion was adopted and the Bill was passed. 

9. Government Bill-Under Consideration 

The Inter-State Water Disputes (Amendment) Bill. 1968 

The motion for consideration of the Bill was moved by Dr. K. L. 
Rao. ~ 

The following members took part in the debate:-

(1) Shri N. G. Ranga 
(2) Shri Shivajirao S. Deshmukh 
(3) Shri Bharat Singh Chowhan 
(4) Shri R. D. Bhandare 
(5) Shri H. N. Mukerjee 
(6) Shri P. Venkatasubbaiah 
(7) Shri P. Ramamurti 
(8) Shri A. S. Saigal 
(9) Shrimati Jayaben Shah 

(l(}) Shri Surendranath Dwivedy 
(11) Shri Tulshidas Jadhav 
(12) Shri Maharaj Singh Bharti 
(13) Shri Erasmo de Sequeira 
(14) Shri K. Rajaram 
(15) Pandit D. N. Tiwary 

The discussion was not concluded. 

10. Half-An-Hour DiscWlSion on matters arising out of Answer to 
Question 

Shri Samar Guha raised a half-an-hour discussion on points arisir.g 
out of the answer given on the 24th July, 1968 to Unstarred Question 
No. 663 regarding Residence of Tagore at Sahajadpur seized by East 
Pakistan Government. 

Shrimati Indira Gandhi replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st August, 1968) 
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LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedings] 

Thursday, August 1. 1968 lSravana 10, 1890 (Saka) 

No. 180 

1. Starred Questions 

Starred Questions Nos. 241, 243, 244, 246, 248 and 24'9 were orally 
answered. Starred Question No. 247 was postponed for answer on 
another date. Replies' to remaining questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2021-2045, 2047-2051, 2053-
2060, 2062-2073, 2075-2083, 2085-2142, 2144-2222 and 2224-2239 
were laid on the Table. 

3. Short Noti~e Question 

Short Notice Question No.1 addressed to the Minister of Food 
and Agriculture regarding locust menace in Rajasthan was orally 
answered and supplement aries were also answered thereon. 

4. Calling Attention 

Shri K/Ulwar Lal Gupta called the attention of the Minister of 
External Affairs to Czech-Soviet dispute and the efforts made by the 
Government of India in regard thereto. 

The Prime Minister made a statement in regard thereto. 

~. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A statement indicating the result of Central Government 

market borrowing during 1968-69. (Hilldi and En$lish 
versions). 
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/(2) A copy of the A.nnual Repott of the Indian Telephone 
Industries Limited, Bangalore, for the year 1966-67, 
along with the Audited Accounts and the comments of 
the Comptroller and Aud~tor General thereon, under 
sub-section (1) of seetion 61!tA of the Companies· Act, 
1956 (Hindi and English versions). 

(3) A copy of NotificaLon No. G.s;R 1373 published in Gazette 
of India dated the 2t)tlll. July, 1968, under section 12A of 
the Essenttal Co~m~ditie~ Act, i 955. 

(4) A copy: each ot the following President's Acts under sub-
section (3) of section 3 of the Utta-r Pradesh State Legis-
lature (Delegation of Powers) Act, 1968:-

(0 ·The Uttar Pradesh Za~indari Abolition and Land Re. 
forms (Amendment) Act, 1958 (President's .Act No. 17 
of 19i8) published in; Gazette of India dated the 28th 
June, 1968. 

(ii) The Uttar Pradesh Consolidation of Holdings (A.n,\~d

ment) Act, 1968 (President's Act No. 18 of 1'968) pU):r 
lished in Gazette of India dated the 28th June, 1966. 

(5) A cor.rigen,du~ correctipg the numbers and dates of pub-
lication :in Gazette of India of two Notifi.catio~ l~id on 
the Table on the 5th December, 1967 &.& G.S.R. Nos. 1753 
and 1754, under sub-secfion (6) of sectIon 3 of the Essen-
tial Commodities Act, 1955. 

(6) A copy of the Mines (Amendment) Rules, 1968 published 
i~ Nqtification No. G.S.R. 966 in Gazette of India dated 
the 25th May,_ 1968, under sub-section (7) of section 59 
of the Mines Act, 1952. 

(7) A copy of the. AnQ-ual Accounts of the EmplQyees' Provi-
dent Fund Org,anj~on, along with the Audit Report 
thereon for the year 1965-66. 

6. Message from Rajya Sabha 

Secretary reported a me~sage from Rajya Sabha that at its sitting· 
held on the 30th July, 1968, Rajya sahna ad'Opted a m'Ution further 
extending' the- ti~~ for presentation. of the Report of the Joint Com-
mittee of tire jH~uses on' the Monopolies and Bestr.ictive Trade 
Practices Bill, 1967, upto the first day of the second week of the 66th 
(,NQvtp:n:ber-December, 1968) Session of the Rajya Babha. 
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7. Mot .. ~: Public Accounts Committee 

Shri M. R. Masani moved the following mown:-
, "That u.: HoWie dQ recommend to &j,Ya $abba that R~y. 

Sabha do agree to nominate a member from Rajya Sabha 
to assocmte with the Committee on Public Accounts of 
this House for the unexpired portion efth. tenl of the 
Committee ending on the 30th Aprilt 1~t. in tohe vacaney 
caused by the resignation of Shri M. M .. Dhari.9. from 
the Committee and do communicate to this House the 
name of the member so nominated by Plajya Sabha." 

The motion was adopted. 

8. Government Bills-Passed 

(i) The Inter-State Water Disputes (Amendmte.N.t) Bill, 1968 
Dr. K. L. Rao replied to the debate on the motion for considera-

tion of the bill moved on the 31st July, 1968. 
(Lok Saoha adjou.rned at 1 P.M. and re-assembled at 2-05 P.M.) 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
Clauses 2 and 4 were adopted, as amended. 
Clauses 3 and 5 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were a1.0 

adopted. 
The, motion that the :em~ ~s amended, be paSieQ wu moveG by 

Dr. K. L. Rao. 
The following members took part in the debate:-

(1) Chaudhari Randhir Singh 
(2) Shri Bal Raj Madhok 
(3) Shri Onkar Lal Bohra 
(4) Shri S. M.. Joshi 
(5) Sbri Maeubhai Patel 
(08) Shri S. D. Patil 
(1) Shri Abdul Ghani Dar 
(8) Shri D. N. Patodia 
(9) Sh;-i K. Lakkappa 

(10) Dr. K. L. Rao. 
'l!be DIOtinn Wtas, adopted and the Bill, as amended. was passed. 
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(ii) The Press and Regist1'ation of Books (Amendment) BiH, 1968, 
as passed by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri K. K. Shah. 

The following members took part in the debate:-
(1) Shri S. S. Kothari 
(2) Shri Inder J: Malhotra 
(3) Shri J. M. Lobo Prabhu 
(4) Shri Diwan Chand Sharma 
(5) Shri M. Meghachandra 
(6) Shri C. K. Bhattacharyya 
(7) Shri K. Lakkappa 
(8) Shri Shiva Chandra Jha 
(9) Shri E. K. Nayanar 

Shri K. K. Shah replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri K. K. 
-Shah. 

The motion was adopted and the Bill was passed. 

9. Government Bil1-Under Consideration 

The Banking Laws (Amendment) Bill, 1967, as reported by Select 
Committee 

The motion for consideration of the Bill, as reported by the 
Select Committee, was moved by ShriMorarji R. Desai. 

Two amendments for circulation of the Bill .for the purpose at 
eliCiting opinion thereon, were moved by Sarvashri S. M. Banerjee 
and E. K. Nayanar. 

The discussion was not concluded. 
(Lok Sabhaaqrod'i-ned till 11 A.M. on Friday, the 2nd August, 1968) 

8.54 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proc-aedings) 

Friday, August 2, 1968ISravana 11, 1890 (Saka) 

No. 181 
1. Starred Questions 

Starred Questions Nos. 271-273 were orally answered. Replies 
to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions No. 2240-2253, 2255-2283, 2285-
2303, 2305-2343, 2345---2390, 2393, 2395-2423, 2425. 2426, 2428-
2467, 2469-2473, 2475---2479 and 2481-2525 were laid on the Table. 
3. Calling Attention 

Shri Madhu Limaye called the attention of the Minister of Home 
Affairs to the Judgment of the Supreme Court on Punjab Appro-
priation Act etc. and the r~action of the Government of India there-
on. 

The Minister of Home Affairs made a statement in regard there-
to. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Kanpur and Meerut Universities (Amend-

ment) Act, 1968 (President's Act No. 20 of 1968) pub-
lished in Gazette of India dated the 28th June, 1968 
under sub-section (3) of section 3 of the Uttar Pradesh 
State Legislature (Delegation of Powers) Act. 1968. 

(2) A copy of the Armual Report of the Council of Scientific 
aodlndustrial Research for the year 1966-67 along with 
the Audited Statement of Accounts and the Audit Re-
port thereon for the year 1965-66 (Hindi version). 

(3) A copy of the Audit Report on the accounts of the Council . 
of Scientific and Industrial Research for the year 1964-
65 (Hindi versi on) . 

[P.T.O. 
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----.. - ~-~-. ---. --- ---_._-, 
-The Act was laid onthe Table- on'the 10th M~~~ '19$8 ~ was re-laid 

lUi directed by the Speaker OJ.!. that date. 
--The ' 'notifications-~e pteViouB ly laid, C)l1 the Ta:&le on the lOth 

May. 1968 and were re-Iaid under 1W1e 234(2) of the Rules of Proce-
dure. 



5. Messages f1"Om Rajya Sablta 
Secretary reported the fol1owi.nJt mieSsages from Rajya Sabha: .. 

0) That at its sittitt~ ~ld on the 29th July, 1968, Rajya 
. sabha passed the Advocates (Amendment) Bill, 1968. 
(ii) That at its sitting beld on the 1st August, 1968, Rajya 

Sabha concurred in the recommendatioa: of Lok Sabha 
to j~ in: the Joi.nt Committee of the Houses on the 
Gold (Control) Bill, 1008 and nominated the following 
members of Rajya Sabha to serve on the said Joint 
Committee:-

(l}' Shri Re. Pattanayak 
(2} Shrimati YashndaReddy 
(3) Shri Gurmukh Singh Musafir 
(4) Shri Dayaldas Kurre 
(5) Dr. (Mrs.) Mangladevi Talwar 
(6) Shri Sukhdev Prasad 
(7) Shrimati Vimal Punjab Deshmukh 
(8) Sbri Dahyabhai V. Patel 
(9) Shri Rattan LaI 
(lOt Shri Sa'krishna Gupta 
(11) Dr. Z. A Ahmad 
(12) Shei Banka Behary Das 
(13) Pandit S. S. N. Tankha 

6. Bill Passed by R?jya Sabha-laid on the Table 
Secretary laid on the Table a cppyof the Advocates (Amend-

ment) Bill, 1968, as passed by Rajya Sabha. 
7. Presentation of Petition 

Shri Kanwar Lal Gupta presented a petition from Shri O.N. 
Mahindroo. Advocate, New De'hi, relating to the Adyocates Act, 
1961. 
8. Statement Re:' Government Business 

The Minister of Parliamentary Affairs made a statement r.egard-
ing Gov~rnment business for the week commenci!1g the 5th August, 
1968. 
S).. Mattw IHIIfIer Rule ~'1 

Shri Madhu Limaye raised a matter regarding reported state-
ment by the Deputy Prime Minister in the Congress Parliatnl:!ntary 
Party Executive meeting about the Companies (Amendment) Bill 
relating to contributions by companies to political parties. 

The Deputy Prime Minister made a statement on the subject. 
[P.T.O. 
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to. GovemmentBill-Debate held over 

. The Banking Laws (Amendment) BW, 1967, as reported ry 
Select Committee. 

D:scussion on the motion for consideration of the Bill, as reported 
by the Select Committee and the amendments thereto moved on the 
1st August, 1968,continued . 
. (Lok Sa'bha adjourned at 1-05 P.M. and re-assemMedat 2-05 P.M.) 

The discussion on the Bill W.as held over. 

11. Government Bill-under Consideration 
The Public Premises (Eviction of Unauthorised Occupants) 

. Amendment Bill, 1968, as passed by Rajya Sabha. 

'The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri Jaganath Rao. 

The following m'embers took part in the debate:-
(1) Shri Ramavatar Shastri 
(2) Chaudhari Randhir Singh (Speech unfinished). 

The discussion was not concluded. 

12. Motion re: Thirty-Third Report of Committee on Private Mem-
bers' Bills and Resolutions . 

Shri Bhalji'bhai Ravjibhai Parmar moved the following motion:-
"'That this House agrees with the 'Thirty-third Report of the 

Committee on Private Members; Bills and Resolut!ons 
presented to tlhe House on the 31st July, 1968," 

The motion was adopted. 

13. Private Member's Resolutioo-Withdrawn 

Shrimatl Tarkeshwari Sinha concluded her speech on th€' foL 

lOWing Resolution moved by her on the 3rd May, 1~:-
: '. . 

"'This House is of opinion that with a view to ensure efficiency 
and economy, a high-powered committee be appointed 
to examine the question of creation of highly paid posts 
and· selection of personnel in the CiVil and Military 
Departments, including the existing procedure obtain-
ing in1'regard thereto." 

An amendment was moved by Shri E. K. Nayanar. 
'The following memlbers took part in the debate:-

(1) Shri E. K. N ayanar 
(2) Shri N. K. Somani 
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(3) Shri Prabhu Dayal Himatsingka 
(4) Shri Shri Chand Goyal 
(5) Shri K. Hanumanthaiya 
(6) Shri Shiva Chandra Jha 
(7) Shri S. M. Banerjee 
(8) Shri Vidya Charan Shukla 

Shrimati Tarkeshwari Sinha. replied to the debate. 

The amendment moved by Shri E. K. Nayanar was withdrawn 
by the leave of the House. 

The Resolution was also withdrawn by the leave of the House. 

14. Private Member's Resolution-Under consideration 

Shri Surendra Kumar Tapuriah moved the following Reso-
lution:-

"This House cal1~ upon the Government to give priority for 
rural housing development in the Plans." 

The following members took part in the debate:-

(1) Shri R. D. Bhandare' 
(2) Shri Dhireswar Kalita (Speech unfinished) 

The discussion was not concluded. 

15. Half-an-hour discussion on matters arisilng out of Answer' to 
QuestioD. 

Shri Beni Shanker Sharma raised a hail-an-hour discussion on 
points arising out of the answer given on the 25th July, 1968 to 
Unstarred Question No. 789 regarding demurrage paid by Food 
Corporation of India. 

Shri Annasahib P. Shinde replied to the discussion. 

16. Report of Business Advistol"y CoJIIQttee 
Dr. Ram Subhag Singh presented the Twenty-first Report of 

the Business Advisory Committee. 

(!.ok Sabha adjourned till 11 A. M. on Monday, the 5th August, 
1968). 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, August 5, 1968ISravana 14, 1890 (Saka) 

No. 182 
1. Starred Questions 

Starra! Questions Nos. 306, 307 and 314-316 were orally answer-
ed. Starred 'Question No. 313 was postponed for answer on another 
date. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2526-2549, 2551-2564 2566-, 
2572,' 2575-2590, 2592-2639, 2641, 2643, 2645-2656, 2658-2662, 2664, 
2666-27(}7, 2709-2712, 2714-2790, 2792-2801, 2803-2814 and 2814-A 
were laid on the Table. 
3. Calling Attention 

Shri Tridib Chaudhuri called the attention of the Minister of 
External Affairs to the revelation made in United States Con-
gressional testimony released on the 18th July, 1968 in Washington 
that the University of California Sociology Research Project in the 
Himalayan Border Regions of India is financed by the Defence 
Department of the U.S. Government for collecting information of 
Defence interest for the U.S.A. 

The Minister of State for External Affairs made a statement in 
regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Uttar Pradesh Antarim Zila Parishad (Re-
enactment and Continuance) Act, 1968 (President's 
Act No. 19 of 1968) published in Gazette of India dated 
the 28th June, 1968 under sub-sectlon (3) of section 3 of 
the Uttar Pradesh State Legislature (Delegation of 
Powers) Act, 1968. 
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(2) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 1315 published in Gazette of India dated the 13th 
July, 1968 containing corrigendum to' G.S.R. 987 dated 
the 25th May, 196B. 

(ii) G.S.R. 1383 published in Gazette of India dated the 
. 17th July, 1'988. 

(3) A copy eaeh of the follewing Notifications under section 38 
of the Central Excises and Salt Act, 1944:-

(i):Th,e Centr:al Excise (Fourth Amen<lmeBt) Rules, 1968, 
published in Notification No. G.S.R. 937 in Gazette cf 
India dated the 14th May, 1968. 

(U) The Central Excise (Twelfth Ame~dment) Rules, 1968 
published in Notificatien No.. G.S.R. 1300 in Gazette 
ef India dated the 18tb July, 196ft 

(4) A -eopy of the Delhi Sales Tax (Third Amendment) 
Rules, 1968 published in Notificaticn No. F.4(28) ISS-Fin. 
(E) (I) in Delhi Gazette dated the 27th June, 1968 
under sub-section {4) o~ section 26 of the Benga1 Fin-
anCe (Sales Tax) Act, 1941, as in force in the Union 
territory of Delhi (Hindi and English versiom). 

(5) A copy of the Annual Report of the Oil and Natural Gas 
Commissicn for the year 1966-67 together with' the 
Audited Accounts under sub-Bection (3) of sectien 23 
reed with sub-sec:!tion (4) of seetien 22 oi the Oil and 
Natural Gas Commission Act, 1959 . 

.(6) A copy each of the following Notifications under sub-
o .section (6) of section 3 of the Essential Commodities 

Act, 1955:- . 
. (i) G.S.R. 1384 published in Gazette of India dated the 18th 

July, 1968 making certain amendment to G.S.R. 914 
dated the 10th June, 1966. 

(ti) The Indian Maize (Temporary Use in Starch Manu-
facture in Gujarat) Amendment Order, 1968, pub-
lithed in Notification No. G.8.R. 1422 in Guette of 
India dated the 26th .July. 1968. 

(7) A COPY. tI' Notification No. G;s'R.t396 published in 
~e of India dated the 27th July, 1968 making cer-
tain amendment to G.S~R. 1842 dated the 24th Decem.-
ber, 1964 under section l~A ef the Essential Commo-
dities Act, 19~5. 
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S. 1leJSagB5 Izam aan- s.bha 
'Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 31st July, 1968, Rajya Sabha 
agreed without any amendment to the Border Security 
J'.O~ 'Bin, 1'968, 'passed 'by Lok Sabha ontbe 14th luly, 
1968. 

(ii) That at its sitting held on th€ 1st August, 1968, Rajya 
Sabha concurred in the recommemiation of Lok Sabha 
to join in the Joint Committee of the Houses on the 
Union Territories (Separation Ot Judicial and Execu~ 
tive Functions) Bill, 1968 and nominated the follOwing 
members of Rajya Sabha to serve on the said Joint 
Committee:-

(1) Shri P. Abraham 
(2) Shri M, Vero 
(3)' Shri S. Krishna Mohan Singh 
(4) Shrimati Satyawati Dang 
(5) Kumari Shanta Vasisht 
(6) Shri 1. K. Gujral 
(7) Shri Syed Ahmed 
(8) Shri Golap Barbora 
(9) Dr. Bhai Mahavir 

(10) Shri M. Ruthnaswamy 
(11) Shri A. P. Chatterjee. 

6: Motion Re: Twenty-first Report of Business Advisory Committee 

Dr. Ram Subhag Singh moved the following motion:-

ilThatthis House agrees with the Twenty -Arst Report of the 
Business Advisory Committee presented to the House 
on the 2nd August, 1968," 

The motion was adopted. 
7. Government Bill-Under Consideration 

The Banking Laws (Amendment) Bill, 1967, fa reported by 
Select Committee 

Discussion on the motion for consideration of the Bill, as report-
ed by the Select Committee &1\d the amendments thereto rnoWJd on 
the 1st August, 1968, continued. 

Three more amendments for circulation of the Bill for the pur-
pose of eliciting opinion thereon, were moved by Sarvashri Shiva-
Chl!lndra Jha, Abdul Ghani Dar and P. Viswambharan. 
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-
One amendment for re-committing the Bill to . the Select cOm-

mittee was moved hy Shri Erasroo de sequeira. 
The followin~ members took part in the debate:-

(1) Shri N. Dandeker 
(Lok Sa.bha adjourned at 1 PM. and re-onembled at 2-05 P.M.) 

(2) Shrimati Tarkeshwari Sinha 
(3) Shri Kanwar LaI Gupta. 
(4) Shrimati Sucheta Kripalani 
(5) Shri Indrajit Gupta 
(6) Shri Prem Chand Verma 
(7) Shri V. Viswanatha Menon 
(8) Shri Krishna Kumar Chatterji 
(9) 8hri Deven Sen 

nO) Shri Prabhu Dayal Himatsingkll 
(ll) 8hri Srinibas Mishra 
(2) Shri C. T. Dhandapani 
(13) Shri Abdul Ghani Dar. 

Shri Morarji R. Desai replied to the debate. 
On the amendment moved by Shri S. M. Banerjee, the House 

divided, Ayes 27; Noes 73. The amendment was accordingly 
negatived. 

The a~endIpent moved by Shrl P. Viswambharan was barred. 
The remaining amendments weLe negatived. 
On the· motion for consideration, the House divided, Ayes 70; 

Noes 25. The motion for consideration was accordingly adopted. 
The discussion on the Bill was not concluded. 

8. Half-Au-Hour DiscusSion on Matter Arising out of Answer to 
Question 

Shri S. C. Samanta raised a half-an-hour discussion on points 
arising out of the answer given on the· 30th July, 1~8 to' Starred 
Question No. 192 regarding manufacture of Scooters.J 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
[Lok Sabha adjourned till 11 A.M. on Tuesday, the 6th August, 

1968].:f -
If 
~ 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record or ~ed..ingsJ 

Tuesday, August 6, 1968jSrQt,ana 15, 1890 (Saka) 

No. 183 

1. Starred Questions 

Starred Questions Nos. 331, 333-335 Were orally answered. Re~ 
plies to remaining questions were laid on the Table. 

2. Unstarreci Q~tions 

Replies to Unstarred Questions Nos. 281~2819, 2821-2836, 2838-
2865, 2867-2869, 2871-2951, 2953-2980, 2982-2991, 2993-3008, 
3010-3016, 301P--3022 and 3025-3057 were laid on the Table. 

3. Calling Attention 

Shri S. M. Joshi called the attention of the Minister of Labour 
and Rehabilitation to serious discontent among the employees of 
Eleebicity Undertakings in the country following the Government's 
decision to unilaterally amend the interim recommendations of the 
Wage Board. 

The Minist~r of Labour and Rehabilitation made a statement in 
regard thereto. 

4. Papers Laid on the Table 

The fo1l9wing papers were laid on the Table:-
(1) A copy each of the following papers under sub-section (2) 

of section 16 of the TarjjJ Commission Act, 1951:-
(i) Report (1967) of the Tariff Commissio~ on the Fixation 

of Prices of Agricultural Tractors. 
(ii) Government Resolution No. 5144167jAEI.II, dated the 

3rd June, 1968. 
(iii) Statement sbowing reasons why the documents men· 

tioned at (i) and (ii) above could not be laid on the . 
Table within the period prescribed in the said secti?n 
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(2) A copy of Notification No. S.O. 1955 published in Gazette 
of India dated!he Rrd June, 1968 issued under clause 4 
of the Tractors (Pric.~ CQ.ntroI) Order, 1967. 

(3) A copy each of the followi~g ~otifications under sub. 
section' (3) of section 17 of the Export (Quality Control 
and Inspection) Act; 1963:- .. . 

(i) The Export of De-oiled Rice Bran (Quality Control 
~d Inspection) Amendment Rules, 1968, published in 
Notification No. 8.0. 2537 in Gazette of India dated 
the 12th July, H~Q8 (Hindi and English versions). 

(U) The Export of Frog Legs (Inspection) Amend~ent 

Rules, 1968, pUblished in Notification No. S.O. 2600 itt 
Gazette of IncUa dated the 18th Jyly, 1M8 (Hindi and 
English versions). 

(iii) The Export of P.V.C. Leather Cloth (l~pection) 

.Amendment Rules, 1968, published in Notification No. 
8.0. 2&19 in Gazette of India dated the 24th July, 1968 
(Hindi and English versions). 

(4) A copy each of the following Notifications under sub.· 
section (1) of section 28 of the Mine5 and Min~rals 

(R~ation and Development) Act, 1957:-
* (i) Th~ Miner~l Concession (Second Amendment) Rules, 

1968, published ~n Notification No. G.S.R. 634. in Gazette 
of IJldj~ dat~ the 1st April, 1968. 

*·(ti) The Mineral Concession (Fourth Amendment) Rules, 
1~&" pl,lblished in Notification No. G.S.R. 703 in 
Gazette of India dated the 13th April, t96&. 

··(iii) The Mineral Concession (Third Amendment) Rules, 
1968, published in Notification No. G.S.R. 764 in Gazette 
of !lildta dated the 13th April, 1968. 

(5) A ropy each of the following papers under sub-section 
(1) ot lteCtio.n 619A of the Companies Act, 1956:-

(i) Review by the Gevernment on the working of the 
National ,Mineral Development Corporation Limited, 
N~w l>elhi for the year 1900..67 (Hindi and English 
ve1iotis). 

----------~ ~~-----
tiThe notification was previously laid on the Table on the 16th 

April, 1968 and was re-Iaid under Rule 234(2) of the Rules of Pro-
cedure. 

--*~'l'he notifications were previously laid on the Table on the 23rd 
April, 1968 and were re-laid Ull~ Rule 234(2) of the Rules of 
Procedure. 
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(U) Annual Report €If· the National Mineral Development 
Corporation LJmited, New Delhi for the year 1966-67 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon 
(Hindi and English versions). 

(iii) Review by the Government on the working of the 
Manganese Ore (India) Limited, Nagpur for the year 
1966-67 (Hindi and English versions). 

(iv) Annual Report of the Manganese Ore (India) Limited, 
Nagpur for the year 1966-67 along with the Audited 
Accounts and the comments of the Comptroll&r and 
Auditor General thereon (Hindi and English versions). 

(6) (i) A copy of the Uttar Pradesh Weights and Measures 
(Enforcement) (Amendment) Rules, 1967, published in 

. Notification. No. WMR-A-AM-I0658iXXIX-D-61(49)-67 
in Uttar Pradesh Gazette dated the 21'st December, 1967, 
under sub-section (5) of section 43 of the Uttar Pradesh 
Weights and Measures (Enforcement) Act, 1959, read 
with clause (c) (iv) of the Proclamation dated the 15th 
April, 1968, issued by the President in relation to the 
State of Uttar Prade$h. 

(it) A statement showing reasons for delay in laying the 
above Notification. 

5. Statemeld Re: S\lPpleraeBtary Demawls for G.ants (General) for 
1~9 

Shri Morarji R Desai presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (General) for 
1968-69. 

6. Message &om Hajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 2nd August, 1968, Rajya Sabha adopted a motion extend· 
ing the time for presentation of the RepGrt of the Joint Committee 
of the Houses on the Delhi Rent Control (AmeQd.ment) Bill, 1964, 
upto the last day of the Sixty-sixth (November-December, 1968) 
Session of the Rajya Sabha. / 

7. Government BiR-Passed \/"" . 
'1'he Banking Laws (Amendment) Bin, 1967, as reported by Select 

Committee 
Clause-by-clause consideration of the Bill was taken up. 

Clause 2 was adopted. 
(Lok Sa'bha adjourned at 1-15 P.M. and "e-assembled at 2-15 !'.M.) 
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On amendment No. 75 to Clause 3 moved by Shri Indrajit Gupta, 
the House divided, Ayes 42; Noes 90, The amendment was according-
ly negatived. 

Clauses 3 and 4 were adopted. 

Clause 5 was adopted, as amended. 
Clauses 6 to 14 were adopted. 

On amendment Nos. 51 and 53 to Clause 15 moved by Shri Srinibas 
Mishra, the House divided, Ayes 53; Noes 119. The amendments were 
accordingly negatived. 

Clauses 15 to 23 werQ adopted. 

Clause 24 was adopted, as amended. 
Clauses 25 to 30 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also I 

adopted. 

The motion that the Bill, as amended, be passed was moved by 
"Shri Morarji R. Desai. 

The motion was adopted and the Bill, as amended, was passed. 
8. Government Bill-Under Consideration 
The PubUc Premises (Eviction of Unauthorised Occupa.nts) Amend-

ment Bill, 1968, as passed by Ra.jya Sdbha 

Dis~ussion on'the motion for consideration of the Bill, as passed 
by Rajya Sabha, moved on the 2nd August. 1968, continued. 

The following members took part in the debate:-

(1) Chaudhari Randhir Singh 
(2) Shri Hardayal Devgun 
(3) Pandit D. N. Tiwary 
(4) Shri M. Huche Gowda 

The discussion was not concluded. 
(LokSabha adjourned till 11 A.M. on Wednesday, the 7th ftugust, 

1968) . 

if ,. ., .. 
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J.OK SABRA 

BUU,ETIN-PART I 

[Brif'f Record of Pro~.'~edings] 

Wednesday, August 7, 1968ISrauana 16, 1890 (Saka) 

No. 184 

1. Starred Questions 
Starred Questions Nos. 361-363 and 365--867 were orally answer-

ed. Replies to remaining questions were laid on the Table. 
2. UD.$tarred Questions 

Replies to Unstared Questions Nos. 3058--3076,.3078-3081, 3083, 
3085-3103, 3105-3109, 3111-3120, 3122, 3125--3130, 313~1S4, 
3136-3173, 3175-3188, 3190-3202, 3204 and 3205 were laid on the 
Table. 
3. Short NMke Question 

Short Notice Question No.2 addressed to the. Minister of Food 
and Agriculture regarding movement of maize out of Haryanli was 
orary ansWered and supplementaries were also answered thel'eQll. 
4. Calling Atie1rtion 

Shd Sainar Guha called the attention of the Minister of k.ternal 
Affairs to the reported assassination of the underground Naga leader 
Shri Kaito Serna. 

The Deputy Minister of External Affairs made a statement in 
regard thereto. 
5. Report of Committee on Private Mem.1ters' Bills 8IId Resolutions 

Shri R K. Khadi~kar ptesetlt«l the Thirty-fourth ·Beport of the 
Committee on Private Members' Bills and Resolution$. 
6. Report of Joint Committee on Salary. Allow.Bees and Other Ame-

nities to Members of Parliament 
Shri Bibhuti Mishra presented the Report of the Joint Committee 

on Salary, Allowant:es and Other Amenities to Metnbera of Parlia-
ment. 
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7. Report of Committee on Government Assurances· 

Shri Atal Bihari Vajpayee presented the Third,Report of the 
Committee on Government Assurances. 

8. Evidence before Committee on Government Assurances-laid on 
the Table 

Shri Atal Bih'ari Vajpayee laid on the Table a copy of the Evi-
dence given before the Committee on Government Assurances. 

9. Statement by Minister 

The Minister of Transport and Shipping made a statement on the; 
Cochin Shipyard. 

10. Statement under Direction 115 

Shri Bhogendra Jha made a statement regarding certain infor-
mation given by the Minister of State for Home Affairs in the House 
on the 25th July, 1968 about death of a woman employee of Patna 
Medical College Hospital and incidents connected with strilre by non-
gazetted Bihar Government employees. 

The Minister of State for Home Affairs made a statement in 
reply thereto. 

(Lok Sabha adjourned at 1 P.M. and re-assembted at 2-05 P.M.) 

11. Government Bills-passed 

(i) The Public Premises (Emction of Unauthorised Occupants) 
Amendment Bill, 1968, as passed by Rajya Sabha. 

Discussion on the motion for consideration of the Bill, as passed 
by Rajya Sabha, moved on the 2nd August, 1968, continued. 

The following members took part in the debate:-

(1) Shri Diwatl. Chan'd Sharma 
. (2) Shri K. M· Koushik 
(3) Shri Prabhu Dayal Himatsingka 
(4) Shri Kanwar Lal Gupta 

',n,:'" :(5)' Shrf';Bibhuti Mfshta 

(6) . Shri . S: ~appan 
. (7)" Shri Chandrika Prasad 
(8) Shri Molahu· Prasad 

, (9) Shri R. D. Bhalldare 
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(10) Shri Ganesh Ghosh 
(11) Shri Abdul Ghani Dar 

Shri Jaganath Rao replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 were adopted. 
On Clause 4, the House divided, Ayes 73; Noes 35. Clause 4 was 

accordingly adppted, 
Clause 5 was also ad,opted. 
Clause 1, the Enacting Formula and the Long Title were adopted. 
The motion that the Bill be passed was move\:l by Shri Jaganath 

Rao. 
The foIlo\\>'ing members took part in the debate:-

(1) Shri Bel Raj Madhok 
(2) Shri J. M. Lobo Prabhu 
(3) Shri Abdul Ghani Dar 
(4) Shri Jaganath Rao 

The motion was adopted and the Bill was passed. 
(ii)The Advocates (Amendment) Bill,. 1968, 4$ passed by Ro.jya 

Sabha. 
Th~ I:llotion for consideration of the Bill as passed by Rajya Sabha 

was moved by Shri Mohammad Yunus Saleem . 
. The following members took part in the debate:-

(1) Shri J. M. ~bo Prabhu 
(2) Chaudhuri Randhir Singh 
(3) Shri Sbri Chand Goyal 
(4) Shri Sbivajirao S. Deshmukh 
(5) Shri V. Krishnamoorthy 
(6) Shri H. M. Mukerjee 
(7) Shri Krishna Kumar Chatterji 
(8) Shri J. H. Patel 
(9) Shri K. Lakkappa 

Shri Mohamm~ Yunus Saleem replied to the debate. 
The motion for consideration was adopted and clause-by-cJause 

consideration was taken up. 
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Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Moham-
J;llad Yunus Saleem. 

The motion was adopted and the Bill was passed. 

12. Half-an-hour Discussion on matters' Arising out of AnsWer to Question -. 

Shrimati Sucheta Kripalani raised a. half-an-hour discussion 
on points arising out of the answer given on the 2nd August, 1968, 
to Starred Question No. 271 regardng Homes for freedom fighters 
in West Bengal. 

Shri Vidya Charan Shukla replied to the discussion. 

·13. Intimation Re: Arrest of Member 

The Speaker informed the Hause of a wireless message dated 
the 6th August, 1968 from the Superintendent of Police, Bhatinda, 
intimating that ShTi Kikar Singh, Member, Lok Sabha, had been 
arrested vide D.D.R. No. 28 dated the 5th August, t~ under 
Sectionsl07!161 of the Code of Criminal Procedure. 

[Lok Sabha adjourned till 11 A.M. on Friday, the 9th August, 
1968]. 

• Announcement made at 5-45 P.M. 

S. L. SHAKDHEfl., 
Secretary. 
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·LOK SAJmA 

13UILETIN-'PART I 

[Brief Record of Proceedings] 

Friday, August 9, 19681Sravana 18, 1890 '(Suk4) 

1. Starred ~0115 
. Starred' QvestioDs N-os.392-197 'were or.al~y. -answered. Replies 

to remaining questianswere laid on the "l'able. 

2. Uastarred Questions 

Replies' to 'Unstarre(H~uestionsNos. 329f}-..;.3!59, '8'261-3301, 3303, 
33()5.....:;3'3, 3355--3413, Mt5--3f!8. -3430-3454, 34~1 and 
3483-348'7 were laid on the Table. 

'Statement by the"MiJ:rtster' of Commerce, correcting the reply 
given on the'23td April, 1968 to Unstarred Question :No. 8249 re-
garding 'Grazriin Tel Sangb in'Delhi was also laid on the Table. 

3. Shert Netiae ~ 

.gUrt fiotiee!.Qaestion No. 3'addresaedto'tbe,'Minister of ' Trans-
~pott.w 'ShippiDg regard.iRg ,strlke'byPort;and 3oekWorkers was 
orally answered and supplementaries were also ~red thereon. 
4 .• «W1jV,At_tieD 

Shri Rabi .a.y called. tAe attention of the MiBister of Home 
Affairs to the Chairman of Awami League Action ,Committee, 
'MaWavi "FarooqISp~Pakistan 'speech at a public meeting at 
:t\nantnag in 'J. &'K. on' the '1st Avgust. -1988, 

The !4inister of Home Affairs made a statemleftt'in regard there-
-to. 
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5. Papers Laid on the Table 
The following papers were laid on the Table:-

*(1) A copy of the Shipping Development Fund (Loans) 
Amendment Rules, 1968, published in Notification No. 
G.S.R. 665 in Gazette of India dated the 6th April, 
1968, under sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958. 

(2) A copy each of the following Notifications under sub-
section (3) of section 458 of the Merchant Shipping 
Act, 1958:-

0) The Merchant Shipping (Safety Convention Certifi-
cate) Rules, 1968, published in Notification No. 
G.S.R. 814 in Gazette of India dated the 4th May. 
1968. 

(ii) The Merchant Shipping (Radio Direction Finders) 
Rules, 1968, published in Notification No. G.S.R. 
1283 in Gazette of India dated the 13th July, 1968. , 

(3) A copy of the Aircraft (Amendment) Ru~es, 1968, pub-
lished in Notification No. G.S.R. 1392 in Gazette of 
India dated the 27th July, 1968 under section 14-A of 
the Aircraft Act, 1934, together with an explanatory 
Note. 

(4) A copy of the West Bengal Agricultural Pests and Dis-
eases Act, 1968 (President's Act No. 22 of 1968) pub-
lished in Gazette of India dated the 8th July, 1968 
under sub-section (3) of section 3 of the West Bengal 
State Legislature (Delegation of Powers) Act, 1968. 

(5) (i) A copy each of the following Notifications under sub-
section (3)· of section 191 of the Delhi Land Reforms Act, 
1'954:-

(a) The Delhi Land Reforms (Amendment) Rules, 1967, 
published in Notification No. F. 60lLROl67 in Delhi 
Gazette dated the 21st September, 1967. 

(b) Notification No. F. 60\LR0167 published in DelhI 
Gazette dated the 4th July, 1968 containing corri-
gt)'ldf to the Delhi Land Reforms (Amendment) 
Rules, 1967. ~ 

.The notification was previously laid on the Table on the 26th 
Ap~l, 1968 and was re-Iaid under Rule 234(2) of the Rules of 
Procedure. 
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(ii) A statement showing reasons for delay in laying the 
above· Notifications. 

(6) A copy of Salar Jung Museum (Amendment) Rules, 
1968, published in Notification Nos. G.S.R. 1334 (Eng-
lish version) and G.S.R. 1335 (Hindi version) in 
Gazette of India dated the 20th July, 1968, under sub-
section (3) of section 27 of the Salar Jung Museum 
Act, 1961. 

(7) A copy of the Naval Ceremonial, Conditions of Service 
and Miscellaneous (Fourth' Amendment) Regulations 
1968 published in Notification No. S.&O. ll-E in 
Ga,zette of India dated the 17th July, 1968, under 
section 185 of the Navy Act, 1957 (Hindi and English 
versions). 

6. Messages from Rajya Sabbs 

Secretary· reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 5th August, 1968, Rajya 
Sabha .agreed without any amen.dment to the Andhra 
Pradesh and Mysore (Transfer of Ten-itory) Bill, 1968, 
passed by Lok Sabha on the 29th July, 1968. 

(ii) That at its sitting held on the 5th August, 1968, Rajya 
Sabha agreed without any .amendment to the Enemy 
Property Bill, 1968, passed by Lok Sabha on the 31st 
July. 1968, 

7. President's Assent to Bill 

Secretary laid on the Table the Rice-Milling Industry (Regula-
tion) Amendment Bill, 1968 passed by the Houses of Parliament 
during the current session and assented to by the President. 

8. Intimation Be: Release of Member 

The Speaker informed the House of a telegram dated the 7th 
~ugust, 1968 from the Superintendent, District Jail, Bh'lltinda, inti-
mating that Shri Kikar Singh, Member, Lok Sabha, was released from 
Bhatinda District Jail on the 7th August, 1968 at 07:15 P.M. 

9. Statemeuts by Ministers 

(i) The Minister of Railways made a statement on the tire in 
a coach of train No.2 FTD. passenger between. Maripat and Dadri 
stations of Northern Railway on the 7th August. 1968. 
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(ii) The Minister of Tourism and Civil Aviation made, a state-
ment correcting the. answer given on the 26th July, 1968 to a sup-
plementary· by SHri' D. N: Patodia em Star.red: Q\les.tiOD No. 124 
regarding 'Cut· Price' business' in· Airlines tickets. 

to. Siatement! Re. Go¥ermaent" Business 

THe Minister Off Parli.amentary Aftairs made' a: statement re-
garding Government business for the week oolllmeneing the 12th 
A.ugiJ.st, 1968. 

11: JDtImalIion R'e'~ A'tnIt-.of·MemIllers-· 

. The 5Reaker informed. the House of a communication dated the 
9th AuIDlst, 1OO&.. from toe Sub-Divisional Magistrate, Parliament 
Street, New Delhi, intimating that Sarvashri P. Vlswam,bharan, A. 
Sreedharan and G. P. Mangalathumadam, Members, Lox Sabha, were 
arrested. at 11-10 A.M. on'the 9th A~tf 1968 under Section 188 of 
the Indian Penal Code, for taking out a procession and' shouting 
slogans'in deft8:nceof the'proHibitory orders at the junction'oi-Church 
Road:, Brassey~ Avenue; New Delhi and were being. proauced before 
the·Judicial Magmrate-~ Parliament. Street, ,New De1~for trial today. 

12: Motion" Re~ JbiDt COmmittee 
Shri Bakar Ali Mirza moved. the following motion:-

"That this House do extend the time appointed' for the pre-
sentation of the Report of the Jbint Committee on the 
Bill to provide, in the economic and financial interests of 
the community, for the control of the production, manu-
facture, supply, distribution;, use. and possession of.,. and 
business in, gold, ornaments and articles of gold and for 
matt~rs conneet'ed therewith or'incidental thereto, upto 
the' 13th August; 1968."< 

The motion was adopted. 

13. Statement Re: Supplementary Demands for Grants (Uttar Pra-
destif for 1-':" 

SOO .MotaraL R. Desai. presented. a:-- statement. showing .. Supplemen-
tary Demands--for. Gl'8llts in respeot of. the State·of. Uttar,Pradesh ~or 
1968-69. 
14. The Bihar Budget-1968-69 

ShrLMorarJJ.lt'r ~presented a statement of estimated receipts 
and expenditure of. the. State of. Bihar for, the year, 1968--69. 

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.) 



""~15. Statutery Resolution-Under Consideration 

SJiri N. Dandeker moved' the ftlllowin'gResolution:-

"'Ibis: Howse disapproves of the- Indian Patents and Designs 
(Amendment) 0rdinaace, 19t8 (Ordinance No.: 8,ot,I*~ 

. promulgated by the President on the 6th July, 1968." 

**16. Government Bill-Under Consit:lerati .. 

The Indian Patents and Design (Amendment) Bill 1968, 

The motion for consideration of the BHl, wu moved' by Shri 
Fakhruddin Ali Ahmed. 

An amendment for circulation of the Bill for the pUrpose of 
ehciting opinion thereon, was moved' by Shri' Shiva Cltandnr Jh8. 

**17. Goveniment Bin-Motion for RefereDee to.-Joint Committee-.-
Under Consideration 

The Patents Bill, 1967. 

The motion for reference of the Bill to a Joint' Committee was 
moved by Shri Fakhruddin Ali Ahmed. 

The following member&',tOGk~part: in the- combined:-'d~e (vide 
items 15 arid, 16 abo.ve):-

(1) Shri Bedabrata Barua 

(2) Shri' Kanwar -Lal' Gupta. 

The discussion was not concluded. 

18. Motion Re: Thirty-Fourth Bepert of Committee on PrhrattpMem-
hers' Bills BAd- ReeolutioDs· 

Shn K:. M. Koushik moved:tbe fallowing motion:-

"That this House do agree with.the Thirty~fourth Report of the 
Committee on_ Private Members' Bills and Resolutions 
presented to the House on the 7th August, 1968." 

The motion was adopted; 
--------- ------------ ---... ----_ .. - .. _ .. -----.- ... ,,--_ .. _- --.. --

··Discussed to gether. 
[p-.T.O. 
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19. Private Member's]Jill-Negatived 

The Constitution (Amendment) Bin, 1967. (Amendment oj article 
120) by Shri Era Sezhiyan 

Discussion on the motion for consideration of the Bill moved by 
Shri Era Sezhiyan on the 26th July, 1968, continued. 

The following members took part in the debate:-
(1) Shri Sheo Narain 
(2) Shri Jagannathrao Joshi 
(3) Dr. Govind Das 
(4) Shri S. Kandappan 
(5) Shri Onkar Lal Bohra 
(6) Shri H. N. Mukerjee 
(7) Shri Chintamani Panigrahi 
(8) Shri V. Viswanatha Menon 
(9) Shri J. H. Patel 

(10) Chaudhari Randhir Singh 
(11) Shri Tenneti Viswanatham 
(12) Shr~ Dinkar Desai 

(13) Shri Vidya Charan Shukla. 

Shri Era Sezhiyan replied to the debate. 

On the motion for consideration of the Bill, the House devided, 
Ayes 26; Noes 73. 

The motion was declared as not carried in accordance with 
Rule 157 of the Rules of Procedure and in accordance with the 
Constitution. 

20. Motion 

Shri A. T. Sarm:l moved the following motion:-

"That the debate on the motion 'That the Bill to provide 
for the constitution of an All India Ayurvedic Medi- . 
cal Council for India, maintenance of an Ayurwdic 
Medical Register for the whole of India and for 
matters connected therewith, be circulated for the 
pU~~ of eliciting opinion thereon by the first day 
of tHe next session" which was adjourned on the 10th 
May, 1968, be resumed now." 

The motion was adopted. 
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21. Private Member's Bill-Motion for Ci.rculation-Adopted 

The AU India Ayurvedic Medical Council Bill, 1967 b1,! Shr-i A. T. 
Sharma 

Discussion on the motion for circulation of the alll for the pur-
pose of eliciting opinion thereon by the :first day of the next session, 
moved by Shri A. T. Sarmla on the 26th April, 1968. continued. 

The following members took part in the debate:-
(1) Shri Sheo Narain 
(2) Shri B. S. Murthy. 

Shri A. T. Sarma replied to the debate. ~ 

The motion was for circulation of the Bill was adopted. 
22. Private Member's Bill-Motion for Circulation-Under Consi-

deration 

The TreCJ3O'1!. Bill, 1967 by Shri YCJ3hpaZ Singh 

The motion for circulation of the ~i11 for the purpose of elicit-
ing opinion thereon by the 31st December, 1968, was moved by Shri 
Yashpal Singh. . 

8hri Sheo Narain took part in the debate. His speech was not 
concluded. 

The dUC'U88ion was not concluded. 

23. HaIf.a-Hour Diseussion on Matters Arising out of Answer to 
Q-mon . 

Chaudhari Randhir Singh raised a half-an-hour discussion on 
points arising out of the answer given on the 25th. July, 1968, to 
Unstarred Question No. 981 regarding supply of Tractors. 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 12th August, 
1968) . 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] , 

Monday, August 12, 1968jSravana 21, 1890 (Saka) 

No.ISG 
1. Starred Questions 

Starred Questions Nos. 422-425, 429, 431 and 437 were orally 
answered. Replies to remaining questions were laid on. the Table. 
2: Unstmed Questions 

Replies to Unstarred Questions Nos. 3488-8502, 3504-3536, 
3538--35~9, 3571--3598, 3600--36~5, 3607--3616, 3618--3622, 3624-
3747 and 3749-3761 were laid on the Table. 
S. Short Notice Question 

Short Notice Question No.4 addressed to the Minister of Food 
and Agriculture regarding damage to wheat bags at Naini Railway 
Yard was orally answered and supplementaries were also answer-
ed thereon. . 
4. Calling Attention 

Shri Prabhu Dayal Himatsingka called the· attention of the 
Minister of Education to the reported clecision to wind up the Indo-
Swiss Training Centre at Chandigarh. 

The Minister of State for Education laid on the 'I'able a state-
ment in regax'd thereto. 
&. Papers Laid on the Table 

The following papers) were laid on the Tabie:-
(1) A copy of the Medicinal and. Toilet Preparations (Excise 

Duties) Fourth Amendment Rules, 1968, published in 
Notification No. G.S.R. 1439 in·Gazette of India dated 
the 3rd August, 1968, under sub-section 4 of section 
19 of the Medicinal and Toilet Preparations (Excise 
Duties) Act, 1955. 

(2) A copy of Notification No. S.O. 263Spublished in Gazette 
of India dated the 27th July, 1968, und~l' ~ion 159 of 
the Customs Act, 1962. ' 
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(3) A copy each of the following Notifications under section 159 
of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-third Amendment Rules, 
1968, published in Notification No. G.S.R. 1443 in 
Gazette of India dated the 3rd August, 1968. 

(li) G.S.R. 1444 published in Gazette of India dated the 3rd 
August, 1968 containing corrigendum to G.S.R. 1130 
dated the 15th June, 1968. 

(4) A copy of the Central Excise (Thirteenth Amendment) 
Rules, 1968, published in Notific·ation No. G.S.R. 1442 in 
Gazette of India dated the 3rd August, 1968, under 
section 38 of the Central Excises and Salt Act, 1944. 

(5) A copy of the Income-tax (Fourth Amendment) Rules, 
1968, published in Notification No. S.O. 2751 in Gazette 
of India dated the 3rd August, 1968, under section 296 
of the Income-Tax Act, 1961. 

(6) A copy each of the following Notifications under sub-
section (3) of section 12 of the Government Savings 
Certificates Act, 1959:-

(i) The National Savings Certificates (First Issue) (Amend-
ment) Rules, 1968, published in Notification No. 
G .S.R. 1433 in Gazette of India dated the 3rd August, 
1968. 

(ii) The Post Office Savings Certificates (Fourth Amend-
ment) Rules, 1968, published in Notification No. 
G.S.R. 1434 in Gazette of India dated the 3rd August, 
1968. 

(iii) The Government Savings Certificates (Amendment) 
Rules, 1968, published ~ Notification No. G.S.R. 
1435 in Gazette of India dated the 3rd August, 1968. 

(iv) The Natil)nal Savings Certificates (First Issue) (Second 
Amendment) Rules, 1968, published in Notification 
No. G.s.R. 1436 in Gazette of India dated the 3rd 
August, 1968. 

(v) The :POI8t Office Savings Certificates (Fifth Am end-• mlint) Rules, 1968, published in Notification No.': 
G.S.R. 1437 in Gazette of India dated the 3rd August, 
1968. 

(7) Supplementary statement on the Flood Situation in the 
country. 
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6. lntimation Re: Conviction of MemberS 
The Speaker informed the House of a letter dated the 9th 

August, 1968 from the Magistrate, First ClaSs, New Delhi, intimating 
that Sarvashri P. Viswambharan, A. Sreetiharan and G. p. Mangala-
thumadam, Members, Lok Sabha, were tried at the Parliament 
Street Courts before the Magistrate, First Class, New Delhi, on a 
charge under Section 188 of the Indian I Penal Code, for defying the 
prohibitory orders under Section 144 of the Code of Criminal Pro-
cedure at the junction of Church Road and Brassey Avenue, New 
Delhi at 11-10 A.M. on the 9th August, 1968, and were sentenced to 
imprisonment till the rising of the court on that day . 

. , 7. Message from Rajya Sabha 
::~ Secretary ·reported a message from Rajya Sabha that at its sit-

ting held on the 7th August, 1968, Rajya Sabha passed the University 
Grants Commission (Amendment) Bill, 1968. 
8. Bill P8ssed 'by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the University Grants Com-
mission (Amendment) Bill, 1968, as passed by Rajya Sabha. 
*9. Statutory Resolution-Under Consideration 

Discussion on the following Resolution moved by Shri N . 
. Dandeker on the 9th August, 1968, continued:-

"This House disapproves of the Indian Patents and Designs 
(Amendment) Ordinance, 1968 (Ordinance No. 8 of 
1968) promulgated by the President on the 6th July, 
1968." 

*10. GoV8l'lDlll8Jlt BiU-Under Consideration 
The Pndian Patents and Designs (Amendment) Bm,l968. 

Discussion on the motion for consideration of the Bill and the 
amendment thereto moved on the 9th August, 1968, continued. 

r *lr .. Gov t Bill-Motion for Referenc:e to Joint Committee-
der Consideration 

The Patents Bill, 1967 
Discussion on the motion for reference of the Bill to a Joint Com-

mittee moved on the 9th August, 1968, continued. 
The followinJ{ members took part in the combined tlebate (vide 

items 9 and 10 above):-
(1) Shri S. M. Joshi 
(2) Shrimati Sucheta Kripalani 
(3) Shri S. Kandappan 
(4) Shri Diwan Chand Sharma. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
----------------------- .------

·Discussed together. 
(p.T.O. 



(5) Shri Kamla Misra "Madhukar" 
(6) Shrimati Tarkeshwari Sinha 
(7) Shri Jyotirmoy Bosu 
(8) Shri K. Narayana Rao 
(9) Shri Dinkar Desai 

(10) Shri Tenneti Viswanatham. 
Shri Fakhruddin Ali Ahmed commenced his speech in reply to 

the debate. His speech was not concluded. 
The discussion was not concluded. 

12. Motion 
Shri Arangil Sreedharan moved the following motion:-

"That the statement laid on the Table by the Minister of 
Irrigation and Power on the 29th July, 1968 regarding 
flood situation in the country, be taken into considera-
t.ion." 

A Substitute Motion was moved by Shri Yashpal Singh. 
The following members took part in the debate:-

(1) Shri Manubh'ai Patel 
(2) Shri C. C. Desai 
(3) Shrimati Indira Gandhi 
(4) Shri Om Prakash Tyagi 
(5) Shrimati Jayaben Shah 
(6) Shri S. Kandappan 
(7) Shri Liladhar Kotoki 
(8) Shri Dhireswar Kalita 
(9) Dr. Karni Singh 

(10) Shri Nawal Kishore Sharma 
(11) Shri Pattiam Gopalan 
'(12) Shri C. K. Bhattaeharyya 
(13) Shri K'ameshwar. Singh ' ) 
(14) Shri S. C. Samanta 
(15) Shri Chintamani Panigr.ahi 
(16) Shri Samar Guha 
(17) Shri Yashpal Singh 
(18) Shri S. R. Rane 
(19) Shri Meeth'a Lal Meena 
(20) Dr. K. L. Rao. 

The disc~ion was not concluded and the House was adjourned 
for want ~f 'quorum. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the ·13th August, 
1968) . 
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LOKSABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuud4y, August 13, 1968TS1'aoo.na 22, 1890 (Sa1c4) 

No. 187 
1. Starred Questio_ 

Starred Question Nos. 451 and 453--456 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred. Questions 

Replies to Unstarred Question Nos. 3762-3791, 3793-3871,3813-
3901, 3903--3948, 3951-3969 and 3971--4001 were laid on the Table. 

3. Calling Attention 

Shri Yashpal Singh called the attention o~ the Minister of Home 
Affairs to the reported administrative dispute between the Central 
Government and the Delhi Administration over the nomination of 
a Finance Member to the N.D.M.C. 

The Minister of State for Home Affairs made a statement in 
regard thereto. 

4. Questions on Statement by Minister 

Questions were asked on the statement laid on the Table on the 
12th August, 1968 by the Minister of State for Education regarding 
Indo-Swiss Training Centre at Chandigarh. 

The Minister of State for Education replied. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-,' 
(I) A copy of the Indian Telegraph (Seventh Amendment) 

. Rules, 1968 published in NotificatiOn 'Nos. G.S.R. 1290 
{English version) and G.8.R. 1291 (Hindi version) in 
Gazette of India dated the 13th July, 1968, under ~ub
section (5) of section 7 of the Indian Telegraph Act.,. 
1885. 
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(2) (i) A copy of the Uttar .Pradesh Zila Parishads (Conduct 
of Proceedings) Amendment Rules, 1968, published in 
Notification No. 7542-BIJQCXIII-II-25-R-65 in Uttar Pra-
desh Gazette dated the 8th January, 1968, under sub-
section (3) of section 237 of the Uttar Pradesh Kshettra 
Samitis and Zile Parished6 Adhiniyam, 1961, read with 
clause (c) (iv) of the P.r.oclamation dated the 15th April, 
1968, issued by the Presidelltin relation to the State of 
Uttar Pradesh (Hindi and English versions). 

(ii) A statement showiAg r~ons for delay in laying the 
,. -above Notification. 

(3) (i) A copy of the Uttar Pradesh Cooperative Societies 
(Removal of Difficulties) Order, 1968, published in Noti-
fication No. 68-CIXlI-'CA-25(1)-68 in Utta1' Pradesh 
Gazette dated the 5th February, 1968, under sub-section 
(2) .of , section 133 of the Uttar Pradesh Cooperative 
SOcie'tiesAct, 1965, read with clause (c) (iv) of the Pro~ 
clamation dated the 15th Aprii, Its8, is'Sued by the 
Pr.esi(ient in relation to the State of Uttar Pradesh 
.(Hindi and. EJ:tgli-sfl versioam)~ 

(ii) A statement showing reasons for de1wy in laying the 
above Notification . 

. l4) A copy of West Bengal Notification No. '7200IAZPI3T-12i 
t5 (Pt. I) ·published in Calcutta Gazette dated the 7th 
July, 1967, making certain amendments to the West 
Beagal ZU. P.arW1ads .(Election, Constitution and Ad~ 
ministration) Rules, 1964, under sub-section {4:) IX sec-
tion 112 of the West Bengal Zila Parishads Acts, 1.963, 
read with clause (c) (iv) of the Proclamation dated: the 
1Qtb. February, l:9Ii8, issued by the- President .in ~on 
to tReState ef West Bengal. 

(5) A copy each of the following Notifications under sub-
section (4) of section 120 of the West Bengal Panchayat 
Act, 1957, read with clause. (c)(iv) ·ofthe Prodamation 
dated the 20th February, 1968, issued by the Presi-
dent in relation to the State of West Bengal:-

~l Notification No. M4&r-PUclli3-;R~2te1 pub1iihed in Cal-
:.~ Gazette elated tile '1tJa September~1967, making 
~ ~ts to the West ~l Partchayat 
!tulea, 1t1158. 
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(tiJ NQ~.a. No. l2Q88IPanch.~tse P"b~ ill Cal-
~tta G~ ~ \he 27ta September,' IM7~ tukiB& 
certain amendmeRts to the West Bengal Panchayat 
Rules, 1958. 

(6) A statement s,bQwmg ,reasow. fot delay in laying the Noti-
, fications mentioned at itemS (4) and (5) above. 
(7) A copy of Notification No. G;s:a l4:SZ published in 

Gazette of India dated the 3tst July, 1968'. under sub-
section (6) of section 3 of the Essential Commodities 
Aet, 1955. 

(8) A copy of Notification No. 5.0. 28&'7 pubHMed in Gazette 
of mdia dated the 16th J'Ul,., 1188, regardjug inaDage-
ment of the Model Mills Nagpur Lin:tited'; Nagpar1 tJDdw 
sub-section (Z) of sectioa 18A of tWt Indusir1u (lleve-
lopment and Regulation) Act. 1951 (Hindi and En~ 

versions). 
6. Depart Qf. C......uttee 08, Priv.aa. MemlMw$.'BUIII ............. 

Shri R. K.. Khadilka.r presented the Thir'ty-Mth'Beport of. tDe Cuat-' 
~Private Members' Bill, and Resolution'. . 
1.' rt Of Jemt Committee 

5hri Bakar. Ali Mirza presented the RepOrt of the Joint Com:: 
mittee on the Bill to provide. in the economic and ~~nCIal interests' 
of the community, for the control of the production, manufacture, 
supply, distribu.tion, use and posseSSion and, business in,. gold, orna-
ments and articles of gold and for matters connected therewith, or 
incidental. thereto. 
8·Statemeat Ret Det!IIl8IUla fol' ,Exc:eas. GraAt& (Rail-WallS) for .1M64 

Shri C. M. Poonacha presented a statement showing Demands. £or' 
Excess Grants in respeet' of the Budget (Railways) for J..965..6O. 
9. Statement Be: Supplementary Dew"ti! iorGran'" (aalhfays) 

for 1968-69 '.: ' 
Shrr C.M. POonaeha presented a statemeirt shoWing SuPl"lementary 

Demands for Grants in respec't of tile Budget 'Railways) for 198-19. 
*10. Statutory Resolution-Negatived 

, DiScusSion on the- fonowing Resolution moved by Shri N. Danrleker 
on -fhe-"SthAugust, '1968, eontinued:-

, " "This 'House "diSapproves of the btdian Patenls and Designs 
(Amendm,::!nt) Ordinance. 1968 (Ordiu.ee No. 8 at 1968) 

promulgated by the President on the 6th July, 1968." 
*11. Government Bill-Passed 

.!he Ind~n_~at~::'!_~_~~~ __ ~stg,*,- (A~,":~)_~~~ ,~~ 
*Discussed together. 
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Discussion on the motion for consideration -of the Bill and the 
amendment thereto moved on the 9th August, 1968, continued. 
"12. GoveI'Dm\eIlt Bill-M.7otion for Reference to Joint Committee-

Adopted V The Patenu Bill. 1967 
Discussion on the motion for reference of the Bill to a Joint Com-

mittee moved on the 9th August, 1968, continued. 
(Lok Sabha adjO'Urned a.t 1 P.M. and re-assembled at 2-05 P.M.) 
Shri Fakhruddin Ali Ahmed concluded his speech in reply to the 

debate on the Bills (vide items 11 and 12 above). 
Shri N. Dandeker replied to the debate on the Statutory Resolution 

(vide item 10 above). 
The Statutory Resolution moved by Shri N. Dandeker was nega-

tived. 
The amendment moved by Shri Shiva Chandra Jha on the 9th 

August, 1968, for circulation of the Indian Patents and Designs 
(Amendment) Bill, 1968, for the purpose of eliciting opinion thereon, 
was negatived. 

The motion for consideration of the Indian Patents and Designs 
(Amendment) Bill, 1968 was adopted and clause-by-clause considera-
tion was taken up. 

Clause 2 was adopted, as amended. 
Clause 3 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Indian Patents and Designs (Amendment) 

Bill, 1968, as amended, be passed was moved by Shri Fakhruddin Ali 
~ed . 

. The following members took part in the debate:-
(1) Shri J. M. Lobo Prabhu 
(2) Shri Fakhruddin Ali Ahmed . r "---": 

The motion was adopted and the Bill, as amended, was passed.. 
The motion for reference of the Patents Bill, 1967, to a Joint Com-

mittee was adopted as follows:-
"That the Bill to amend and consolidate the law relating to 

patents, be referred to a Joint Committee of the Houses 
consisting of 33 members, 22 from this House, namely:-

(1) Shri Rajendranath Barua 
(2) Shri <;. C. Desai 
(3) Shr/B: D. Deshmukh 
(4) Shri Kanwar La! Gupta '. ,""~:.-'~' 
(5)Shri Hari Krishna 

*Discussed together. 
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. (61, Shri Amiya Kumar Kisku 
.(7)· Shri Madhu Limaye 
(8) Shri M. R. Masani 
(9) Shri G. S. Mishra 

(10) Shri Srinibas Mishra 
(11) Shri Jugal Monda! 
(12) Shri K. Ananda Nambiar 
(13) Dr. Sushila Nayar 
(14) Shri Sarjoo Pandey 
(15) Shri P. Parthasarathy 
(16) Shri T. Ram 
(17) Shri Era Sezhiyan 
(18) Shri Diwan Chand Sharma 
(19) Shri Maddi Sudarsanam 
(20) Shri Atal Bihari Vajpayee 
(21) Shri Ramesh Chandra Vyas 
(22) Shri Fakhruddin Ali Ahmed, and 

11 from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of mem-
bers of the Joint Committee; 

that the Committee shall make a report to this House by the 
first day of the second week of the next session; 

that in other respects the Rules of, Procedure of this House 
relating to Parliamentary Committees shall apply with 
such variations and modifications as the Speaker may 
make; and 

that this House do recommend to Rajya Sabha that Rajya 
Sabha do jOin the said Joint Committee and communi-
cate to this House the names of 11 members to be 
aPP9it'lted by Rajya Sabha to the Joint Committee." 

13. Motion Re: .. SOint eon.mitteeon Govenunent Bill-Adopted 
~" 

'",-" The Foreign Marriage Bill, 1963 

The motion for concurrence in the recommendation of Rajya Sabha 
for reference of the Bill to a Joint Committee of the House was 
moved by Shri Mohammad Yunus Saleem . 

. The motion was adopted as follows:-
"That this House do concur in the recommendation of Rajya 

Sabha that the House do join in tbe Joint Committee of 
the Houses on the Bill to make provision relating to mar-
riages of citizens of India outside India, made in the 
motion adopted by Rajya Sabha at its sitting beld on the 
13th May. 1968 and communicated to this House on the 
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lath May, 1968 and dcresolve tl~t. the fo1l».wlog thirty 
members of Lok Sabha be norni.tI.ated t-oserw on the 
said Joint Committee.· namely:~-

(1) Shri C. M. Krishna 
(2) Shri Ramchan'cl.ra J. Amin 
(3) Shri A. E. T. Barrow 
(4) Shri B. N .. Bhargava 
(a) Shri Jyotirmoy Bosu 
(6) Shrimati 11a Pal ChoudhQri 
(7) Shri B. K. DaschowdhUry 
(8) Shri Devinder Singh 
(9) Shri Shri Chand Goyal 

(10) Shri V. N. Jadhav 
(11) Shri Shiva Chandra Jha 
(12) Shri Z. M. Kahandole 
(13) Shri Dhireswar Kalla 
(14) Shri Liladhlfr K<:Roki 
(15) Shri V. Krishnamoorthi 

. (l:6) ·Sh:rimati Sangam Laxmi Bai 

. f17} Shd Vikram Cha!td Mafta}ait . 
(18) Dr. M. Santosham 
(19) Shri Lakhan Lal Kapoor 
(20) Shrirn\'lti ShakWltala Nay,ar . 
(21) Shri Vishwa ~ath Pandey 
(22) Sh.ri S. B. Patil 
(23) 811ri Bhola Raut 
.(~) .. Shri Mohammad Yunus saleem 
(25) Shri P. A. Saminathan 
(26) Shri Shiv Kumar Shastri 
(2'7) Shri' Janardan Jagannatb Shirikre 
(Dl . Shri Sant Bux Singh .. .. 
~) Shri Na~ndl'a Prasad Yadav 
(30) 8hri P. Govinda Menon" 

14. Motion Under Rule 3~ 
Sb:ri Krishna. Chandra Pant moved the fol1o.wing m&u.o..a:-

''That this House do suspend the first provise to Rule 74 of 
the Rules of Procedure and Conduct of Business in. 
Lok Sabba in its ~pp1ication to the motion for the 
reference of the Bill further to amend the Insurance 
Act 1938, so as to provide for the extension of social 
control over insurers carrying on general. insurance busi-

.:hEJflS'i~nd for matters connected therewith or' incidental 
thereto and also b amend the Payrn~n~ of Bonus Act, 
1965, to ri Joint Committee of the Houses." 

The motion was adopted. 
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~ 5. G..te"~ent Dill--:MutiOl1 for Ref-...ee to .Joiat· C""'MKttflo-
~d~ted. 

T~ 11'1.8UT.anoe (Amendment) Bill, 1968 
The motioa. for reference ·of the Bill to a JoUrtCommtttee was 

moved ,by Shri ~ ChandraPD\; 
An am.endm:ent for circulation of the Bill for the parj>ose of 

eltCltti:ngOpiniOll' thereon, moved by Shri Abdul Ghani Dar was 
Mrgativecl. 
:.:~ '~ettlotton 'Wlls adopted as lollows:-

"That the Bill further to amend the Insurance Act, 1938~ ~ 
as to provide for the extension of social control over 
insuI'e!"S eanjing on general insurance busioeBS and 
far matters -eennected .. ..herewith or incidental th~eto 
and als.) to amend the Payment of Bonus Act, 1965; be 
r~' t6 8' Joint Committee of the Houses eonsisting 
of 33 members, 22 from this H'OUse, namely;-

(1) Shri K. Suryanarayana 
(2) Shri Shivajirao S. Deshmukh 
(3) Shri George Fernandes 
(4) Shri Bimalkanti Ghosh 
(5) Shri Humayun Kabir 
(6) &hri Ramavatar Shastri 
(7) Shri C. M. Kedaria ' 
(8) Shri S. S. Kothari 
(9) Cbowdhry Brahml Parkash 

{til) Shri Jagannatb Pahadia 
Hl) Shri K.C. Pant 
{U, SBri 1I£rityunjay Prasad 
(13) ShriK.. Rajaram 
(14) Shri Ram Charan 
(15) Shri P. Ramamurti 
(16) Shri V. Narasimha Rao 
(17) Shri R. Dasaratha RaIna Reddy 
(18) Shri Bern Shanker Sharma 
(19) Shri N. K. Somani 
(20) Pandit D. N. Tiwary 
(21) Shri Balgovind Verma 
(22) Shri Morarji R. Desai, and 

11 from, Rajya Sabha; 
, , .that, in order 10_.con8tit4~ a sitting of the J,Qint Committee the 
,- ;;: :quOfurri' sh~n be one-third of the total number .of ~ben 

of the Joint Committee; 
'.,. [P.T.O. 
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that the Committee shall make a report to this House by the 
first day of the next session; 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with such 
variations and modifications. as the Speaker may make; 
and 

that this House do recommend to Rajya Babha that Rajya' 
Sabha do join the said Joint Committee and communicate 
to this House the names of 11 members to be appointed 
by Rajya Sabha to the Joint Committee." 

16. Goverument Bill-Under consideration. 
The Ju.dges (Inqu.iry) Bilt, 1968 

The motion for consideration of the Bill was moved by Shri 
Y. B. Chavan. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri K. Narayana Rao 
(3) SOO Brij Bhushan LaI 
(4) Shri R. D. Bhandare 
(5) Shri V. Krishnamoorthi 
(6) SOO Bhogendra Jha 
(7) Chaudhari RandPir Slingh 

The discussion was not concluded. 
17. Diseuasi.on UDder Rule 193 

Shri D. N. Patodia raised a discussion On the crisis prevailing 
in the steel plants of the Hindustan Steel Linfited which are likely 
to end up 1968-69 with a loss of Rs. 20 crores and the failure of the 
management to enforce discipline and improve labour situation. 

The folowing members took part in the debate:-
(1) Shri S. R. Damani 

. . (2) Shri Brij Bhushan Lal 
(3) Shri S. Kandappan 
(4) Shri Prem Chand Verma 
(5) Shri S. M. Banerjee 
(6) Shri K. Ananda Nambiar 
(7) Shri Sheo Narain 
(8) Shri Kameshwar Singh . 
(9) Shri Janardan Jagannath Shinkre 

Shri Prakashchand B. Sethi replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th 

. ;t!' August, 1968). /I 
.:/ 

S. L. SHAKDHER, 
Secretary. 



BULLETIN-PART I 
[Brief Record ot Proceedings] 

W-ednesdu.y, August 14, 1968ISravana 23, 189D (Saka) 

No. 188 

1. St.Nd~ 

Starred Question Nos. 481-483, 485 and 486 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. U.nstarred QuestioDS 

Replies to Uns1arred Question Nos. 4002 4030, 4033-4064, 4066-
408~ 4086-4088, 4~, ~~, 4127-4129, 4131-4139, 4142-
4l48. IUld 4151-4155 were laid .on the Table. 

3. Short Notice Question 

Short Notice Question No.5 addressed to the 1I4inl!ter of Pet-
roleumand Chemicals regarding flow of Barauni 011 into Pond was 
orally answered and supplementaries were also answered thereon. 

4. Calling AttentioD 

Shri Surendranath Dwivedy called the attention' 'of the Minis-
ter of External Affairs to Pakistan's refusal to aEow Indian police-

: men to enter the Indian Enclaves within its territory. 

The Minister of State for External Mairs made a statement in 
-regal'd-thereto. ' 

D. Papel'S.Leid OIl the 1'.ahle 
The following papers were laid on the Ta.ble:-

(1) (i) A copy of the Bihar 8tate Universities (University 
of Bihar, Bbagalpurand RaBcbi)and the Magadh 
University (Amendment) Ordinance, 1968, p!'ORl1Ilgated 
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by the Governor of Bihar on the 16th July, 1968, under 
provisions of article 213(2) (a) of the Constitution, 
read with clause (c) (iv) of the Proclamation dated 
the 29th June, 1968, issued by the President in rela-
tion to the State of Bihar (Hindi and English Ver-
sions). 

(U) A statement giving reasons for immediate legis:ation by 
the above Ordinance. 

(2) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 
1951:-

• (i) The Indian Police Service (Emergency Commissioned 
and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Re-
gulations, 1968, published in Notification No. G.S.R. 
690 in Gazette of India dated the 13th April, 1968. 

·(ii) The Indian Administrative Service (Emergency Com-
missioned and Short Service Commissioned Officers) 
(Appointment by Competitive Examination) Amend-
ment Regulations, 1968, published in Notification No. 
G.S.R. 691 In Gazette of India dated the 13th April, 
1968. 

• (iii) The Indian Administrative Service (Appointment by 
Selection) Amendmient Regulations, 1968, published 
in Notification No. G.SI.R. 692 in Gazette of India 
dated the 13th April, 1968 . 

•• (iv) G. S. R. 722 published in Gazette of India dated 
the 20th April, 1968, making certain amendments to 
Schedule III to the Indian Police Service (Pay) Rules, 
1954. 

··(v) G. ,So R. 723 published in Gazette of India dated the 
20th April. 1968, making certain amendments to the 
Indian Police Service (Fixation of Cadre Strength) 
RegulatiOns, 1955. 

-The notifications were pviously laid on the Table on the 26th April, 
1968 Jnd were re-laid uld~ Rule.2M (2) of the -Rules of Procedure. 

• 'The notificatiollS were previously laid on the Table on the Srd May, 
1968 and were re-laid under Rule 234(2) of the Rules of Procedure. 



••• (vi) G.S.R. 761 published in Gazette of Indiadaied the 
27th April, 1968, making certain amendments to the 
Indian Police Service (Fixation of Cadre Strength) 
Regulations, 1955 . 

••• (vii) G.S.R 762 published in Gazette of India dated the 
27th April, 1968, making certain amendments to Sche'~ 
dule III to the Indian Police Service (Pay) Rules, 195-.. 

••• (3) A copy of the Delhi Motor Vehicles (Sixth Amend· 
ment) Rules, 1967, published in Notification No. F. 19 
(18) !64-67jTpt in Delhi Gazette dated the 7th March, 
1968, under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939. 

(4) A copy of the Cotton Textiles (Control) Second Amend-
ment Order, 1968, published in Notification No. S.O. 
2463 in Gazette of India da.ted the 13th July, 1968, 
under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

6. Messaces from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 12th August, 1968, Rajya 
Sabha agreed without any amendment to the Inter-
State Water Disputes (Amendment) Bill, 1968, passed 
by Lok Sabha on the 1st August, 1968. -

(ii) That at its sitting held on the 13th August, 1968, Rajya 
Sabha conc:arred in the recommendation of Lok Sabha 
to appoint a member to the Joint Committee on the G0-
vernment (Liability in Tort) Bill, 1967, in the vacancy 
caused by the resignation of Sardar Raghbir Singh 
Panjhazari, Member of Rajya Sabha and nominated Shrf 
Chakrapani Shukla, Member of Hajya Sabha, to serve 
on the said Joint Committee. 

7. President's Assent to Bill 

Secretary laid on the Table a copy of the Press and Registration 
of Books (Amendment) Bill, 1968, passed by the Houses of Parlia-
ment during the current session and assented to by the President. 
--------_._------_._----------

·"The notiftcations were previously laid on the Table on the l{)th May, 
1968 and were re-laid under Rule 234(2) Of the Rules ot Procedure. 
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The Minister of Parliamentary Affairs made a· statement regard-
mg'Government business for the week commencing the 19th August, 
1968. 

9. Government BHI--Under Consiclerati9ll 

The Judges (lnqu.iry) Bill, 1968 

Sb:ri. Y. B. Cbavan replied to the debate on the motio~ tor consi-
deration of the Bill moved on the 13th August, 1968. 

(Lok SfLOha. u.djourned at 1 P.M. <LJUl re..a.tsem.bZed at 2-05 P.M.) 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 5 were adopted. 

CQIll5ideration of Clause 6 was taken up but· not .concluded. 

The discussion on the Bill was not concluded. 

10. Motion Re: Thirty-Fifth Report of Committee on Private Memben' 
Bills and. Resolutions 

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:-

. ''That this House agrees with the Thirty...fifth Report of the 
Committee on Private Members' Bills JIlld Resolutions 
presented to the House on the 13th August, 1968." 

The motion was adopted. 

11. Private Member's Resolution-Negatived 

Diseuasian on the following Resolution moved by Shri Surendra 
KWDaJ: Tquriahon the 2nd August, 1968, continued:-

'''This House c'lills upon the Government to give priority for 
rural housing development in the Plans." 

The following members took part in the· debate:-
(1) Shri Dhireswar Kalita 
(2) Shri Inder J. Malhotra 
(3) ShriS. 14. Joshi 
-<4) Shri Deorao S. Patil 
(5) Shri Onkar L¥ ..Berwa 

.(<6)Sbri K. N. 'l'ewari 
(7) Shri S. Kandappan 



(8) Shri Raghuvir Singh Shastri 
(9) 8hrt E. K. Nayanar 

(10) Shri Dinkar Desai 
(11) Shri Prabhu Dayal Himatsingka 
(12) Shri Jaganath Rao. 

Shri Surenclra Kumar Tapuriah replied to the debate. 

On the Resolution the House divided. Ayes 55; Noes 69. The Reso-
lution was accordingly negatived. 

12. Private Member's Resolution-Under Consideration 

Shri Surendranath Dwivedy moved the following Resolution:-

"This House hails the brave people of Czechoslovakia in their 
bid to liberalise and democratise the political life of 
their country, reiterates its faith in the policy of non-
involvement and non-interference in the internal affair' 
of any country and appeals to all freedom loving coun-
tries 'and people to extend their support and sympathy 
to the movement in Czechoslovakia." 

An amendment was moved by Shri Janardan Jagannath Shinkre. 

The following members took part in the debate:-
(I) Shri J anardan J agannath Shinkre 
(2) Shri Diwan Chand Sharma 
(3) Shri H. N. Mukerjee 
(4) Shri M. L. Sondhi 

The discussion was not concluded. 

13. Half-An-Hour Diseussion on Matte$ arising' out of Answer to 
Question 

Shri Kanwar Lal Gupta raised a half-an-hour discussion on 
points arising out of the answer given on the 6th August, 1968 to 
Starred Question No. 334 regarding Indian Goods and Equipment 
held by Pakistan. ' 

Shri'Mohd. Shaft Qureshi replied to the discussion; 

(Lok Sabha adjourned till 11 A.M. on Monday, the 19th August, 
1968) 

895 
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S. L. SHAKDHER, 
Secretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 19, 1968ISravana 28, 1890 (Saka) 

No. 189 
1. Starred Questions 

Starred Question Nos. 513, 514, 517, 519-521, 527, 529, 533, 534 
and 538 were orally answered. Rep;ies to remaining questions were 
laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 4156--4165, 4167--4200, 
4202-4246, 4248-4262, 4264-4278, 4280-4288, 429().......4310, 4312-
4380 and 4382-4420 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.6 addressed to the Minister of Finanee 
regarding increased rate of interest on borrowings of World Bank 
was orally answered and supplementaries were also answered there-
on. 

4. Papers Laid on the Table 

The following" papers were laid on the Table:-
(1) (i)" A copy of" the Rules for the assessment and collection 

of tax on advertisements not being advertisements 
published in newspapers, by the Nagar Mahapalika, 
Allahabad, published in Notification No. 180-BIXIC-27-
MT-61 in Uttar Pradesh Gazette dated the 9th Feb-
ruary, 1968, under sub-section (4) of section 540 of 
the Uttar Pradesh Nagar Mahapalika Adhiniyam. 1959, 
read with clause (c) (iv) of the Proclamation dated 
the 25th February, 1968, as varied by Proclamation 
dated the 15th April, 1968, issued by the President in 
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relation to the State of Uttar Pradesh (Hindi and 
English versions). 

(ii) A sta~~rl1~nt showing reasons for delay in laying the 
above Notification (Hindi 'and English versions). 

(2) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-fourth Amendment Rules, 
19681 published in Notification No. G.S.R. 1463 in 
Gazette of India dated the 10th August, 1968. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-fifth Amendment Rules. 1968, 
published in Notification No. G.S.R. 1464 _in Gazette 
of India dated the 10th August, 1968. 

(iii) The Customs and Central Excise Dutie:s Export Draw-
back (General) Ninety-sixth Amendme!lt Rules, 1968, 
published in Notification No. G.S.R. 1465 inGaze.tte of 
India dated the 10th August, 1968. 

(iv} The Customs and Central Excise Duties ~port Draw-
back (General) Ninety-seventh Amendment Rules. 
lY68, publish~ in Notificaticm. No. G.s.R. 1466 in 
Gazette of India dated the 10th August, 1968. 

(3) A. ~py each of the following Notifiactions under section 
159 of the Customs Act, 1962:-

(0 G .S.R. 1455 published in Gazette of India dated the 
1st August, 1968. 

(ii) G.S.R. 1467 published in Gazette of India dated the 
10th August, 1968. 

(iii) G.S.R. 1468 published in Gazette of India dated the 
10th August, 1968. 

(iv) G..S.R. 1469 published in Gazette of India dated the 
10th August, 1968. 

(v) G.S.R. 1470 published in Gazette of India dated the 
10th Au.gust, 1968 containning corrigendum to G.S.R. 
1212 dated the 29th June, 1968. 

(vi) G.S.R';lt.rti published in Gazette of India dated the 
10th August, 1968 eontainning corrigendum to G.S.R. 
1217 dated the 29th June, 1968. 
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(4) A copy each of the following Uttar Pradesh Government 
Notifications under sub-section (3) of section 3A of the 
Uttar .Pradesh Sales Tax Act, 1948, read with clause (c) 
(iv) of the Proclamation dated the 2ath February, 1968 
as varied by Proclamation dated the 15th April, 1968 
issued by the President in relation to the State of Uttar 
Pradesh (Hindi and English versions):-

(i) Notification No. ST-78-AIX-902(9)-61 published in Uttar 
Pradesh Gazette dated the 1st February, 1968. 

(ti) Notification No. ST-747IX-950(22)-67 published in Uttar 
Pradesh Gazette dated the 1st March, 1968. 

(iii) Notification No. ST-247jX-OOO(I2)-68 published in Uttar 
Pradesh Gazette dated the 1st April, 1968. 

(iv) Notification No. ST-1022IX-902(8)-6a published in Uttar . 
Pr.adesh Gazettte dated the 1st April, 1968. 

(v) Notifi<:ation No. ST-1377IX-902(8)-65 published in Uttar 
. Pradesh Gazette dated the 1st April, 1968. 

(vi) Notification No. ST-1920IX-950(1)-64 published in Uttar 
Pradesh Gazette dated the 1st May, 1968. 

(vii) Notification No. ST-1921IX-950(1)-64 pl1bliShedinUttar 
Pradesh Gazette dated the 1st May, 1968. 

(5) (i) A copy of the U.P. Sales Tax (Amendment) Rules, 1~ 
published in Notification No. ST-615IX-948(3)-1967 in 
Uttar Pradesh Gazette dated the 24th February, 1968, 
under-section (a) of section 24 of the Uttar Pradesh 
Sales Tax Act, 1948, read with clause (c) (iv) of the 
Proclamation dated the 25th February, 1968 as varied 
by Proclamation dated the 15th April, 1968. issued by 
the President in relation to the State of Uttar Pradesh 
(Hindi and English versions). 

(ii) A statement showing reasons for delay in laying the 
Notifications mentioned at items (4) and (5) above 
(Hindi and English versions). 

5. Motion re: Joint Committee 

Shri Tenneti Viswanatham moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya 

Sabha do appoint a member of Rajya Sabhato the Joint 
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Committee on the Bill to make provision for the appoint-
ment and functions of certain authorities for the inves-
tigation of administrative action taken by or on behalf 
of the Government or certain public authorities in 
certain cases and for matters connected therewith, in 
the vacancy caused by the resignation of Shri Awadhe-
shwar Prasad Sinha and do communicate to this House 
the name of the member so appointed by Rajya Sabha 
to the Joint Committee." 

The motion was adopted. 

6. Government Bill-Passed 

The Judges (Inquiry) Bill, 1968 

Clause-by-clause consideration of the Bill continued. 

Clause 6 was 'adopted, as amended. 

Clause 7 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Y. B. Chavan. 

The following members took part in the debate:-

(1) Shri J. M. Lobo Prabhu 

(2) Shri H. N. Mukerjee 

(3) Shri Abdul Ghani Dar 

(4) Shri Srinibas Mishra 
....... 

(5) ,8hri K. Narayana &0' 
(6) Shri Y. B. Chavan 

The motion' was adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned at 1 P.M. and -re-assembled at 2.()5 P.M.) 

7. Supplem.entuy Demands for Grants (Railways) for 1968-69 

Discussion on the Supplementary Demands for Grants Nos. 2 and 
15 in respect of the Budtet (Railways) for 1968-69 commenced and 
was concluded. l " 

Seventeen cut motions were moved and negatived. 
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.All· the Suppleme.ntaxy Demands for . Grants in respect of the 
Budget (Railways) for 1968-69, as shown under column 3 of the 
printed List of Supplementary Demands for Grants (Railways) for 
1968-69, were voted in full. 

Shrl. Madhu Liamaye moved the following motion:-

"That this House, having regard to the fact that the Deputy 
Prime Minister and Finance Minister has made fals~ 

statements to the House not once but twice on the 30th 
April and the 24th July, 1968, concerning hisson's/ 

- Private Secretary's business connections and also the 
fact that he has not been asked by the Prime Minister 
to resign, hereby disapproves the conduct o~ the Deputy 
Prime Minister and the Prime Minister." 

Five Amendments were moved by Sarvashri S. M. Banerjee, 
Jyotirmoy Bosu., Abdul Ghani Dar, George Fernandes and Shivajirao 
S. Deshmukh. ~ ..... \ 

The following members took part in the debate:-

(1) Shri Morarji R. Desai 

(2) Shri M. R. Masani 

(3) Shri Shantilal Shah 

(4) Shri S. A. Dange 

(5) . Shri J. B. Kripalani 

(6) Shrimati Tarkeshwari Sinha 

(7) Shri P. Ramamurti 

(8) Shri Prakash Vir Shastri 

(9) Shri M. Thirumala Rao 

(10) Shri At&l Bihari Vajpayee 

(11) Shrimati Sucheta Kripalani 

(12) Shri Surendranath Dwivedy 

(13) Shri Dinesh Singh (by way of personal explanation) 

(14) Shri K. Rajaram 
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(15) Shri K. V. Raghunatha Reddy (by way of personal ex-
planation) 

(16) Shrimati Indira Gandhi. 
Shri Madhu Limaye replied to the debate. 

On the amendment moved by Shri S. M. Banerjee, the House 
dividoo., Ayes 57; Noes 192. The amendment was accordingly nega-
tived. 

The amendment moved by Shri Jyotirmoy Bosu was also nega-
tived. 

The amendments moved by Sarvashri Abdul Ghani Dar and 
George Fernandes were withdrawn by the leave of the House. 

The aInendment moved by Shri Shivajirao S. Deshmukh was 
ruled out of order . 

. On the motion moved by Shri Madhu Limaye, the House divid-
ed, Ayes 57; Noes 193. The motion was accordingly negatived. 
(Lok Sabha adjourned ,till 11 A.M. on Tuesday, the 20th August, 1968). 
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LOK SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, August 20, 1968ISravana 29, 1890 (Saka) 

No. 190 
1. Starred Questions 

Starred Questions Nos. 54:1 and 543-548 were orally answered 
Replies to remaining questions were laid on the Table. 
2. Unst~ed Questions 

Replies to Unstarred Question Nos. 4421-4437, 4439-4452, 
4454-4467, 4169-4484, 4486-4516, 4519, 4521-4628, 4530-4554, 
4556-4561, 4563-~!585, 4587-4660 and 4662-4672 were laid on thE' 
Table. 
3. Short Notice Question 

Short Notice Question No.7 addressed to the Minister of Parlia-
mentary Affairs regarding allotment of accommodation to M.Ps. was 
orally answered and supplementaries were also answered thereon. 
4. Calling Attention 

Shri Hem Barua called the attention of the Minister cf External 
Affairs to the reported carrying of Indian Passport by seme of the 
three persons responsible for hijacking an Israeli aircraft to Algier:s. 

The Deputy Minister of External Affairs made a statement in 
regard thereto. 
5. Papers laid on the Table 

The following pa~rs were laid on the Table:-
(1) A copy each of the Annual Reports of the following 

Development Councils for the year 1966-67, undel:' sub-
section (4) of section 7 of the Industries (Develonm(mt 
and Regulation) Act, 1951:-

..Ji) Development Council for Drugs and Pharrnaceuticau;. 
(ii) Development Council for Art Silk Industry. 

(2) A copy of the Export (Quality Control and Inspection) 
Amendment Rules, 1968, published in Notification No. 
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8.0. 2.718 in Gazette of India dated the 3rd August, 1968, 
under sub-section (3), of sedion 17 of the Export 
(Quality Control and Inspection) Act 1963 (H;.ndi and 
English versions). 

6. Messages from Rajya Sabba 
Secretary reported the following messages from Rajyn Sabha :--

(i) That at its sitting' held on the 14th August, J~8, Rajya 
Sa,bha passed the Indian Registration (Amendment) 
Bill, 1968. 

(ii) That at its sitting held on the 14th August, 1968, Rajya 
Sabha passed the Bihar State Legislature (DelegRtior. 
of Powers) Bill, 1961l.' 

7. Bills Passed by Rajya Sab~Lald. on the Table 
Secretary laid on the Table a copy each of the following Bills, 

as passed by ~jya Sabha:-
(1) The Indian Registration (Amendment) Bill, 1968. 
(2) The Bihar State Legis'ature (Delegation of Powers) 

Bill, 1968. 
8. Personal ExplanaDQIl l1Bder Rule 357 

Shri Morarji R. Desai made a personal explanation regarding 
a letter referred to by Shri Madhu Limaye in the House on the 
19th August, 1968. 
9. Statement Be: Demands for Exeess Grants (General) for 1965-66 

Sbri Morarji R. Desai presented a statement showing Demands 
for Excess Grants in respect of the Budget (General) for 1965-66. 

H). Demands for Excess Grants (Railways) for 1965-66 
Discussion on the Demands for Excess Grants Nos. 2, 5, 8 and 

15 in respect of the Budget (Railways)' for 1965-66 commenced and 
was concluded. 

ALok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
All the Demands for Excess Grants in respect of the Budget 

(Railways) for 1965-66, as shown under column 3 of the printed 
List of Demands for Excess Grants (Railways) for 1965-66, weTe 
voted in full. 

11 .. Govera.ment Bin-Under Censicleration 
The Gold (Control) Bm, 1968, as reported by Joint Committee 
The motion fot e&nJi4l!raUon of the Bill, as reported by the Joint 

Committee, was mo\Tddby Shri Morarji R.. Desai. 
On the motion moved by Shri Deven Sen, that the Debate on 

the Bill be adjourned, the House divided, AyesQ; Noes 110. The 
motion was accordingly negatived. 



Two Amendments .for circulation of the Bill for the purpose of 
eliciti.ng opinion. thereon, were moved by Sarvashri Kanwar Lal 
Gupta and Yashpal Singh. -The following members took part in the debate-

(1) Shri N. Dandeker 
(2) Shrirn:ati Sucheta Kripalani 
(3) Shri Tenneti Visw~natham 
(4) Shri Vishwa Nath Pandey 
(5) Shri Yajna Datt Sharma 
(6) Shrimati 11a Pal Choudhuri 
(7) 8hri S. M. Banerjee' 
(8) Chaudhari Randhir Singh 
(9) Shri Rabi Ray 

(10) Shrimati Sharda Mukerjee (Speech unfinished). 
The discussion was not concluded. 

12.lIenens 
• (i) Shri S. S. }Cothari moved the following triotion:-

"This House resolves that in pW'Suanee of section 296 of the 
Income-Tax Act, 1961, the following modifications be 
made in the Income-Tax (Second Amendment) Rules, 
1968, published in the Gazette of India by Notification 
No. S.D. 1112, dated the 18th March, 1968 and laid on 
the Table on the 1st April, 1968, namely:-

(1) in rule 2, in the proposed rule HA, for '33-113 per cent.' 
subs1litute '50 per cent.'; 

(2) in rule 2, in the proposed rule HA, JOT 'Rs. 20,000' 
substitute 'Rs. 25,000'; 

{3) in rale5, in the ·proposed rule 19A, after sub-rule (5), 
the following be added, namely:-

'(6) The resultant sum of capital employed as on the first 
day of the computation period, deti!tmined under 
this me, 1ihali be increased by-

(i) the average cost of the fixed assets (including ships) 
acquiced dwring tRe computation ~iod; and 

(il) one-half of the net profit after taxes for the com-
putation period: 

provided that if losses have been incurred during such 
period, one-half of such losses shall be deducted 
from the aforesaid resultant sum of capital 
employed; 

en In this rule, 'average cost' in. relation to any asset 
means such proportion of the actual cost thereof 

·Discussed together. 
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as the number of days of the cornputation period 
during which such asset is used in the business 
bears to the total number of the days comprised 
in the· said period.' 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

*(ii) Shri Abdul Ghani Dar moved'the following motion:-
"This House resolves that in pursuance of section 296 of the 

Income-tax Act, 1961, the following modifications be 
made in the Income-tax (Second Amendment) . Rules, 
1968, published in the Gazette of India. by Notification 
No. S.O. 1112, dated the 18th March, 1968 and laid on 
the Table on the 1st April, 1968, napt~y:-

(1) in rule 2, in the proposed rule 11A, for '33-1 13 per cent.' 
substitute '25 per cent.'; 

(2) in rule 2, in the proposed rule 11A, for 'Rs. 20,000' substi-
tute 'Rs. 15,000', 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

Shri Krishna Chandra Pant took part in the combined debate on 
the two motions. 

The motion moved by Shri S. S. Kothari was adopted in the 
following amended form:-

. "This House resolves that in pursuance of section 296 of the 
Income-Tax Act, 1961, the following modification be 
made in the Income-Tax (Second Amendment) Rules, 
1968, published in the Gazette of India by Notification 
No. S.0.1112, dated the 18th March, 1968 and laid on the 
Table on the 1st April, 1968, namely:-

. in rul~2, in the proposed rule 11A, for 'Rs. 20,000' 
substitu.te 'Rs. 25,OO()'. 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

The motion moved by Shri Abdul Ghani Dar was withdrawn by 
the leave of the House. 
13. Report of Business Advisory Committee 

Dr. Ram Subhag Singh presented the Twenty-second Report of 
the Business Advisory Commltt.ee. 

(Lok Sabha adjourn1 till 11 A.M~· on Wednesday, the 21st 
August, 1968). if " 

----_._------
*Diacussed together. 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Wednesday, August 21, 1968jSravana 30, 1890 (SakG) 

No. III 
1. Sta:rrecI Questions 

Starred Quest!on No. 571 was orally answered. Replies to re-
maining questions wer~ laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos. 4673-i.675, 4677-4685, 4681-

4700, 4702-4711, 4713-4722, 4724-4742 and 4745-4777 were laid on 
the Table. 

Statement by the Minister of External Affairs, correcting the reply 
given on the 7th August, 1968 to Unstarred Question No. 3117 con-
cerning article in "Observer" regarding Naga Rebellion was also laid 
on the Table. . 

3. 'Short Notice Question 
. Short Notice Question No. 8 addressed to the Minister of Health. 

FamHy Planning and Urbiln Development regarding death due to 
food poisoning in Monghyr village, Bihar was orally answered and 
supplementaries were also answered thereon. 

4. Calling Attention 
The Minister of Law laid on the Table a further statement on the 

Jud~~~t' ofth~ S~preme C~urt on Punjab Appropriation Act etc. 
and the reaction of the Government of India thereon to which atten. 
tion of t~e Minister of Home ·Af'fairs was (!alled on the 2nd August, 
1968. 

Questions on the Stateme"nt were-JI$ked. The Minist$r" of Law 
replied. 
5. Report of Commitlee'~ t'rivate Mem~' Bills and Reeolutioas 
-. Shri -R,1i.Khadilkar presented the Thirty-six Report of "the Com-
mitte'eon Private Members' Bills arid Resolutions. " . " " 
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~:-.'Pr~ritati~~- of-p.,lttioh- - ,., - ... "-" -- --
-- Slui'JydtirmGY Snsu pr~enteda:;J>e®on frolQ,. Sat:vasl:u'j-AJ:abi~<ia 

Ghosh and A. Sreeramulu regarding -grievances' of employe~s ,of the 
States of Bihar, Uttar Prad~h ~~d, West Bengal. -

7. Personal Explanation under:a.~e 35~, 

Shir J.B. Kripalani made a personal explanation regarding certain 
~tatement made by -him in the House on the . 19th August, 1968. 

d. Motion Re: Twenty-second Report of Business Advisory Cemmittee 

Dr. Ram SubhagSingh moved the following motion:-

"That this House agrees with'the Twenty-second Report of the 
Business Advisory -Committee presented to the Hous4 oil 
. the :.lOth August, 1968." -

The.moUop w..as ~dopted subject to the modification that th@' time 
allotWd -t(; the 'Discussion and voting on the Supplementary Demands 
f~t'-Gra:hts (Uttar Pradesh) for 1968-69, be increased frOm 1 liota' to 2 
hoW's, 
9.' Govef'bDlMt Bills-IntrodueCd 

(1) The Appropriation (Railways) No.3' Bill. 1968. 
(2) The Appropriation (Railways) No. -4 Bill, 196ft. 

10. Government 'Bill-Under Consideration 

The Gold (Control) Bill, 1968, as reported by Jutnt Committee 

Discussion On -the motion for consideration of the am, as re-
p()rted by the Jomt Committee and the amendments thereto maYtd 
im the 20th Aug\llt, 1968, eontitlUed. 

The following members took part in the debate:-:-

(1) Shrimati Sharda Mukerjee . 
(Lok Sahha adjourned at 1 P.M. and re-assembled at 2.050 P.M.) 

(2) Shri Dinkar DeSai 
(3) Shttmati TariteshWari Sinha 
(4) Shri S. Kandappan 
(5) Sh~i Yashwant Singh Kushwah 

.. Shri Morarji R. Desai replied to the debate, 
.,~-

'nle Atnendmi!t1ts .Iof circulation of the Bill for lhe pUrpoH of 
eliciting opinion thereOn, mOved by satvas11rt Kanwar Lal OUpta 
and Yashpal Singh were negatived. 
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On the motion for consideration of the Bill. as repo.rted by the 
Joint Committee, the House divided, Ayes 126; Noes 89. The 
mption for consideration was accordingly adopted and clause-by-
clause coriSideration was taken up. 

Clauses 2, 3 and 5 to 10 were adopted. 
Clause 4 was ad Jpted. as amended. 
Consideration 01 Clause 11 was taken up but not cone1uded. 
The discussion on the Bill was not concluded. 

11. Statement by Prime Minister 
The Prime Minister made a statement regarding events cur-

rently taking place in Czechoslavakia. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 22nd 
August, 1968). 
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LOX SABRA 

BULLETIN-PART I 
'. '; 

- [Brief Record of Proceedings] 

Thursday, August 22, 1968ISral1ana 31, 1890 (Saka) 

No. 192 

1. Starred Questions 
: .'. ',.; 

Starred Question' Nos. 602-605 and 609 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 4778-4783, 4785--4870, 4872-
4877, 4879, 4880, 4882-4889, 4891-4909, 4911-500~, 5007-5081, 5083-
5086 and 5088-5114 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No.9 addressed to the Minister of Tourism 
and Civil Aviation regarding India as World Weather Watch Centre 
was orally answered and supplementaries were also answered 
thereon. 
i Papers laid on the Table -

-The following papers were laid on the Table:-
-(1) (1) A copy of the Uttar Pradesh Legislative Chamber. 

(Members' Emoluments) (Amendment) Rules, 1968, 
published in Notification No. 1753IXVII':'231-64 itt Uttar 
Pradesh Gazette dated the 10th July, 1968, under sub-
section (3) of section 5 of the Uttar Pradesh Legislative 
Chambers (Members' Emoluments) Act, 1952 read with 
clause (c) (iv) of the Proclamation dated the 25th Feb-
ruary, 1968, as varied by Proclamation dated the 15th 
April, 1968, issued by the President in relation to the 
,State of Uttar Pradesh (Hindi and English ver$ions). 

(il) A statement showing reasons for delay in I8ymg the above 
Notification. 
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. c, (2)' A copy each of the followirig Uttar Pradesh Government 
. . Notifica.tions under sub-section (3) of section 110 of the 

U.P. Panchayat Raj Act, 1947, read with clause (c) (iv) 
. - .. of "the Proclamation dated the 25th February, 1968, as 

.' varied by ProcrJ)QllaUomd:i1ted the 15th April, 1968, issued 
" . by the President in relation to the State of Uttar 

'. . Pradesh:-
(i) The U.P. Pandiayaf ltaf('l'bii'tfAmenciment) Rules, 1967, 

. pub1iabad;' iDaNatiftcatUm. Jim. 7.566-BIXXXIII-II-519-61 
dated the 29th December, 1967 (Hindi and English 
verions) . 

.. 'IIe~ UDP .. PQcb gqat.1Ibj (1t'Itstt .-en.l,..e". BWes, 1968, 
published in N<l1:Hlcstian No. 1856-BIXXXIII-2-49-G-66 
dated the 26th.. Match, 1968. (Hindi and English 
versions). 

(3) A copy each of the following West ~J ~aveiinlient 
IlIdIiftcattcms unci_ suJt..aeetian. (.,.,. ~ seetIDtL' l.i12, of the 
....,. Bangall ZUlIr. lJariBhads Al!t';,li83t 1I88Cl: wttlr: C!lauBe 
(c) (iv) of the Proclamation dated.. the: 20th. FeimlB1'!,;; 
1~ isiued ba. the. Rresident. in r.elation. tQ the. State of 
'Vieat. :a.ma.al;_. 

(i) . The West B&qjIl. Zilla. Ear.ishada. O"amm. aml Ccmdjtjmgl 
of Appointment of Executive Officer). Rules" lB.6&, 
published in Notification No. 48951AZP in Calcutta 
Gti:etttr dated'tfIe 4ttt My; 1968: 

Oil Notification. No. 4966jAZP publisJled in. Calcutta. Gazette 
dated tlie 12th July, 1~8, ~g certain amend. 
ments to the West Bengal Zil4l P.arishads. (Recr.uite. 
ment of Staff) Rules, 1964. 

(4) Two s~teltlents· S'howing- reasons lor- deUly in layiflg the 
:l!JbM ..... en~ JD8Ilti8n~ Irti'tems (&» 'and (6)\ above. 

(~~. A.~ &Rdl. .0Ltha follawiDt Notiftcatian. under sub-
~I\.. (fl) a£; ·adon. a., of... tba. Bs'i:1enNtl~· Commodities 
Act,. UI55':-- . . . 

" •• ~ SU.....- (.etmtrel)"~cP Amal(itnent Order, 
. , ~ palMllBe.Pib>- Mmfteatfun Mb. cr.s:R. 1456 m 

'G ...... c# l'MIa datetf tfle'lm, A'-.... 1968 _ ·~~1 • 

«I)~ ~ ~:.~ ~. aDd. ~ RaeIl1tcts (Move .. 
. inent C9ntI:0l) .S'IXth ~dIXlEmi .0J:der" 1_ pub-

a.Hed': in NOt1ft'cation lto. G.s.B.. 14§8.. in Gazette 
of India dated the 7th August, 1968. 
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(I) «1) .1\...-m 4he 'tJttar .lfadesb UDIaaa A.as Zamm. 
. aIalfi·.t/d)Q!itiml.-d:Lemi Bsiorms.,W.meDdment) Rules, 
D68, puliliahe44 .Noillkatinn ~I}. tllsO. JDS7It-A-Rev-
~66 in.uttar ~detB ~.dIrted 6e Sth June, 
ll968,iUl1der~tion ~ of aotian.&6 m the U.P. 
Urban Areas ZamiDdui J&olitian avi J'.and Reforms 
Act, 1956, .read with clause (cHlv) of the Proc!amation 
dated 'the '25th February, t988, 'as ~ .. by "Ploc!hrrua-
'titQ1 !dUed \thelBth ~, a96S, ,iIa_ .-.by . .abe a ..... nt 
in me.bttion :to ;tim Stai!! <Of txu..r lIadeah· ~ ;aU . 
• gliiihftmimB). . -

~) lAstaternrilif slmwu.g .... s • ..,dD, .. the· ..... 
MrtHfinatitm • 

• (UJ)£A.1!Dp~ m ibe iJ\mnHil Jk!gaor.t 'fff -tile ... ~ ...... 
'tries 'CDrponttiun l4mi1t!d, Calodtta __ ~ ,... l_. 
8lnDg -wHhtbe .Nuititl!d II1WcouDBi and • """".t. .t 
<the romptm'lI!!r ..mtqlmlitor SImeraltl8eaa. 

t$) A!IMPY db ~ <Of ~ dam 4!he;faW • ., ...... 
the West Chirimiri Calliary.,"acllura:l!m~_ • .we. 
April, 1968. 

l'lJ) A copy Of the Annmil1teport u'ffhe -eentnt'J emn "1Wtn. 
'Rescue Stations 'Commtftee, 'I1haliba4, Yor 1he .,.., 
'1967-08. 

'(1Q) A copy 01 '!he 'Em.plo~eS' ProVident 1'.unds mara 
AmenBnrent) 'Sdleme, 1968, pub'illhet1. 'in NdfiftCllton· 
No.G.S:R. 1'288 in' Uazette oT Inaia aatea 1he 13th J'u'1y, 
1'968. unaer sub-seCtion 12) oT seetlon'" of't'he Zmplqye8' 
'ProViaenl 'Funl!s Act, 1952. 

S. Messages from Hajya Sabha 
Secretary rePmei ~e fe11:oWtDg 'tI!eIJII8geB.'!ftmt tifya <91.:-
~ 'mDat; « '*ts 1IIittb:II. wa tOIl • _ AlIIIISt, ~ .,ya 

Sabha concurred in the recommendation of ta ..... 
to nominate a member from the Rajya Sabha to 8QO-
1!tIfte .'9fth • ",ommiftl!e 1m lPI:fI:rue i'.t'tOtM.s 'fIf <the 
Lok Sabha for the unexpirelptJt1elWl 'fIf file "term 1tl 
the Committee.8ll~..on the .38thApci.l, clQ6Q. I • .the 
vacancy caused by the resignation of Shri M. M. Dharia 
:frmn jjhe f!mnJ:D:i*tee.ml ~u.di 1 a Ad c... V. 
Momin, Member of Rajya Sabha, to serve on fhe ... 
Committee. 

'(fi) 'nlat at Its sifting 'he1d on the 19th August, .l'9BII. ~1tA 
Sabha concurred in the recommendaticm of Lox 'Sabaa 

[p.T.O. 
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c-,o ~appottit a'member of Rajya Sabhato; the- Joint 
Committee of the Houses on the Lokpal and Lokayuk-
tas Bill, 1968, in the vacancy caused by the death of 

': Shri Harish Chandra Mathur and nominated Shri Ram 
:Niwas Mirdha, Member of Rajya Sabha, to serve on 
'the said Joint CollllD4ttee. 

~ .. lIltim.tioNr Re. Arre$t and Beleese of Members 

;' The Speaker informed the House of three identical letters dated 
the 21st ·August; 1968 from the Sub-Divisional Magistrate, Tughlak 
Road, New Delhi, intim.'Sting that Sarvashri Madhu Limaye, J. H. 
Patei' and George Fernandes, Members, Lok Sabha, were arrested 
at 6-15 P.M. on the 21st August, 1968 under Section 188 of the Indian 
P'enalCode, for· demonstrating and shouting slogans in front of the 
1tussi8.ri 'Erilbassy in defiance of the prohibitory orders promulgated 
under:Section 144 of the Code of Critninal Procedure at Shanti 
Path, within the jurisdiction of Police Station, Chanakya Purl, 
N~ Delhi, and were being produced before the JUdicial Magistrate, 
N~ I>elhi,' for trial on that day . 

. . . The ,Speaker also informed the House of a letter dated the 21st 
*ugust, , 1968 from the Magistrate, First Class, New Delhi, intima-
ting that Sarvashri Madhu Limaye, J. H. Patel and George 
:r~rnande~, Members, Lok Sabha, . were produced before the Magis-
~ate, First Class, New Delhi, on the 21st August, 1968. The pro-

, ~gs were adjourned till the 7th September, 1968 and in the 
meanwN.le, the, above mentioned Members of Parliament were re-
leased. and requested to appear in the Court on that date. 
7. Government Bills-passed 
..' (i,., The Appropri4tion{RaUw411.) No. 3 Bill. 1968. 
, :v Tlie motion for consideration of the Bill was' moved by Shrl C. M. 
~nicha; . . 

, . ,The motion forconBideration' was adopted 'and c1ause-by-clause 
eoilsideration was. ,taken Up. 

ClauSes· 2 and 3 and the'Schedule were adopted. 
:,. - .,:, . . 

... ClaUk 1', the Enacting Formula and the Lohg Title were also 
ldopted~ 

... TPe .motion that thlt ~l. be pas$f!d. was !!loved , by Shri C. M. 
PDOlUlcl;:ta._ , ' 
r' The' m~tion was adopted and the Bill was passed. 
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" (11) The App1'opnation (Railway') No. 4 Bill. 1968. 
The motion for consideration of the Bill was moved by Shri 

C. M. Poonacha. 
The motion for consideration was adopted and. clause-by-clause 

consideration was taken up. . 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be· passed. was moved by Shri C. M. 

Poonacha. 
The motion was adopted and the Bill was passed. 

8. Govemment Bill-Under Consideration 
The Gold (ContTol) Bill, 1968, as reported by Join.t Comm.ittee; 
Clause-by-clause consideration of the Bill, as reported by the 

Joint Committee, continued. 
Clauses 11 to 15 were adopted. 
Consideration of Clause 16 was taken up but not concluded. 
The discussion on the Bill was not concluded. 

(Lok Sabha adjcru:rned at 1 P.M. and re-assembled at 2 . P.M.) 

9. Intimation re: arrest of Memhers 

The Speaker infonned the House of a letter dated the 22nd 
August, 1968 from the Sub-Divisional Magistrate, New Delhi. intimat-
ing that Sarvashri Madhu Limaye, George Fernandes, Arjun Singh 
Bhadoria, Shiva Chandra Jha, K. Lakkappa, Ram Sewak Yadav and 
Maharaj Singh Bharti, Members, Lok Sabha, were arrested at 
11 A.M. on the 22nd August, 1968; under Section 188 of the Indian 
Penal Code, for defiance of the prohibitory order under Section 144. 
of the. Code of Criminal Procedure for demonstrating and raising 
slogans in front of Russian Embassy, Chankva Puri, within the jurls-

. diction of police stationChankya .Puri; 'New Delhi, a~ainst the entry . 
of Russian 'rroops into Czechoslovakia. and were being produced 
before the Judicial Magistrate, New Delhi, at Central Jail, Tihar, 
Delhi. 

10. Motion 

Shrt R. D. Bhandare moved the following motion:-
"That· this House do consider the . statement made by the 

Prime Minister in the House on the 21st August, 1968, in 

[p.T.O. 



rEWfWI tD.the eIW'y.of .the Armed..Rorces Di the.u .&.S.B. 
and some other Powers of 'Warsaw 'Pact .into CzeCho-
jfOva.kta:" ' 

Fifteenth . Substitute Motions were mov~ by 8arvasbri 'l'enneti 
Tiswana'tham, 'Hem 'Baroa, 'PraKash "Vir'ShaBtri, 'Dr. ''Kmni "Singh, 
Sarvashri M. R. Masani, Surendranath ~veay, fhn Raj 'MaBho"k, 
Frank Anthony, lUioi"tmy, Era'Slllotde:'Saquetra, &i6lma JDev''l'ripathi, 
Simimali Sucbeta :Kxipalani, ,Sarv.ashDi Y.asbwant imgh rwwn.ah, 
S. M. Joshi and Abdul Ghani Dar. 

''ll!e,iaDowblg AeJPbe6t.ook~t.iIL,the dsbatei-
(1) Shri M. R. Masani 
(2) Shri P. ~UDbaiah 
(3) Shri Bal Raj Madh'dk 
1(4) ~Shri 1t.lHanmnantbaiya 
((5) 'Sbti:Frank .!Amthrmy 
(6) 8hri S. Kandappan 
(7) Shri Bakar Ali Mirza 
'(It) 'Shri "Yogendra tSharma 
(9) Shri M. MUhammaa 1kmBfl 

QU) '.Sbri:CbandrBjeet !tadall'Jl 
(11) Shri J. B. Kripalani 
(1~) .8hri P. Ramamurti 
l(13)Sbri B.abi Ba,y 
~1~ ':Shri B. :ShamtaraDand 
!('f5) 'Shri 1'liRtth 'Pai 
l16) "Shiimati Sharda 'l'Itikerjee 
J.L7) .shJ:i G.M. Bakshl 
{18):Sbri :G. oS •• Swell 
.~ ~ 1n1lira :Oandbi 

'Shri 'R. ·D. ~hanBare 'rep1iedto ~ aebate . 
.Qa :the S.ubstitute Motion mo:v.ea D'ySbtimati -Sucheta 'XI1Pa-

lani. the House dividea, Ayes 82; Noes 185. "The "Substitute Mol1on 
was accordingly negatived. 

The remaining Substitute Motions were also negatived. 
11. Intimation .. : CJwvildja.1MaIit.. 

"'!be ~kertnfotnfed' the iloue ~f 1& .... 'dI!IM." 22nd 
.f1ugmn, .t8.1rom. ,the !4agil!iltNte,.ftrst mas, liew.e.mu, intimat-
~~t Sarvashri Madhu Limaye, George Fernandes, Arjun, Sln,gh .. 



Bhadoria, Shiva Chandra Jba, K. Lakkappa, Ram Sewak Yadav 
and Maharaj Singh Bharti, Members, Lok Sabha, were tried in the 
Court of the Magistrate, First Class, New Delhi, at Central Jail, 
Tihar, Delhi, on a charge under Section 188 of the Indian Penal 
Code for defiance of the prohibitory order under Section 144 of the 
Code of Criminal Procedure in force, for demonstrating and raising 
slogans in front of the Russian Embassy, Chankya Puri, within the 
jurisdiction of police station Chankya Puri, New Delhi, against the 
entry of Russian Troops into Czechoslovakia and were sentenced 
to imprisonment till the rising of the court on the 22nd August. 
1968. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd August, 
1968). 

S. L. SHAKDHER, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings J 

. FriciaYI AuguSt 23, 1968/Bhadra 1, 1890 (Saka) 

No. 193 

1. Starred QuestioDB 

Starred Questions Nos. 631-633 and 635-636 were orally answered: 
Replies to remaining questions were laid on the Table. 

2. Unstarred QuestiOlls 

Replies to Unstarred Questions Nos. 5115-5143, 5146-5171, 5176, 
5176--5182, 5184-5209, 5211-5271, 5273-5281, 5283, 5285-5295, 
5297-5345, 5347-5348, 5350-5385, 5387-5403, 5405--5410, 5412-5425, 
5427, 5429-5441, 5443-5446: 544~5453, 5455-5460, 5462-5475. 
5478-5484, 5486-5494, 5496-5522 and 5524-5526 were laid on the 
Table. 

3. Short Notice Question 

Short Notice Question No. 10 addressed to the Minister of Home 
Affairs regarding arrest of leaders of Central Government Employees 
Was orally answered and supplement8ries were also answered there-
on. 
4. Calling Attention 

Shri Benoy Krishna Daschowdhury called the attention of the 
Minister of External Affairs to the reported tresspassing of Ea<;t 
Pakistan Rifiemen into India territory at Samur Par, KailUahar 
Sub-Division in "l'ripura and shifting of boundary pillars by them to 
areas well inside Indian territory. 

The Minister of State for External AffaiTs made a statement in 
regard thereto. 

[p.T.O. 
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5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers under sub-section (2) 
of section 103 of the 'Major Port Trusts Act, 1963:-

(i) Annual Accounts of the Madras Port Trust for the year 
1966-67 and Auclit Be;port thereon. 

(ii). Annual Accounts ef the Kandla Port Trust for the year 
1966-67 and Audit Report thereon. 

(2) A copy of the Merchant Shipping (Musters) Rules, 1968, 
published in Notffic"ation No. O.S.R. 1284 in Gazette of 
India dated the 13th July, 1968, under sub-section (3) of 
section 458 of the Merchant Shipping Act, 1958. 

(3) (i) A copy of the Kanpur and Meerut Universities (Re-" 
moval of Difficulties) Order, 1968, published in NotiAca-
tion No. CI(R)13670IXV-39(74)-1966 dated the 7th May, 
1968, under sub-section (2) of section 50 'of the K.anpur 
aad Meerut Universities Ad, 1965, read with claUSe (e) 
(iv) of the Proclamation dated the 25th February, lQ6a, 
as varied by Proclamation dated tbe 15th April, 1968, 
iBsued by the President in relation tot)}e State of Uttar 
Pradesh {Hindi and English versions). 

(,u) A statement mowing reasons fQ/r delay in laying the 
above Notification. 

(4) A copy of the Annual Accounts of the University Grants 
Commission for the year 1966-67, together with the Audit 
Report thereon, under sub-section (4) of section 19 of the 
Untversity Grants CommisSion Act, 1956. 

(5) Aoopy each of the following Notifications under -sub-sec:-
tion (2) of section 3 of the All India Services Act 1951:-

(i) The Indian Police Service (Probation) Amendment Rules, 
1968, published in Notification No. G.S.R. 1426 in 
'Gazette of India mrted the "3rd August, 1968 . 

.(1i) TIle ladiaJl ~ve Service (ProbatiGl'l) A.memi-
" ment lWles, 1968, IiJUblished inNGtHtcation No .. G.S.R. 

1427 in Gazette of InQia -dated. the- Srd A~ UJ68. 

(ii.i~ G.S.a. 1428..,plblished in ~tJle of bldia datep the 3rd 
August, 1968, containing corrigendum to G;S.R. ~ 
dated the 30th March, 1968. 



(iv) G.s.R. 1476 published in Gazette Gf India dated the 18th 
August, ID68,makiDg 'tlertain amendment to the Indian 
Police Serv.ioe (Fixation of Cadre Stnmgth) Regula-
tions, 1955. 

(v) G.S.R. 1477 published in Gazette of India dated the 10th 
August, 1968, making certain amendment to the Indian 
Administrative Service (Fixation of Cadre Strength) 
Regulations, 1955. 

(vi) G.S.R. 147-8 published in Gazette of India dated the 10th 
August, 1968, making certain amendment to Schedule 
III to the Indian Police Service (Pay) Rules, 1954. 

(vii) G.s.R. 1479 published in Gazette of India dated the 10th 
August, 1968, making certain amendments to Schedule 
ITI to the Indian Administrative Service (pay) Rules, 
1954. .. 

-('6)'(i, A 'CCIPY eaehof the folloWing Uttar Pradesh Government 
Notifications under sub-sect ian (3) of seetion 133 of the 
Motor V..ehicles Act, 1939, read with clause (c) (iv) of the 
Proclamation dated the 25th February, 1'968, as varied by 
Proclamation dated the 15th April, 1968, issued by . the 
President in relation to the State of Utt~ Pradesh:-

(a) The U.P. Motor Vehicles (Tenth Amendment) Rules, 
1967, published in Notification No. 2384TjXXX-B-70P:61 
in UUar Pradesh Gazette dated the 16th September, 
1967. 

(b) The U.P. Motor Vehicles (Ninth Amendment) Rules, 
1'967, published in Notification No. 2841-TIXXX-B-7Pj-66 
in Uttar Pradesh Gazette dated the 16th December, 1967. 

(c) The U.P. Motor Vehicles (Seventh Amendment) Rules, 
1967, published in Notification No. 4962-TIXXX-B-Poo61 
in Uttar Pradesh Gazette dated the 16th December, 
1967 (Hindi and Engiish versions). 

(ti) 'The U.P. Motor VehiCles (Eleventh Amendment) Rules, 
1'967, published in Notification No. 711OTrXXX-B-85P 
~ in Uttar Pradesh Gazette dated the 6th January, 
1968. 

(it.) A,·statemeJrt'Sbuwtng re8.8MS for delay in laying· the above 
Notifications. 

(7) A copy of the Coir Retting (Licensing) Order, 1968, pub-
*isbed in Notifieat:icaz1 No. 8.0.2741 in Gazette of India 
datl.!dthe ~l:st iuiy, 1168, smderab-seetion (6) of ectlon 
3sf the Essential Commodities Act, 1955. 

[P.T.O. 
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~ A copy af Proclamation dated the 23rd August, 1968 issued 
i by the President under article 356 of the Constitution, .J.::i . assuming to him~}f all functions of the Government of 

I . the State. of PunJab. I . . 
. ;·(9) A. copy of Order dated the 23rd August, 1968, made by the 

: President, in pursuance of sub-clause (i) of clause (c) 
of the Proclamation at item No. (8) above. 

/' ,4 
''''',' ·(10) A copy of Report of the Governor of Punjab dated the 21st 

August, 1968 to the President. . 

6. President's Assent to Bills 

Secretary laid on the Table following two Bills passed by the 
Houses of Parliament during the current session and assented to by 
the President:-

(1) The Public Premises (Eviction of Unauthorised Occupants) 
Amendment Bill, 196a. 

(2) The Advocates (Amendment) Bill, 1968. 

7. Report of Estimates Committee 

Shri P. Venkatsubbaiah presented the Sixty-first Report of the 
Estimates Committee on the Ministry of Food, Agriculture, Commu-
nity Development and Cooperation (Department of Agriculture) on 
action taken by Government on the recommendations contained in 
the Seventy-eighth Report of the Estimates Committee (Third Lok 
Sabha) on the erstwhile Ministry of Food and Agriculture (Depart-
ment of Agriculture)-Forest Research Institute and Colleges, Dehra 
Dun. 

8. Mattei" under Rule 377 

Shri Nath Pai raised a matter regarding the failure of the Gov-
ernmen\'s policy vis-a-vis the aggression by the U.S.S.R. and some 
other Powers of Warsaw Pact against Czechoslovakia as evidenced 
by the resignation of Shri Asoka Mehta frOmi the Council of 
Ministers. 

(Lok Sabha adjourned at 1 P.M. and re·assem:b~d at 2·05 P.M.) 

9. Statement Re: Government BusiDess 

The Minister of Parliary$ry Mairs made a statement regard-
ing certain change in thebrder of Government bUsiness for today. 

II&Laid at 6.30 P.M. 
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10. Government Bill-Motion under Rule 109 

The Gold (Control) Bill. 1968 a.s reponed by Joint Committee 

A motion that. the. debate on the Bill be adjourned was moved by 
Shri Atal Bihari Vajpayee. 

After soIne Members spoke, the Prime Minister made a statement 
in regard to U.N. Security Council resolution relating to Czechoslo-
vakia. 

11. Motion 

Shri Surendranath Dwivedy moved the following motion :-

"That the statement made by the Prime Minister on the 23rd 
August, 1968 in regard to U.N. Security Council reso-
lution re'ating to Czechoslovakia, be taken into consi-
deration." 

Nine substitute motions were moved by Sarvashri N. G. Ranga. 
Nath Pai, Kameshwar Singh, George Fernandes, Abdul Ghani Dar, 
Vikram Chand Mahajan. Prakash Vir Shastri and Ata! Bihari 
Vajpayee. 

The following members took part in the debate:-

(1) Shri M. L. Sondhi 
(2) Shri Shivajirao S. Deshmukh 
(3) Shri Prakash Vir Shastri 
(4) Shri K. R. Ganesh 
(5) Shri Piloo Mody 
(6) Shrimati Sucheta Kripalani 
(7) Shri V. Krishnamoorthi 
(8) Shri Bedabrata Barua 
(9) Shri P. Ramamurti 

(10) Shri Yogendra Sharma 
(11) Shri Kartik Oraon 
(12) Shri Abdul Ghani Dar 
(13) Shri Marlhu Limaye 
(14) H. H. Maharaja Sri raj Meghrajji Dhrangadhra 
(15) Shri Sheo Narain 
(16) Shrimati Indira Gandhi 

920 
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Shri Surendranath Dwivedy replied to the debate. 
The Substitute Motion moved. by ·Slui Vikram Chand Mahajen 

was withdrawn by the leave of the House. 

The remaining Substitute Motions were negatived. 

12. Half-an-HoUl' Di&::ussion 08 Matters Arising out of Answer to 
Question 

Shri Surendranath Dwivedy raised a half-an-hour discussion on 
points arising out of the answer given on the 30th July, 1956 to Star-
red Question No. 187 regarding Talchar'Industrial Complt!x. /' 

Shri Prakash chand B. Sethi replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 24th August, 
1968). 

... 
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. " ·-BULLETIN-· PART I 
~ricf Record of Proceedings-] .. 

· ..... -.... -- ~ .. 

Saturda.y, August U, 19i8!Bhadra 2, 1890 (Sltka)_ 

.-
No. 19\& 

1. Short Notice Question 
Short· Notice- Que~tion No: 11 addressed to .the Mini~ of Tran .. 

port and Shipping regarding Siltatio"1 n~ P:lrade~m P)rt W1S ·enUY 
answered and wp:plem:entaries Wer.::' ,lis::· "1~·,·.Te -,,, ; I. :'f"-"J"'.. . 

2. Intimatiolls Be: Restraint and Removal of Members 

The Speaker informed the House of two identical telegrams 
dated the 23rd August, 1968 fTointhe Assistant Commissioner' of 
Police, Bor$>ay, intimating that Sarvashri Viren Shah ·and N. K. 
Somani, Members, Lok Sabha, Wt!t'e restrained and remoVed to 
Gamdevi Police Station at 19.40 hours on the. 23rd August. 1968 
for attempting to cOJllllllit breach of prohibitory order ·dated the 
22.nd August, 1968 issued by the Commissioner of poHce, Bombay. 
under Section 37(3) of the Police Act and were released at 21.40 
hours on the same day after the occasion was over. . 

3. Statement Re. Government DuSme8S .. 

Thp (.'!"~{~~e·- 0" Parliamentary Aff;Jrs made a statement regard-
in.;; .. C':;:"~ll.LtJU. ... l.;.winess £or the week commencing· the- 26th 
August, 1968.. e 

4. GOvernment DUI-Passed \..t;'/'": ...... ~ 
T1tt GOlu-{Con.troi)BiU, 196«, as reported b·y Joint Comln.ittee 

CIBuSe.-by-cliHl., cori.stderatio'n of the BiD. as reported by the 
Joint Committee, continued. 

Claus~ 16 was adopted, as amended. 
Clauses 17 to 38 were adopted. 

(Lok So.bha adjourned at 1 P.M. and rfWf$,embled at ·~5 P;:MJ 
[p.T.O. 
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On~ Amendm.entNo. ,'260 to 'Clause 39' meWed' 'byShrf S. M. 
Banerjee, the House divided, Ayes 39; Noes 68. The amendment was 
accordingly negatived. 

Five Amendments to Clause .39. were adopted. 

On Clause 39, as amended, the House divided, Ayes 79; Noes 43. 
Clause 39, as amended, was accordingly adopted. 

The remaining Clauses, the Enacting Formula and the Long 
Title were disposed of under guillotine as follows:-

Clauses 40 to 117 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

, The motion t.hat· the. Bill, as amended, be passed was moved by 
$hri Morarji R. Desai. ' 

The following members took part in the debate:-
(1) Shri K. P. Singh Deo 
(2) Shri R. D. Bhandare 
(3) Shri Beni Shanker Sharma 
(4) Shri Sheo N arain 
(5) Shri Chandrika Prasad 
(6) Shri Janarda? Jagannath Shinkre 
(7) Shrimati Tara Sapre 
(8) Shri S. Kandappan 
(9) Shri Nathu Ram Ahirwar 

(10) Shri Kanwar Lal Gupta 
. (11) Shri Morarji R. Desai. 

The motion was adopted and the Biil, as amended, was passed. 

~. The Mar Budget 
,The following items· of business were taken up together:--.. 

(i) General DisCIlssionon the Bihar' Budget for 1968-69. 

(ii) Demands for grants Nos. 1 to 6 and 9 to,46 in respect of 
the Bihar Budg~t for 1~9. 

Four hundred and fortY-five cut motions relating to the demands 
f~ Gr~~t~ in respect of the Bihar Budget for 1968-69, were moved. 
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The foUowing . members- t~· part in "the cambineddebate.:;";:' 
:) ~ "(l)Shrl Yamuna Prasad MandaI 

(2) Shri Bal Raj Madhok 
(3) Pandit D.N. Tiviary 
(4) Shri Shiva Chandra Jha 
(5) Shri Ramshekhar Prasad Singh 
(6) Shri YogendraSh.arma 
(7) Shri P. G. Sen 
(8) Shri Prabhu Dayal Himatsingka 
(9) Shri Mudrika Sinha (Speech unfinished). 

. . ~ . 

The discussion was not concluded. 

(Lok Sabba adjourned tilI· 11 A.M." on. Monday, the· 26th. Aligttst, 
1968). .-
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Tuesday, AuguSt 27, 1968iBhadrq &, 1890 (Saka) 

No. 196 
1. Stvred QqeMio.ns 

Starred- Questions Nos. 691-694, 696,. 697 and 7.Q.4 were orally 
answered. Replies to remaining' questions were laid on the Table. 
2. ~ Cluestions 

Replies to Unstarred Questions Nos. 58!J6...-$11, 5913--0945, 
5947-5965, 5967-5987, 5989--6003, 6005-6061, 6063-6065, 6067-
61'10, 611o-A, 6170'-B; 617O-C, 6170-D; 6170-E;617o,..F and 61'10-G were 
laid on the Table. 
~ Short Notice QuestiOli 

Short Notice Question No. 13 addressed to the Minister of Steel, 
Mines and Metals regarding stoppage of prodUction in Zmc smelter 
at Udaipur was' orally ansWered and supplementaries were also 
answered thereOn. 
4. Papers laid on the Table 

. T.be fonowing papers were laid on the Table:-
(1) A c~py of the Companies (Fees on AppHcations) Rules, 

1968, published in Notification No. G.s:R. 1485 in 
Gazette of India dated the 17th August, 1968, under 
Sub-section (3) of section 642 of the Com,panies Act, 
1956. 

(2) A copy e8C'h of the following papers under sUb-section 
(1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working . of the 
Mining and Allied Machinery COrpuration Limited, 
Durgapur for the year 1966-67. 

(li) Annual Report of the Mining and Allied Machinery 
Corporation Limited, Durgapur for the year 1966:-67 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(3) A copy of the Annual Report of the _ Natienal Producti ... 
vity Council, New Delhi for the year 1966-6'7. 
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(4) A copy of the Triennial Review of the activities of Re-
search Designs and Standards Organisation in respect 
of important Railway problems connected with the 
Track,Rolling Stock, SignaUing etc. from April, 1965 
to March, 1968. 

(5) (i) A copy of the Cotton Textile COllllPanies (Manage-
ment of Undertakings and Liquidation or Recons-
truction) Rules, 1968, published in Notification No. 
G.S.R. 619 in Gazette of India dated the 30th March, 
1968, under sub-section (2) of section 10 6f' the 
Cotton Textile Companies (Management of Under-
takings and Liquidation or Reconstruction) Act, 1967 
(Hindi and English versions). 

(ii) A statement showing reasons for delay in laying the 
above Notification. . 

~ A second Supplementary statement on the Flood Situation 
in the country. 

(7) A copy of the Audit Report on the accounts of the Coal 
Board for the year 1966-67, under ~ub-section (2) of 
section 12 of the Coal Mines (Conservation and Safety) 
Act, 1952. 

A copy of the Report (Part II) of the Study Team on the 
Textile Commissioner's Organisation-Wool, Art Si'k, 
Organisation and Personnel. 

(9) A copy each of the foUowin~ Notifications issued under 
sectil!ln 6 of the. Forward Contracts (Regulation) Act, 
1952:-

(i) S.O. 2776 published in Gazette of India dated the 9th 
August, 1968. 

(ii) S.O. 2777 published in Gazette of India dated the 9th 
August, 1968. 

5. Message from Rajya Sabba 
.' Secretary reported a messaP.e from Rajya Sabha that at its 1;itting 

h~Id on the . 26th August, 1968, Rajva Slbha adopted a motion ex-
tending the time for presentation of the Report of the Joint Com-
m~tte~ of. the Houses ont.he Motor Veh;c!es (Amendment), Bill, 1965, 
upto the 3~~ Novem~r,.1968. 

6. Report of Committee on absence of Members 
Shri M. Thirumt'lla Rao Drese'1ted the Seve1"lth Renort of the 

Committee on Absence of Members from the Sittingo:; of the House. 
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7. Government Bill-Introduced 

The criminal and Election Laws Aemndment Bill, 1968. 
The motion for leave to introduce the Bill moved by Sh:.:i Y. B. 

Chavan was opposed. The moton was adopted and the Bill was 
introduced. 
8. Spplementary Demands for Grants (Uttar Pradesh) for 1968-69 

Discussion on the Supplementary Demands for Grants Nos, 9, 10, 
11, 14, 15, 17, 18, 19, 21, 23, 24, 25, 26, 28, 29, 31, 32, 33, 30. 44 to 50 
and 53 in respect of the Uttar Pradesh Budget for 1968-69, continued 
and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
The cut motions moved on the 26th August, 1962, were negatived. 
All the Supplementary Demands for Grants in respect of the Uttar 

Pradesh Budget for 1968-69, as shown under column 3 of the printed . 
List of Suppl~entary Demands for Grants (Uttar Pradesh) for 1968-
69, were voted in full. 
9. GovermneDt Bill-Introdueed 

The Uttar Pradesh Appropriation (No.3) Bill, 1968. 
10. Govemmeut Bill-Passed 

The Uttar Pradesh Appropriation (No.3) Bitt 1968 
The motion for consideration of the Bill was moved by Shri 

Krishna Chandra Pant. 
Shri Shiv Charan Lal took part in the deba~. 
Shri Krishna Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause· 

consideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The ~otion was adopted and the Bill was passed. 

11. Statutory Besolutions 
(i) Shri Vidya Charan Shukla moved the following Resolution:-

"That this House approves the continuance in force of the Pro- , 
clamation dated the 25th February, 1968, in respect of 
Uttar Pradesh issued under article 356 of the Constitution 
by the President, as varied by subsequent Proclamation 
dated the 15th April, 1968, for a further period of six 
months with effect from the 25th September, 1968." 

An amendment was moved by Shri S. M. Banerjee. 
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The following members took part in the debate:-
(1~ Shri N. G. Hanga 
(2) Shri R. K. Sinha 
(~) Shri Ramji Ram 
(4) Shri Baij Nath Kureel 

. (5) SOO K. K. Nayar 
(6) Shri Chandrika Prasad 
(7) Shri Jageshwar Yadav 
(8) Shri Ghayoor Ali Khan 
(9) Shri Chandrajeet Yadava 

(10) Shri Raghuvir Singh Shastri 
(11) Shri Sharda Nand . 

Shri Vidya Charan Shukla replied to the debate. 
The amendm~nt was negatived. 
The ReSQlution was adopted. 
(ti) Shri Vidya Charan Shukla moved the following Resolutioa:-

"That this House approves the cE)niID\lanoe iii lone or the Pin .. 
clamation dated the 20th Febru~y, 1~ in respect: of 
West Bengal issued under article 356 of the Constitu4o~ 
by the President, for a further period of six nionths with 
e.ffeet from the 22ndSeptetnber, 1968." 

Two amendments were moved by Sarvashri Jyotirmoy Bosu and 
Ganesh Ghosh. 

The spteech of Shri Vidya Charan Shukla was not concluded. 
The discussion was not concluded. 

11 DiseasIrioa uad_ ".·ltS 
Shri Jyotirmoy Bosu raised a discussion on the renewal of lease, 

by the West Bengal Government, of Calcutta Electricity Supply Cor-
pQI'ation, a British monopoly concern,. in contravention of the Indus-
trial Policy Resolution. 

The following mem~s took part in tbe debate:-
(1) Shri N. Dandeker 
(2) Shri S. S. Kothari 
(3) Shri Shashi Bhushan 
(4) . Shri Indrajit Gupta 
(5) shri Ra.bi Ray . 

Dt. K. L. Rao replied. to the di~sion. 
(Loc.Sabha adjoumediiP,H A.M. on Wednesday. the 28th August,. 

198&). ' 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, August 28, 1965/Bhadra. 6, 1890(Sa.ka) 

No. 1.7 

1. Starred Questions 

Starred Question Nos. 721 and 723-726 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Question Nos. 6171-6180, 6182-6219, 6221-
6224, 6226-6269, 6271-6303, 6305-6323, 6323-A and 6323B were laid 
on the Table. 

3 Short Notice Question 
Short Notice Question No. 14 addressed to the Minister of Works, 

Housing and Supply regarding allotment of the Plot for petrol pump 
opposite Krishi Bhavan, New Delhi, was orally answered and sup-
plementaries were also answered thereon. 

4. Paper laid Oft the Table 

A copy of the Annual Report (Part I) of the Registrar of News-
papers for India on Press in India for the year 1967, was laid on 
the Table. 

5. Minutes of Committee on Absenee of Members-laid on the Table 

Minutes of the Seventh sitting of the Committee on Absence of 
Members from the Sittings of the House held during the current 
SeSSion, were laid on the Table. 
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6. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 26th August, 1968, Rajya 
Sabha concurred in the recommendation of Lok Sabha 
to join in the Joint Committee of the Houses on the 
Patents Bill, 1967 and nominated the following members 
of Rajya Sabha to serve on the said Joint Cornmittee:-

(1) Shri S. K. ".Vaishampayen 
(2) Shri Krishim Kant 
(3) Shri R. P. Khaitan 
(4).Shr.i Arjun" Arora 
(5) Shri T. V. Anandan 
(6) Shri Om. Mehta 
(7) Shri K. V. Raghunatha Reddy 
(8) Shri Pitarnber Das 
(9) Shri Dahyabhai V. Patel 

(If» ShriGodey Murahari 
(11) ShnG. Achutha Menon. 

(ti) That at its sitting held on the 26th August, 1968, Rajya 
Sabba q.greed without any amendment to the Indian 
Patents and Designs (Amendment) Bill, 1968, passed by 
L'oK Sabha ort the 13th August, 196'8. 

(iii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (Railways I 
No. 3 Bill, 1968, passed by Lok Sabha on the 22nd 
August, 1968. 

(iv) That Rajya ~bha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (Railways) 
No. 4 Bill, 1968, passed by Lok Sabha on the 22nd 
August, 1968. 

7;"LeBve o!"Absence 

The following Members were granted leave of absence from the 
Sittings of the House for the periods mentioned against each:-

(1 ) Rani Lalita Rajya Laxmi 

(2) Shri A. E. T. Barro., .~ 

(3) Shri Murasoli Maran 

13th April to 3rd May, HI88" 
(Fourth Session) 
~d July to 14th August, 1968 

(Fifth Session) 
22nd July to 30th August, IlJ68 

(Fifth Session) 



· (4)" Shri Kamalila~n BliW 

(5) Maharani Vijayamala Rajaram 
Chhatrapati Bhonsale 

(6) Shri Kansari Halder 

(7) 8hri N. C. Chatterj~ 

3end July to l~b August, 1968 
(Fifth Session) 

16th April to 10th May, 1968 
(Fourth Session) and 

22nd JulY to 14th August, lQ68 
(Firth Session) 

24th July to 26th August, 1968 
(Fifth Session) 

22nd July to 3otb." August, 1968 
(Fifth session) 

8. Rep&rt of Comm.itt~ on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Thirty-seventh Report "of the 
Commjttee on Private Members' Bills and Resolutions. 

9. Report of Estimates Committee 

ShriP. Venkatasubbaiah presented the Fifty-sixth Report of the 
Estimates Committee regarding action taken by" Government on 
recommendations contained in the Ninety-third Report of the Esti-

"mates Committee (Third Lok Sabha) on the Ministry of Home 
Affairs-Public Services. 

10. Statelbellt UIlcler ))~on 115 

Shri Kanwar Lal Gupta made a statement regarding certain in-
formation given by the Deputy Minister of External Affairs on the 
7th August, 1968 in answer to supplementaries on Starred Question 
No. 362 regarding certain articles published in th~ 'Observer' about 
Nagaland. 

"The Deputy Minister of External Affairs made a statement in 
reply thereto. 

11. Govemment BiD-Introduced" 

The Punjab State Legislature (Delegation of Powers) Bill, 196&. 

12. Motioa uncler Rule 388 

Shri Mohammad Yunus Saleem moved the following motion:-

"That rule 338 of the Rules of Procedure and Conduct of Busi-
" ness in Lok Sabha in its 'application to the motion for 
concurrence in the recommendation of Rajya Sabha for 
reference of the Foreign Marriage Bill, 1963, to a Joint 
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Committee, adopted by Lok Sabha on the 13th August, 
1968, be suspended." 

The motion was adopted. 

13. Motions re: Joint Committee 

(i) Shri Mohamma-i Yunus Saleem moved the following motion:-

"That the decision taken by Lok Sabha on the 13th August, 
1968, on the motion for- concurrence in the recommen-
dation of Rajya Sabha for reference of the Foreign Mar-
riage Bill, 1963 to a Joint Committee, be rescinded." 

The motion was adopted. 

(ii) Shri Mohammad Yunus Saleem moved the following 
motion:-

II (i) That in the motion for concurrence in the recommenda-
tion of Rajya Sabha for reference of the Foreign Mar-
riage Bill, 1963 to a J oint Committee moved in Lok 
Sabha on the 13th August, 1968, the following amend-
ments be made:-

and 

(a) faT 'Shri C. M. Krishna' substitute 'Shri S. M. Krishna'; 

(b) tOT 'Shri Lakhan Lal Kapoor' substitute 'Shri Lakhan 
Lal Gupta'; 

(ii) that the- said motion for concurrence in the recommen-
dation of Rajya Sabha for reference of the Foreign 
Marriage Bill, 1963 to a Joint Committee, as amended 
be adopted." 

Four Amendments were moved by Shri Abdul Ghani Dar. The 
discussion was held over. 

14. Statutory Resolution 

Shri Vidya. Charan Shukla concluded his speech on the follow-
ing Resolution, namely:-

"That this House approves the continuance in force of the 
Proclamation dated the 20th February, 1968, in respect 
of West· Be.l issued under article 356 of the Consti-
tution by/the President, for a further . period of six 
months with effect from the 22nd September, 1968" 

t.nd the amendments thereto, moved on the 27th August, 1968. 



· Two more Amendments were I1i;)ved by Shri S. M. Banerjee, 
and Shrimati Ila Pal Choudhuri. 

The following members took part in the debate:-

(1) Dr. Ranen Sen 

(Lok SQJbha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

(2) Shri Krishna Kumar Chatterji 

(3) Shri Humayun Kabir 

(4) Shri Bimalkanti Ghosh 
(5) Shri Samar Guha 
(6) Shrimati lia Pal Choudhuri __ ., 

(7) Shri Pashabhai Patel 

(8) Shri Onkar Lal Bohra 

(9) Shri S. S. Kothari 

(10) Shri Sheo Narain 

(11) Shri Ganesh Ghosh 

(12) Shrimati Sharda Mukerjee 

(13) Shri Benoy Krishna Daschowdhury 

t14) Shri Deven Sen 

(15) Shri YantJna Prasad MandaI 

(16) Shri Bhajahari Mahato 

(17) Shri Jyotirmoy Bosu 

(18) Shri Tridib Chaudhuri 

(19) Shri Beni Shanker Sharma 

Shri Vidya Charan Shukla replied to the debate. 

The amendments moved on the 27th and 28th August; 1968, were 
negatived. 

The Resolution was adopted. 
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IS. Govermaeat ~ : 

The Bihar &tate Legislature (Delegation of Powers) Bill, 1968, 
as passed by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri Vidya Charan Shukla. 
~ f~U.owing memlbers took part in the. debate:-

(1) Dr Surya Prakash Puri 
(2) Shri Bibhuti Misl\ra 
(3) Shri Beni Shanker Sharma 
(4) Shri Ramavtar Shastri 
(5) Pandit D. N. Tiwary 
(6) Shri Mohammad Ismail 
(7) Shri Mrityunjay Prasad 
(8) Shri Kameshwar Singh 
(9) Shri Bhola Raut 

Shri Vidya Charan Shukla replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
Clause 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Vidya 

Charan Shukla. 
The following members took part in the debate:-

(1) Shri Om. Prakash Tyagi 
(2) Shri Kamla Misra 'Madhukar' 
(3) Shri P. G. Sen 
(4) Shri Shiva Chandra Jha 
(5) Shri Lakhan La! Kapoor 
(6) Shri Prabhu Dayal Himatsingka 
(7) Shri J. M. Lobo Prabhu 
(8) Shri Sitaram K.esri 
(9) Shri Gunanand Thakur 

(10) Shri Chandr~ ~khar Singh 
.~ 

(11) Shri Madhu Limaye 
(12) Shri Vidya Charan Shukla 
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On the motion the House divided, Ayes 91; Noes 26.> The 
motion was accordingly adopted and the Bill was passed. 

16. Half-An-Hour Discussion on Matters Arising out of Answer to 
Question 

Shri Raghuvir Singh Shastri raised a half-an-hour discussion on 
points arising out of the answer given on the 9th August, 1968 to 
Starred Question No. 397 regarding Father Ferrer's activities. 

Shri Vidya Charan Shukla replied to the discussion. 

(Lok Sa.bha adjourned till 11 A.M. on Thursday, the 29th August, 
1968). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProceediDp] 

Thursday, August 29, 1968IBhadra 7, 1890 (Saka) 

No. 198 
1. Starred Questions 

Starred Question Nos. 752 and 754-758 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 6324-6571,6573-6581, 6581-A, 
6581-B, 6581-C, 6581-D, 6581-E, 6581-F and 6581-G were laid on the 
Table. 

3. Short Notice Question 

Short Notice QueStion No. 15 addressed to the Minister of Rail-
ways regarding hold-up of 228 Down Chhitauni-Gorakhpur passenger 
train was orally answered and supplementaries were also answered 
thereon. 

4. Papen Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report for the year 1966-67 together 
with a copy .of the Revised Estimates for the year 1966-67 
and Budget Estimlates for the year 1967'-68 of the 
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Employees' State Insurance Corporation, under section 
-' 36 of the Employees' State Insurance Act, 1948. 

~f A copy of the Report of Inquiry into the fatal accident in 
the Sarvodaya Stone Mine, District Panchmahal, Guja. 
rat on the 6th June, 1968 . 

...... ~ A copy of the Main ConcluaioRS of the Twenty-eighth 
Session of the Standing Labour Committee held at New 
Delhi on the 18'th July, 1968. 

(4) A copy of the Bengal Vagrancy (Amendment) Act, 1968 
(President's Act No. 23 of 1968) published in Gazette of 
India dated the 7th August, 1968, under sub-section (3) 
of Section 3 of the West Bengal State Legislature (Dele-
gation of Powers) Act, 1968. 

(t) (i) A ~py eaeh of the followm'g Notifications (Hindi and 
English versfO!'l') under sub-section (3) of section 237 of 
the Uttar Pradesh Kshettra Samitis and Zila Parishads 
Adhiniyam, 1961, read with clause (c) (iv) of the Pro-

damaUon dated the 2tlli Febr'Oary 1918, as varied by 
Proclamation Wrted the 15th April, ISJ88, issued by the 
President in relation to the State of Uttar Pradesh: 

(a) The U.P. Zila Parishads (Formation Qf Committees) 
(First Amendment) Rules, 1968, published in Notifica-
tion Ho. 189t-BfXXX1II-II-l (60) -66 dated the 27th 
March, 1t68. 

(b) The U.P. Zila Parishads and Kshettra Sarnitis (Budget 
and General Accounts) (Amendment) Rules, 1968, 

published in Notification No. 2:M4-B/XXX1ll-2-6e dated 
the 15th April, 1968. 

(c) 'fIte- U.P.ZU,. Rrrtsbads (Heads 01 Departments) Rules, 
I •• pubHshed tn Notifteation No. %48l-B/XXXIII.II.l-
It-88 dated the 18th Aprft, 1988. 
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(d) "DIe Uttar ,Pradesll rua Parish ... '(T«ms ad Conditlons 
tor haWing of certain posts by G1w.emment Officers) 
Bales 1J6B, pwblished in Notiftcation No. 24BO-B/ 
XXXIII~.:J25.82 dated the lard April, 1968. 

(ii) .A ·statement Blo~ r.easona ior <CieJ.ay in lar,ing the above 
Notifications. 

(6) A copy of the Certified Accounts .of the .National Coopera-
tive Development Corporation, New Delhi, for the year 
1966-.67.along with the Audi,t REplU:'it thel7eOn, under sub-
section (4) of section 17 of the Natilll1aJ. Cooperative 
Development Corporafion Act, 1962. 

(7) A ,copy .of GovernmeJlt Resolution (Hindi '&English ver-
, .&ions) No. C2-8(7)j67-Pt. puhUshed in Gazette of India 

dated the 17th August, 1968, extending ,the period for 
submission of the final Report of the National Coal Deve-
lopment Corporation Committee. 

(8) (i) A copy of the Annual Report of the Indian Central 
5 tlte Committee for the year 1:~66. 

(ti) A statement showing reasons for delay in laying the 
above Report. 

{9} A 'copy each of the foHowing N otiftcations under sub-sec-
man it) -.of MeCtitm 3 .af -the Easeutial ~ties Act, 
J.955:-

(i) G.S;R. 1487 published in Gazette of India dated the 13th 
Au.guat, lQSB. 

(ii) 'The West Bengal Rice (Movement Control) Second 
Amendment Order, 1968, published in Notification No. 
G.s..a ~ m -Gazet.teGf ~ ·da~ed the 20th August, 
,1968. 
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(10) (i) A copy of the U.P. Krishi Utpadan Mandi Niyamavali 
(Amendment) Rules, 1968 (Hindi & English versions) 
published in Notification No. H-1086/XIIB-1073/68 in 
Uttar Pradesh Gazette dated the 8th April, 1968, under 
sub-section (3) of section 40 of the Uttar Pradesh Krishi 
Utpadan Mandi Adhiniyam, 1964, read with clause (c) 
(iv) of the Proclamation dated the 25th February, 1968, 
as varied by Proclamation dated the 15th April, 1968, 
issued by tht? President in relation to the State of Uttar 
Pradesh. 

(U) A statement showing reasons for delay in laying the 
above Notifications. 

(11) A copy of Notification No. S.O. 2746 published in Gazette 
of India dated the 30th July, 1968, under sub-section (2) 
of section 9 of the Representation of the People Act, 
1950. 

5. Minutes. of Committee on PetitiOIDs-Laid on the Table 

Minutes of the Twenty-sixth to Thirty-sixth sittings of the Com-
mittee on Petitions, were laid on the Table. 

6. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabba:-

(i) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Bihar Appropriation Bill, 
1968, passed by Lok Sabha on the 26th August, 1968. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (No.3) Bill, 
1968, passed by. Lok Sabha on the 26th August, 1968. . ., 

(iii) That ltajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (No.4) Bill, 
1968, passed by Lok Sabha on the 26th August, 1968. 



(iv) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Uttar Pradesh Appropria-
tion (No.3) Bill, 1968, passed by the Lok Sabha on the 
27th August, 1968 . 

•• (v) That at its sitting held on the 29th August, 1968, Rajya 
Sabha concurred in the Tecommendation of Lok Sabha 
to appoint a member of Rajya Sabha to the Joint Com-
mittee of the Houses on the Lokpal and Lokayuktas Bill, 
1968, in the vacancy caused by the resignation of Shri 
Awadheshwar Prasad Sinha and nominated Shri Ganeshi 
La! Chaudhary, Memiber of Rajya Sabha, to serve on the 
said Joint Committee. 

T. Report of Committee on PetitiODS 

Shri S. C. Samanta presented the Third Report of the Committee 
on. Petitions. 

8. Evidence before Committee OR Petitions-Laid on the Table 

Shri S. C. Samanta laid on the Table a copy of the Evidence given 
before· the Committee on Petitions. 

9 .. Statem.eat by Mbdster 

The Deputy Prime Minister and Minister of Finance made a state-
ment correcting certain factual errors in the statement laid on the 
Table on the 19th August, 1968, in answer to Starred Question No. 539 
regarding M'ps. visits abroad. 

10. Personal Explanation under Rule '35'1 

Shri Jyotirmoy Bosu made a personal explanation regarding cer-
tain statements about him made by Dr. Ram Subhag Singh in the 

·-Reported at 7-25 P.M. 
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House '&tlthe 1Mb August, 1968' during supplementaries on Short 
~ QtleS'lion No. "I regarding aIlotment of Accominodation to 
M.Ps" 

11. Matter under Rule m 1 

, 'Shri Madhu Limaye raised a matter regarding his motion relating 
to '5ta1lements made on igehalf of the Government in the affidavit 
fUed. ~ the Del'hi High Court in a writ petition on the imple-
inmctcition'Of'the Kutcli Award. 

12. Motion Be: Joint Committee oa PI.IA 
.. MWIriage 'Bill 

Consideration of the following motion and the amendments there-
to moved on the 28th August, 1918, ""'- renmet!:-

1'(1) TIaat !in 1De mCltian for CODOtm:lenCe if). 'the l'ecomnu'ftda-
tion of Rajya Sabha for reference of the Fereign Mar-
riage Bill, 1963 to a J oint Committee moved in Lok 
Sabb.a u the 13th AujlolSt, dii, the ~ing .amead,.. 
ments be made:-

(a) for 'Shri C. M. Krishna'_~~"Shri S. M. Krifhna'; 

(b) for 'Shri Lakhan Lal Kapoor' s.u.bBtitiuote '&lui.l.aaJdaaa 
Lal Gupta'; 

(ii) that the said motion for concWl'eDCe .,lthe 'f'eCOmmenda· 
tion of Rajya Sabha for reference of the Foreign Mar-
riage Bill, 1963 10 .a Joint Committee. .as .amendecl be 
adopted," 

. ' .1 
The amendments mated by 5hri Abdul Ghani Dar were with-

drawn by the leave of the House, 

The ,motion was adopted. 



*13. Statutory Besolutioa-Adopted 

Shri Vidya Charan Shukla moved the fbllowing ReS'Olution~

"That .trus House approves the Proclamation issued by the 
President on the 23rd Aagyst, 1988 lift~r 1lTti1:1e 356 of 
the Constitution in relation to the State of Punjab." 

The Resolution was adopted after discussion as indicated under 
Pant 14 below. 

*14. Govermnent Bill-PaSsed 

The Puniab State Legislature (Delegation of. Powers) B~ l:HB. 
. 

The motion fOT cof!.Sideration of the Bill was moved by Shri Vidya 
Charaa Sh.vkla. 

The following members took part in the combined debate on the 
REsolution (vide PBa 13 abow) and the mottonfor eon.sicteration of 
the Bill:-

(1) Shri Yajna Datt Sharma 

(Lok Sabha adjourned at 1 P.M. and re-assembled flt 2 P.M.) 

(2) Shri Devinder Singh 

(3) Shri J. M. Imam 

(4) Chaudhari Randhir Singh 

(5) Shri S. Kandappan 

(6) Shri G. S. Dhillon 

(7) Shri hldrajit Gupta 

(8) Chowdhury s.nm Bam 

(9) Shri S. M. Joshi 

(to) Shri Prem Chand Verma 

(11) Shri K. M. Abraham 

*Discussed together. 
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(12) Shri Kikar Singh 

(13) Shri Samar Guha 

(14) Shri Shri Chand Goyal 

(15) .Shri Abdul Ghani Dar 

Shri Vidya Charan Shukla replied to the debate. 

The motion for consideration of the Bill was adopted and clause-
by-clause consideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were $0 
. adopted. 

The motion that the Bill be passed was moved by Shri Vidya 
Charan Shukla. 

The motion was adopted and the Bill ~as passed. 

15 .. Govermnent Bill-Motion for reference to Joint Committee-
,;; -

Adopted 
'..J' 

The Criminal and Election Laws Amendment Bill, 1968 

The motion for reference of the Bili to a Joint Committee was 
moved by Shri Vidya Charan- Shukla. ; :~" ;: ; ... ~ :: 

.. Thelnotion ~~s adc:,ptec1" a~ ·folI~~s:~···""·· .. '.~ .. ':.~ ~ 
• _'", .... ..' .• _.. ; _0." "'O :,' •• _:. _",. ,", ;.,." •• " .. ' .. 

''That the Bill further to amend the Indian Penal-" Uode, the-
Code of Criminal Procedure, 1898 and the Representa-
tion of the People Act, 1951 and to provide against print-
ing and publication of certain objectionable matters, 
be referred to a Joint Committee of the Houses consist-
ing of 33 members, 22 from this House, namely:-

(1) Shri Nitiraj SjIl~ 

(2) 8hri Vidya Charan Shukla 

. (3) Shrl Ankineedu 



(4) Shri S. M. Siddayya 

(:5) Shri C. M. Xedaria 

(6) Shri A. K. Chanda 

(7) Shri Asghar Husain 

(8) Shri Manabendra Shah 
(9) Shri Baswnatarl 

(10) Shri Y. B. Chavan 

(11) Shri Jaipal Singh 

(12) Sliri H~m Raj 

(13) Shri Jagannathrao Joahf 

(I4) Shri Shri Chand Goyal 

(1~) Shri Lobo. Prabhu 

(16) Shri Ajmal Khan 

(17) Shri Era Sezhiyan 

(18) Shri J. H. Patel 

(19) Shri Vasudevan Nair 

(20) Shr! Ramamurti 

(21) Shri M. Muhammad Ismail 

(22) Shri P. Viswambharan, and 

11 from Rajya Sabha; 

..... ~ 
\ 

that in order to constitute a sitting of the Joint Committee the 
quorum'shall be one-third of the total number of nlt~mbers of the 
Joint C:onmuttee; 

that the Committee shall make a report to this House by the first 
day of the next session; 

that in other respects the Rules of Procedure of this House relat-
Ing to Parliamentary Committees shall apply with such variations 
and mocli1i.eations as the Speaker may make; and 

. :,., ...... Ii 
~I. 
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that this House do recommend to Rajya ~~ tpat. ~jy~ Babha 
do join the said Joint Committee and communicate to th~ ~9.\lse the 
names of 11 members to be appointed 1Jy Rajya Sabha to the Joint 
Committee. " 

16. Motion 

Shri P. Venkatasubbaiah mk>ved the followinl.lPptioR;-:-, 

"That the situation arising out of t~e W1P.r,~~~ ~qught 
conditions in Andhra Pradesh and ~rts C!J ~sq~, and 
Madras, be taken into consideration." 

Seven Substitute Motions were mov~ by ~~~~ri. of. l.f. Imam, 
Jyotirmoy Bosu, Kommareddi Suryanarayana,. D~ :q~aj." 'to M. 
Sheth, Tenneti Viswanatham and Dr. Karni Singh. 

The following members took part in the debate:-

(1) Shri J. M. Imaml 

(2) Shri N. P. C. Naidu 

(3) Shri Jagannathrao Joshi 

(4) Shri M. V. Rajasekharan 

(5) Shri Thandavan Kiruttinan 

(6) Shri TeI,lneti Viswanatham 

(7) Shri Arnrit Nahata 

. ~S.),~~.x:iY.~w~~ ~d~;' 
~~'., ~ ,(9)., ,l?Ji. ~ .im.gh:" " • 

(10) Shri M. Thirumala Rao 

(11) Shri K Anl'!-nd~ Nambiar 

(12) Shri Chintamani Panigrahi 

(13) &hri S. M. Krishna 

(14) Shri K. Narayana Rao 
.$;i' -

(15) Shri P. G!Ul~" ~4Y 
(16) Shri N. G. Ranga 

(17) Shri J. H. Patel 

:'I!' . t. '" ~ ".-

::- ~.~. - .. ' 

'. - _0 

-- -- .~ . - - ~ 

..... .',.~ .-....... - -. .'.:-- ,"?" 
.', ,"'" 



(is) Shrimati T. Laksiunikanthamma 
(19) Shri M. Narayan Reddy 

(20) Shri Kommareddi Suryanarayana 

(21) Shri G. Venkatswamy 

(22) Shri Annasahib P. Shinde 

Shri P. Venkatasubbaiah replied to the debate. 

The Substitute Motions moved by Sarvashri J. M. Imam, Komma-
reddi Suryanarayana and T. M. Sheth were withdrawn by the leave 
of the House. 

The Substitute Motions moved by Sarvashri Jyotirmoy Bosu. 
Dinkar Desai, Tenrieti Viswanatham and Dr. Karni Singh, were 
negatived. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 30th August, 1968). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday. August 30, 1968 : Bhadra 8, 1890 (Saka) 

No. 199 
1. Stamd Questions 

Starred Question Nos. 782-785, 787 and 788 were . orally answered. 
Replies to remaining questions were laid on the Table. 
2. UDStarred Questions 

Replies toUnstarred Question Nos. 6582-6665. 6667-6705. 6707-
6821 and 6823-6862 were laid on the Table. 

Statement by the Minister of Tourism and Civil Aviation correetin&, 
the reply given to Unstarred Question No. 1036 on the 26th July, 196' 
regarding renewal of Licences of Commercial Pilots was also laid on the 
Table. . 

3. Short Notice Question 
Short Notice Question No. 16 addressed to the Minister of Home 

Affairs regarding firing by police in Ballia was orally answered and sup-
plementaries were also answered thereon. 

-4. Malter under Rule 377 
Shri S. M. Banerjee raised a matter regarding strike by the News-

paper omployees. 

5. Papers Laid on the Table 
The following papers were laid on the Table:--

(1) A statement regarding mtroduction of Lightning Trunk Calls.t..--
(2) A copy of the Annual Report of the Hindustan' Shipyard 

Limited, Visakhapatnam for the year 1966-67 along with 
the Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(3) A copy of the Annual Report of the Mogul Line Limited, 
Bombay for the }'lear eQded 31st December, 1967, along with 

the Audited Accounts and the comments of the Comp-
troller and Auditor General therCOD: 
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(4) (i) A copy of the Oriental Gas Company (Amendment) Act, 
1968 (President's Act No. 15 of 1968) published in Gazette 
of India dated the 7th May, 1968 under Sub-section (3) of 
section 3 of the West Bengal Sta~ Le~at1ure (Delegation 
of Power) Act, _l~&. 

(ii) A statement showiJ1g reasons for delay in laying the above 
)\ct. . 

(5) A cop)' of' the Certified Accounts of the Indian Instimte of 
Technology.!. Bombay, fOr the year 1966-67 along with 

;. the Audit Keport thereon, unGer sub.-sectioa (4) of section 
23 of the Institutes-of Technology Act, 1961. 

(6) A copy 01 the Annual RepOrt of tha Press Council of India 
for the year 1967, under section 1801 the Press. ,COuncil 
Act, 1965. 

(7) Following stateinents' showing the action 1a:ken 'by the GovmJ.-
ment on various assurances, promises ___ . -wadcrlaking:i 
JiYen. by . the Ministers d.u.irug. the various sessions of 
Fourth Lok ~a~-

. (i) Statement No. I. I<'ifth Seaaion, 1968 . 
... >on 5upplementary Statement NOl. Fow:th s-u>n, 1_ 

. ·VII, ,VIII; IX aM X. 
(iii) Supplementary Statement :;:~o, Third Session, .1967. 

vn. 
(iv) Supplementary Statement No, Second S-essiOft, 19tJ'1 . 
. XV; 

-.. (v)· Supplementary ~ Statement 'No. First Sesaion, 1967.· 
XII. 

( 8) (i) A copy of the Requisitioning and A~witiOBof Immovable 
~roperty (Am~nd~cnt) Rules, 1968, published in Notifica-
tion Nb. -n:S.R. 7Sg inOazette of India dated the 27th 
April, 1968, under sub-section (3) of section 22 df th0-C,! 
Requisitioning and Acquisition of Immovable Property Act, lIP 

1952. 
(ii) A statement showing reasons for delay in laying the above 

Notification.. . 
~9) A_ropy of the: Annual Report of the Gardea Reach Workshops 

Limited, Calcutta for the year 1966-67 along with the 
Audited ~ and the comment! of the Comptroller and 
Aud.itQr Gefiera1 thereon. 

(10) A statement correcting the reply given on the 18th Decem-
_. . Ni#j :l9\S7 to Unstaned Question No. 4781 by Shri K. Ramani 

and ~'. regardiRg supply of tinned-meat to Army by 
Essex Fann, Delhi. 

. ~3 



( 11) A: copy ~f Notification No. "'C{S.:R, tS4S publisDed it\.Oar.ette 
of India dated the 19th August, 1968. under section lS9 
of the Customs Act, 1962. ," '" 

( 12) (i) A copy of the U. P. Sales Tax (Amendment) Rules, Hl68."' 
.(Hindi 'l.Dd English versions) published in Notification No. 
ST-2166IX-948(1 )-1968 in Uttar Pradesh Gaiette dated 
the, 11th lu1y, 1968, under sub-section (5) of section 24 
of the U. P. Sa1e~ Tax Act, 1948, read with clause (c)(i+f 
of the Proclamation dated the 25th February, 1968. as 
varied by Proclamation dated the. 15th, Aprt1; 1968 •. ~ . 
by the Presidept in relation to the State of Uttar Pradesh. 

,(ii) A statement (H~di and English'versions) shOwing reasons 
for 'delay in laying the above Notification. . ' 

(13) A copy of the Annual' Report (Hindi arid £nglfsh ~ns) 
of the Natioaai Seeds Corporation Limited. New I>elbi 'for 
the year '1966-67 along with the Audited Acc()\1Dts and the 
comments of the Comptroller and Auditor General thereon. 

( t 4) A· copy of the Report of tbe BiJw' State Aaro-Industries Deve. 
lopment Corporation Limited, Patna for t.h8 period ended 
31st March, 1967, along with the Audited Accounts and the 
comments of the Corn.ptroller and Auditor General thereon. 

( 15) (i) A copy of the Report of the Commissio.o.- for Lif,lguistic 
Minorities (Hindi version) fpr the period Jst Janu8.ry, 1965 
to 30th June, 1966, under article 3S0B(2) of the Constituw 

tion. 
( ii) A statement showing reasons for delay in laying the above 

Report. 
(16) A copy of Notification No. G.S.R. 1480 published in Gazette 

of India dated the 10th August, 1968. making certain amend-
ments to Schedule III to the Indian 'PoHce Service (Pay) 
Rules. 1954. under su b,.section (2) of section 3 of the An 
India Services· Act. 1951. 

( ] 7) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Vigilance Commission for the yeu 1967w 68. 

( Ii) Memorandum explaining the reasons foroon.acceptance by 
Governnlent of the Commissioa's pdvice In two cases men-
tioned in the above report.· . 

. (18) A copy of the Annual Administration Report of the Tea Board 
. for the year 1967-68. 

6. Minuie8 of p~ Committees-laid on the Table 

(j) Minutes of the sittings of the Rules Committee h,eld on the 29th 
November and 6th December, 1967, 29th April, 1st August and 28th 
August, 1968, wet'e laid on the Table. . 

rp.T.O. 
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: (ii) Minutes of. the Thirty-s~ond to Thirty-seventh sittings of the Com-
mittee. on Private Members' Bills and Resolutions held during the current 
session, were laid on the Table. 
7.· Sbltement by Minister 

The Deputy Minister of Defence made a statement correcting the ans-
wers given on the 7th August, 1968 to certain supp1ementaries on Starred 
Question No. 361 regarding sale of spare aero-en~ines and also laid on the 
Table a statement on the subjec.t. 
8. Govl'l"8lDeot Bill-Introduced - . 

The Madras StJte (Alteration of Name) Bill, 1968. 

9. Motion regarding Committee on the Welfare of Schednled Castes and 
Scheduled TrIJeI 

Dr. Ram Subhag Singh moved the following motion:-
"(1) That a Joint Committee of the Houses, to be called the 'Com-

mittee on the Welfare of Scheduled Castes and Scheduled 
Tribes' be constituted, consisting of thirty members, twenty 
from Lok Sabha and ten from Rajya Slbha, to be elected 
in accordance with the system of proportional representation 
by means of the single transferable vote': and the voting 
at such election shall be by secret ballot: 

(2) That the functions of the Committee shall bc:-
(i) to consider the reports submitted by the Commissioner for 

Scheduled Castes and Scheduled Tribes under article 
538(2) of. the Constitution before they are taken up for 
discussion by the Houses. and to report to both the Houses 
as to the measures that should be taken by the Union 
Government in respect of matters within the purview of 
the Union Government; 

(ii) to report to both the Houses on the ;lCtion taken by the 
Union Government on the measures proposed by the 
Committee; 

(iii) to examine the measures taken by the Union Government 
to secure due representation of the Scheduled Castes and 
the Scheduled Tribes in serVices and posts under its 
control having regard to the provisions of article 335; and 

. (lv) to report to both the Houses on the w()rking of the welfare 
programmes ;tor the Scheduled Castes and the Scheduled 
Tribes in.;4the Union territories; 

(3) That the members of the Committee shal1 hold office for a period 
of two years from the date of the first meeting of the 
Committee; 

(4) That in order to constitute a sitting of the Committee the 
quorum shall be ten: 
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(5) That in' aU other respects the R,ules of Procedure of this House 
rel~ti~g to Parliam~ntary CommIttees shaH apply \\;th such 
vanahons and modifications as the Speaker may make: and 

(6) That this House do recommend to the Rajya Sabha that the 
Rajya Sabha do join in the Committee· and communicate 
to this House the names· of members elected from amongst 
the members of the Rajya Sabha to the Committee as 
mentioned above." 

Twenty-two Amendments were moved . 
. The following members took part in the debate:-

(1) Shri R. D. Bhandare 
(2) Sbri Suraj Bhan 
(3) Shri N. G. Ranga 
(4) Shri S. M. Siddayya 
(5) Shri P. R. Thakur 
(6) Shri Deorao S. Patil 
(7) Shri V. Mayavan 
(8) Dr. Sushila Nayar 
(9) Shri Jageshwar Yadav 

(10) Sbri Kartik Oraon 
(11) Shri Molabu Prasad 
(12) Shri Baij Nath Kureel 
(13) Shri Dinkar Desai 
(14) Shri C. K. Chakrapani 
(15) Shri Ramji Ram 
(16) Shri B. Shankaranand 
(17) Sardar Buta Singh 
(18) Shri Tulsiram Dashrath Kamble 

Shri P. Govinda Menon rcplied to the deb~tc. 
Amendment No. 30 was adopted, as amended. 
A!nendment Nos. 29, 34 and 35 were adopted. 
The remaining Amendments were withdrawn by the leave 0' the House. 
The motion was adopted in the following amended form:-

"(1) (a) That a Committee of both the Houses, to be called the 
'Committee on the Welfare of Scheduled Castes and Schedlil-
ed Tribes' be constituted, consisting of thirty . members, 
twenty from Lok Sabha and tentrom Rajya Sabha. to he 
elected in accordance with the system of proportional re-
presentation by mean:~ of the single transferable vote; and 
the voting at such election shall be by secret ballot; 

(b) That a Minister shall not be eligible for election as ,a Member 
of the Committee and that if a Member after his c1ecti{l11 

to the Committee is appointed a Minister, he shall cease to 
be a Member thereof from the date of such appointment; 

, £P.T.D. 
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(2} That the functions of the C<1mmittee shall be:-'· 
(i). to consider ,the reports' submitted by. the COmmissioner for 

Scheduled Castes and Scheduled Tribes under article 
338( 2) of the Constitution and to report to both the 
Hooses as to the measures that should be taken by the 
Union G<wernment in respect of matters within the pur· 
view of the Union G<wermnent including the Administra· 
tions of the Union territories; 

( ii) to report to both the Hooses on the action taken by the 
Union Government and the Administrations of the Union 
territories on the measures proposed by the Committee; 

(iii) to examine the measures taken by the Union GoYernment 
to secure due representation of the Scheduled Castes and 
the Scheduled Tribes in services and posts under it'> 
control (including appointments in the public sector 
undertakings, statutory and sCmi-Govermnent Bodies and 
in the Union territories) having regard to the provisions of 
article 335; 

(iv) to report to both the Houses on th ~ working of the welfare 
programmes for the Scheduled C ~stes and 1.W! Scheduled 
Tribes in the Union tenitories; 

( v) to consider generally and to repot: to both the Houses on 
all matters concerning the welfa] , of the Schedwed Castes 
and Scheduled Trib;::s which fail within the purview of 
the Union Government includiD' the Administrations of 
the Union territories; and .. 

(vi) to examine such of the matters as r,~ ly seem fit to the Com-
mittee or are specifically referrc : to it t~y the House or 
the Speaker; " 

( 3) That the members of the Committc>~ shall hold pffice for a 
period of two years from the date ( :' the first meeting of the 
Committee; , 

( 4 ) ,That in order to constitute a sittine of the Committee the 
quorum shall be ten; . • 

( 5) That in all other respects the Rules 0' Procedure of this House 
relating to Parliamentary 'Commiti :s shall apply with such 
variations and modification I; as the Speaker m':ly make; and 

(6) That this House do recommend to ,'!e Rajya Sabha that the 
Rajya Sabha do join in the Con, littee and communicate 
to this House the names of memb' 'S ele.cted from amongst 
the members of the Rajya ~lbha t ' tlle Committee as men-
tioned above." 

{), Moeaa r' . . 
ShriK,anw.ar LaJ Gu.ptaim,oved the following motion:-

"That this House expresses its concern at the refusal of the Gov·. 
ernment to refer the demands of the Central Government 
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. cmpfoyc.:!S regarding need.":based minimltln " .. age and morger 
of dearness. allowance WIth P-d}' for arbitration and calls 
~pon th~ Government to refer these demand.<; for arbitra-
tIon," 

T"Yo Amendment; were moved by Sarvashri S. A. Dange and S. M. 
Banerjee. 

The following members took part in the debate:-
( 1) Shrimati Tarkeshwari Sinha 
(2) Shri S. A. Dange 
( 3) Shri Shashi Shushan 
( 4) Shri Era Sezhiyan 
(5) Chaudhari Randhir Singh 
(6) Shri R. Umanath 
(7) Shri S. M. Joshi 
( 8) Shri A. S. Saigal 
( 9) Shri Nath Pai 

( 10) Shri Y. B. Chavan 
. ( 11) Shri S. M. Banerjee 
( 12) Shri Erasmo de Sequeira 
( 13) Shri M. L. Sondhi 
(14) Shri K. Ananda Nambiar. 

(. 

Shri Kanwar Lal Gupta replied to the debate. 
Tae Amendments were negatived. 
'On the motion, -the House divided, Ayes 78; Noes 140. The motion 

was accordingty negatived. 
11. Motion Re: Thirty-Sath aAd 1)irty-sneuth Reports of Committee 

OIl Prbate Members' Bills aDd RelDladou 
Shri abaljibhai Ravjibhai Parmar moved the folIowillJ motion:--

"That this House do agree with the Thirty-sixth and Thirty-
seventh Reports of the Conunittee OD Priv.ate· Members' 
Bills and Resolutions presented to the Howe OD the 
21st and 28th August, 1968, respectively." ' 

The motion WaS adopted. 
12. Private Member's Resolution-Adopted 

Discussion on the following Resolution moved by Sbri SurendslIlnath 
Dwivedy aI": the amendment thereto moved on the 14th August, 1968, 
continued~·-

''This House hails the brave people of Czechoslovakia in their 
bid to liberalise and democratise the political life of their 
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country, reiterates its faith in .the policy of non-involve-
ment and non-interference in the internal affairs of any 
country and appeals to all freedom loving countries and 
people to extend their support and sympathy to the move-
ment in Czechoslovakia." -

The following members took part in the debate:-
(1) Shri Asoka Mehta 
(2) Shri N. K. Somani 
~3) Shri Shashi Bhushan 
(4) Shi-i. K. 'Ananda Nambiar 
(5) Shri Atal Bihari Vajpayee 
(6) Chaudhari Randhir Singh 
0) Shri Maharaj Singh Bharti 
(8) Pandit D. N. Tiwary 

.. {9} Shri Bali Ram Bhagat 

5hri Surendran&th Dwivedy replied to the debate. 
The Amendment moved by Shri Janardan Jagannatb Shinkre wai 

withdrawn by the leave of the House. 
On the Resolution, the House divided, Ayes 1 17, Noes 9. The Resu-

lution was accordingly adopted. 

13. ~e Member's Resolution-Under Consideration 

Snri AtaI Bihari Vajpayee moved the following ResOlution:-
"This House is of opinion that the present anomalous status of 

Jammu and Kashmir State under which even though the 
State is an integral part of India, it has a separate Consti-
tution, a separate Head of State arid a· separate Flag 
should be ended, and the State should be brought fully at 
par with the other Indian States; and to this end the 
House· recommends that all necessary steps, sueh as abro·· 
gation of article 370, be initiated forthwith." 

His speech was not concluded . 
. The discussion was not concluded. 

. 14. Matter U .... Rule 377 

Shri G. G. Swell raised a matter regarding reorganisation of .A.!isam. 
. . 'The Minister of Home -Affairs made a statement on the subject. 

(Lok Sa~a'radjourned sine die at 7-20 P.M.) 
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